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LOK SABHA

Wednesday, December 16, 1864/Agra-
hayana 25, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock

[Mg. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
wfauf w1 1 g aiEt § sgean

TE-HTd HWATE W oW WA (st
Ft) : (w) Tav (@). waw wA
¥ o g gaw feam @ &
oy ww # faer ey fasm =me,
wfaal 1 g7 gug O AET § A
anfgu WY =g @i ¥ faemr =fgdr
g a% sgagd g TN qraw fEur
o TRTE
1899 (Ai) LSD.—1.

5106

Shri G. Mohanty: Am I to under-
stand the Prime Minister's statement
to mean that while a Minister is
touring or visiting a village he
should not return to the town for
rest but should stay on there?

The Minister of Home Affairs (Shri
Nanda): It can mean stey fcr a
short while and it can mean over-
night stay also,

Shri G. Mohanty: Was that a fatwa
to be observed in the letter?

Shri Ranga: No; as far as possible.

Shri Nanda: This is being observ-
ed. We cannot have an account
being made of all those visits every

Shri Hari Vishnu Kamath: Is it a
fact that some Ministers while on
official tour stay with their friends
in big business or industry and even
if they utilise official accommoda-
tion, such as circuit houses, inspec-
tion bungalows and others, allow
others to pay their bills; if so, does
Government propose to put a stop to
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these indecorous and unhealthy prac-
tices?

Mr. Speaker: That might be a very
fine suggestion or even a supplement-
ary, but it is not to be asked here.

Shri Hari Vishnu Kamath: But the
question relates to official tours.

Mr, Speaker: They should stay
more in villages; that is the question
Shri Kamath should ask a question
that should be more relevant.

Shri Hari Vishnu EKamath: Will you
please see the wording of the ques-
tion?

Mr. Speaker: I have.

Shri Hari Vishnu Kamath: What
does it mean “Stay of Ministers
while on tour”? One aspect is stay-
ing in villages and another part is
this. The gquestion is about Minis-
ters' stay while on tour.

Mr. Speaker: It was only with this
objective that instead of staying in
cities, they should stay in willages.

Shri Hari Vishnu Eamath: Where
is it? It does not say that.

Shri Hathi: The question is about
Ministers’ stay in villages.

Shri Hari Vishnu Kamath: How?

Mr. Speaker: That is what I under-
stlood. 1 may have been wrong.
Now that the Minister is answering
it, he might sit down,

Shri Hari Vishou EKamath: Let him
answer.

Mr. Speaker: I thought,
Minister stood up.

Shri Nanda: He was pointing out
that this question refers to stay of
Ministers in villages.

Shri Hari Vishnu Kamath: On a
point of order, Sir. I want your rul-
ing on this. We must see the Ques-
tion how it is worded. I do not
know what is at the back of the
Minister’s mind or at the back of the
questioner’s mind. You have been a
Judge and you know that the inter-

the hon.
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pretation depends on the wording of
the law. It is about stay of Minis-
ters on official tours. One aspect of
it is their staying in villages and
another is their staying with friends
in big business or industry. Is the
supplementary embarrassing to them
or what? If so, it is their own look-
out, Why should you go to their
rescue?

Mr. Speaker: There is no question
of my going to their rescue. I know
the Question and I know how it
arose. [ know the background and
the statement that was made.

Shri Hari Vishnu Kamath: We do
not know the facts, The statement
did not come to us. I cannot under-
stand this kind of thing.

sft wuwfag : wuw el S

& smwrEe & Wt stz
aera F ifedi a@ & omm g oo

3

{
iﬁ
i
f

o 7Y fFar T & 1 ™A T ;@
T § = F A & g W I
TEE?

3
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Mr. Speaker: It is a suggestion.

Shri Ramnga: Whenever they find it
possible to go to villages and stay
there for the night, would Govern-
ment see to it that instructions are
given to Ministers that they would
not stay in any private homes but
would stay only in the panchayat
ghar or school or any place like that
and would pay for their own ex-
penses?

Mr. Speaker: That is exactly what
Mr. AP, Sharma put. Probably, he
had not listened to the translation.

Shri Ranga: Did he give any answer
to that? I would like to know his
reply either to my question or to his
question.

Mr. Speaker: I said it was a sug-
gestion, The Government may con-
sider it.

Shri Jaipal Singh: Since Indepen-
dence, Ministers carry with them
their entire entourage including secu-
rity and other personal guards Have
Government thought that with the
tradition of village hospitality, the
proposition of Ministers residing in
villages would be too expensive for
them?

Mr. Speaker: Another
consideration.

point for

Shri Bishwanath Roy: In view of
the fact that there is still lack of
communications in the villages, may
1 know whether this policy of ask-
ing Ministers to stay in wvillages will
be practicable from the Government
point of wiew?

Mr. Speaker: That also
considered.

may be

it e A[E AT o ¥ T
t fr wo= St oY § Fws F IO
wwe foa o1 @1 & | a9T § 9 awar
¢ fr for ot idl @ @ et
o T zgL & ! v I A o wmmi
T FwT g
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werw wgvew : are fafred w7
¥ oM ¥ FX § TG @ AW AN
FATAT AT qFAT R 7

o emw R oA § 0w
fafrezt &Y ama & T@r § )

WW WY I I T

st oy W w7 W € fE
TOT Helt & Fwwew o € gue TE
(AU

T ¥ 9fy 39 we @@ fF =@
A WBT FH TN AR § AfwA
w oA AWEL § 9 FT A
g7

st vy : & gwmar g fF
oft fadt & fog o sod @9 #
ARV qAET T § | O67 §6 Agl
gt fom &1 awg ¥ og = dar
g

Mr. Speaker: I would appeal to all
Members, there has been the tradi-
tion here that some minimum stand-
ards have been retained and main-
tained. We ought to take care of
that. I must appeal to both sides
that there ought to be some restraint
exercised, and we should always be
conscious of the dignity that we have
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to project to the other people in the
responsible

country that we are
representatives of the people.

Mo T WA Sfgan : w@w sy
it & far w7 o1 @ 8§

werA Wy : & ¥ ww F fay
qgY Fg, Iq & fod A® 7

ey wraet oy fafa & = ®
Tt

-+
st s st
s oy feg faa= -

T ME-HTE FAT Tg AT HT P
s fw o

*528.

(%) % ag w9 & fir 3B 7 TER
g & fafww Toui & qen wfeai &
qeW ¥ 9g U wifge &7 wE 47 fF
AN FT WY WTCAT ATATET ®Y
fafy & & § @i foFar s =fgy
i

(w) afz g, v fafy=r <mx
F@Ed g 9% faoiw & Prgifraa
FOH ¥ foAd wT@ g Y W Tw
T I B § 7

g dwem § vwgss (s
) : (F) 9k (") = fEw
e & gur-ged 9T @ fear @

fazTo

(%) ==z w4t & w599 (1961)
#1 fa=v g1 fF us amry fafa & gar
fafa=r wier st § @9 o=
LT FE AT A AYoae A H
AT ) T SH F g fafy
2 &=t § 1 wEAEA F ag faom T
for warfy faee wiaer % o= g fafe
& WA H wfeArgmr g wAT €,

DECEMBER 16, 18684

Oral Answers 5112
TH IT9 FT e F T@AT AfEd AR
g% fodr waew ar wwfed o

(") aw & avft 9wl & fusy 1
AT fafe # oF fagg & @K @<

\ T S wr ¢ A owrm 2 froge

Hg gy 3w F awr foferg safes
Raamy fafa &1 qawd &7 1 "
Wt #1 faay ¥ far qgamdr &
qq &1 UF AT wENAS fafo F w0
¥ agr & fory anfeea meradt 7 fafas
Wi a1 I 7€ gl w0
Fgamrl fafT § eaa1d F71 0F To4T
e &1 g fae Haem g Tt
arfrs Wl § fgwnt gEwl &
FHKTOA FT g7+ fHar o1 wr g |

st swrER et o qEwfad
F geieq # adarafy & a6 favia gan
a1 f& Tgamrdr &1 a1 waHT F Ao
xfoqs fafy  aamm @ 1 a= fex
g TF LHRTLL 1 F41 A1 07, T
99 Tqew FIEEN & gt @i 9%
7 1 A% wAwT a8 41 fF 57 sy
a1t 9% goaa 49t | fRT 3w 9w
q< faurg 7 37 71 737 Fe0r § fF wrem
FIFTT &G ZY 94T 77 T2 797 97 2
o1 gafau @ 9E F TST AT OGT

Al

st ®o Mo fAm : dwaT A1 &l
IFT ¢ WX T gl #1 faar W
T &, AT ER A AT 7 <@ § 59 faa
¥ afes gas f&6 F F9T A=
AT HEST AL g7 | ¢ WG & fw
zaFT Tz faor 97 #Y7 TEET W
e ffar 51 wr &

WErw W : AAIA AT &
aaea 7w 41 % % fafaeeg & @ifer
Z§ @1 3 ez 1 fgdz 7@ 7 AT
Iq¥ IAST T F AT wE | AR
Tz T 97, 9% 9994 9 97 %
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qE TH 40 & WeAad 4 | fRT gEE
AT ST H@EIC §1 FhGee A &1
TEW AL 4T |

Shri Ranga:
taken . . .

Mr. Speaker: I am only translating
the question; I am not putting any-
thing myself. I will translate the
answer also.

Shri Ranga: I thought you
making an observation.

W R A1 W &g
AYAT HATT FT A,  FF 137 T84T |

s SETIEIC WTES @1 AT w
FE Tt A facgad® g |

qged w0t (st ) ;%
fafaees 7 ifer & 9 Sa=7 gar ar
qr AT TH TEN TAT JAHT AT qAFT TET
g1 f5 a2 oF w=a1 T 2, A7 $rem
TF W TAT 1 T, qAT 74X F AFH4T
21 BT IYET TR AT AT R &
TIA0 ZT IAFM FHEAT 0 | IAFT T
qI=g A& ar f& o " a9 aE g
Eicll

st mermEI mTes ;. qd ad
@ F a9 FEAT 9347 & ¥ F v
frar afea 3T 9577 K1 AT AT G R
or 7 aHIT AT q9AT KT IO AR
T FTEAT | AT N 4w & B o gt
TEAT & qET HAT AT T AOA AW
w1 gfafafaa 7 G 2 o) =H fa=a
%< faorg fFar @1 g8%7 A9@= a4 91
fr wow Tl #1 Fgafa 91 1 feT
Tq 97 97 fAofq T |9 FT FTOO F]@T
o7, ¥1 W TFR S A § & FE
gddar § faaF F07 37 g9 F7 T
ST IR

woR WgRd : u9 § F§aAT SgRe
T SqTa T AOFY IqAT 39T § | AT

How could it be

were

Oral Answers 5114

F2AT 2 fF 1@ #1 doen A F AR o
TE FTH T TEAAEE &1 T
TR IR AN | AT I X
fRCHFETIAT Y | UHIH F THT T A8
q% GHAT AET 41 | ITET HEAT 47 FF
AT ®IAT AT | FERT wa fear
T 39 Teat 97 AT FEr g

sit T WAt : /T W
TE IAT FAIGHAF TGl & |

WO WERT ¢ A9 W qEI N
FT Afad

S STETIETC ST ;W gETL
frr ST A sr A A AL gT A_A &
BT OF A9 F wrg § fasrgm w2
f& st g d@w srfET § aw afao
g 8 " wfg=T qet Teat § at
T T § w9 fw o=t et oo #
IFAC TAAT ¥ IA AET AT AT ET R
foraar draar & arg gemar ST fgy
qr | Jr & v wFar § fF gEer
UF 33T T30 FT7 48 AT ¢ {5 WAy
Ao & afgew & foer 9w
defers fafa & wregmw &, fomsy
aer #igfl & avdew § dmur g
IFT R, T d9F S wwEHT &
AT &Y aFAT &

ot 7y : aE faae @ &

Cia -

o7 sy feay fegredt : & swwan
g 5 ag dat ot 31 @ T ¥ W
arw & o ward wsgefe wree
TTo THE THIZ A1 T AT RAFL Wit
¥ ag w1 a1 f5 Aaas 7 qt wi
wrars ¥ fafy ff Jawrd @ arh
afgd | dF W1 ARG T T 9
TR F |

ot A A Taw o
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Shri Hanumanthaiya: Will the hon. »
Minister be pleased to state the year ®
when the Chief Ministers’ Conference
was held, whether all the Chief
Ministers were present at that con-
ference, and whether it was held in
South India or in North India?

Shri L. N. Mishra: It was held in
1961, and most of the Chief Minis-
ters were present.

Shri Hanumanthaiya: I want to
know who the Chief Ministers were
who were not present.

Shri L. N, Mishra: 1 cannot Eive
the names, but most of the Chief
Ministers were present including
those of the Southern States,

st Ho W0 fyddy ¢ F ST
gt g fF &= s ® 9y 9@
wm ¢ & wemg fawafaamm
fet ft dmw fafe & ook o =
rafe g, @ o oW s o
g

%Y ®o o fiam : off gi, IgT TaY
Id@ & | Sem efdew dfew 93
for & forr <o fofy wrd &

st ST melt ;o gg wfaam
F fasg &

Shri Raghunath Singh: It is against
the Constitution. We shall take it
up.

Y A wgrand ;¥ ST STEar
£ 5 ag M ded A fewdo
ot ar war ok & e fafirerd wretE
& greg # a1 7g fR oEerE Fadr
& v & qafes g g a1 6 i
W F ar §=x & fafae & v
¥ o fAwrw AR w
qar g |

st ®o Ao A : wATY 4T ¥
A€ T T § gF A T HFL @[

mr § S fgrgeaT #Y gFar F1 agr
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JF i wed 2 froam zm R

oF fere & s
Some Hon. Members rose—

Mr. Speaker: I am sorry I shall
not be able to accommodate twenty-
five or thirty Members. I can only
call four or five Members more.

Shri Hari Vishnu Kamath: Let us
have a two-hour discussion on this.

Shri Jaipal Singh: Do Government
realise that there is one article in
the Constitution under which mino-
rity languages have the right to retain
their own script? If it is the view of
Government, whether at the Centre
or in the States, that they shall have
Devanagari alone, then does tha! not
necessarily mean that the Constitu-
tion will have to be amended?

Shri L. N. Mishra: Devanagori is
not at the cost of the scripts of the
other languages. So, there is no
question of any clash with the other
scripts.

Dr. Sarojini Mahishi: May I know
whether Government intend to take
action on the opinions expressed by
the different Chief Ministers of the
States or would like to appoint a
committee of experts in phonetics and
linguistics of such of the languages
as have got age-old scripts and litera-
ture?

Shri L. N. Mishra: No.

=t Ty Targ : & ag ST =TEe
i & wers aftafedt ¥ fe=dt famar
T fafy & & o <& & 9 q97 e
N ag miferdy § fr fewdt Y famer daw
gfrafedte & Jw fafr & & o
v f wifeczawm ¥ ag & fF fer 91
forerr FATTG fere ¥ ENP

oo wiwm . owwr frew faw
T YW WRT O AT TR

Er ]
e F wgr T W |
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Shri Raghunath Singh: Why should
it be against the Constitution

ot 7= ¢ T F i e arfet
# qIa A& At §, T €T o FEna
£ % g %1 w=ut i TEY Twwr v
|q%T |

Shri Raghunath Singh: Why should
this be against the Constitution?

weqw w@ew A ST A IW
fer ardr I 1 "o o § Twmr
faar a1

it T Fag : At ST & oAt
wit ¥ Fgr o7 ST ovEg WTEHY F@T 0%
fet g7 a™ & 39 &1 Tmw fore
¥ fareAr v wraniy | qg AEY w7 A1 %
feret Y fomear <rrr feopee 3 & omdny |

WS WERE . 69 a1 I FE
feam

Shri Raghunath Singh: It is against
the Constitution.

Shri Nambiar: May I know whe-
ther Government are aware that the
people in the south do not want their
scripts to be changed or to be given
a second-rate importance or to be
ignored as a result of the bringing
in of the Devanagari script in their
place?

Shri Nanda: There is no question
of compulsion anywhere.

Shri Ranga: What is the answer of
the hon. Minister? I have not been
able to hear. Let him stand and then
give the answer.

Shri Nanda: I said that there was
no question of compulsion anywhere.

Mr, Speaker: He did stand up and
then gave his answer.

Shri Ranga: If he has stood, then
does it mean that there is something
wrong with my sight? I did not see
him standing. He just mumbled
some reply from his seat.

AGRAHAYANA 25, 1886 (SAKA)
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Shri Nambiar: My question was
whether the seripts in the south
would get a second-rate importance?

Mr. Speaker: The hon. Minister has
said that there is no compulsion.

Shri Nambiar: Why should it all
be introduced?

Shri Surendranath Dwivedy: This
decision was taken in 1961. May I
know whether any State Gowvernment,
whether of a Hindi-speaking or of a
non-Hindi-speaking State, has adop-
ted this as the common script?

Shri L. N. Mishra: Hindi in Deva-
nagri script is being taught to stu-
dents in all parts of the country. For
example, in Madras, efforts are being

made in this direction. Under the
scheme, Hindi that is Devanagri-
Tamil primer has already been

brought out there.

Shri P. C. Borooah: In view of the
paramount importance of having a
common script for integration of the
whole country, have Government
any proposal for popularising Sans-
krit in Devanagri which is a subject
very suitable and favourable to all
regions?

Shri L.
Devanagri.
points behind this argument
Devanagri.

Shri Kapur Singh: Are the Gov-
ernment properly advised that all
the Chief Ministers and the States
of India, combined, are not to be
deemed as competent or qualified to
pronounce on the subject of scripts
and languages, and further, that opi-
nion is not the same thing as decision?

Shri L. N. Mishra: There is no
doubt that there is a provision in the
Constitution and it is for the Govern-
ment to implement it. We are only
going to implement the provisions of
the Constitution.

Shri Kapur Singh: I did not raise
the question of provisions of the
Constitution. I raised the question
as to what was competent from the

N. Mishra: Sanskrit is in
That is one of the main
about
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point of view of the expertise. He is
mixing the two things,

Shri Ranga: He himself
competent to answer it.

Shri Nanda: The answer is very
simple: opinion is not decision.

Shri Kapur Singh: Will he kindly
answer the first part of my question
also?

is not

=t TASFTE a7 : 347 98 HET & 16
HIRX WG H HEGT WINT W7 998 AT
g 98 FarTr fere ® a3 o 2,
a3 & Wt d@epq Fmama fafe #&
agré et § W W F off | A
fafir & qgrd Sret & 9T wemaT JATTY
F w1 #r§ Az ot o fove & fs
m‘tm‘ﬁ qarg Fret @ 7

% WIAAT |38 : qrd aTT §
T qgrE At g |

seae Wy : 3 fevee # &
qgTE AT GEFA gt g & qAHA T E |
Shrimati Yashoda Reddy: The
Constitution is certainly there. But
it has also to yield sometimes to the

pressure of the people. I would like
to ask the Government of India, the

Minister concerned, wh ther they
want to implement the Devanagri
script for all the regional languages

and then see that even the regional
languages do not develop in their
own way?

Some Hon. Members: No, no.

Shrimati Yashoda Reddy: Are the
Government of India not prepared to
allow us to learn Hindi in our own
way, whether it is in Roman script or
otherwise? Is it to be only in Deva-
nagri script?

Shri Nanda: I have already ans-
wered that there is no question of
compelling anbody to follow a cer-
tain course.

Shrimati Yashoda Reddy:
why this freguent
Constitution?

Then
reference to the

DECEMBER 16, 1964
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Shri Radhelal Vyas: The Constitu-
tion is there.

Shri Vidya Charan Shukla: After
this decision was taken....

Shri Ranga: What
taken?

Shri Vidya Charan Shukla:..._ have
any States taken any steps towards
itg implementation?

decision was

Shri L. N. Mishra: As I said earlier,
the Government of India have taken
various steps for promoting the spread
of Devanagri and its use as a com-
mon ancillary script. Arrangements
have been made for teaching Hindi in
Devanagri script to all secondary
schools boys and girls throughout the
country. As a result of this, it is ex-
pected that within the next generation,
practically all educated young men in
India will become conversant with the
Devanagri script in addition to the
script common]y used in their own
region.

grara wfafa &1 st

+
rq‘#mﬁwﬁmfﬂﬁﬁ:
st STETIETT ST
st fe o Tl :
st go fo wWtEd :

T TEem AAET 23 faarEe
1964 ¥ aTUfed ST d=AT 350 F
ST ¥ W § gg @@ F1 OFC
=4 fF:

(%) wearw afefs & fewfont
1 frmfafa & w9 @ «=m wfa
g

(=) =it fe farmfaat o faomg
FET 9 §; T

() =it fawmfol o w2 7%
fvir &< fomr s ?

The Minister of State im the Minis
try of Home Affairs (Shri Hathi): (a)

*529.
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and (b). Seventy-three recommenda-
tions (including parts of recommen-
dations) have been accepted with or
without changes and implemented.
Fifteen recommendations have been
accepted with or without changes and
their implementation is under consi-
deration; and forty-nine recommenda-
tions are under consideration.

(c) Every effort is being made to
take decisions on the remaining re-
commendations as expeditiously as
possible.

st omdw feg fagwt: df o9

g s fg=dr # § gafae a=h wga

FaFT 3T oY fe=d § 21 T =7 wrforor
FT 1

Shri Hathi: I am sorry I did mnot

read the answer in Hindi. I have got
it here.

wEqR WP : AANT AT WATE
ATAATT HEET | qATH FL |

ot wrda feg fagmt : #T a=l
AEIET Tg FAT FCE qqoTaq (6 qeh1-
a7 afafa 1 fawrfo &1 g79 § F9
# ot wafa gg & A% famer 5 avim
oY weT 9Erea 7 frar & gesT gWE
faa wfrarat o ger & 917 fmmr w=w
T FHA@ e agrg ?

=Y g ;W " §FIC AT
famrfeer 3 1 &% fawifor o4t & fomsr
f& awra w=Em 9 wET 9T 9E,
et ot & famr fd seeem 9z 93
o faat & gy & formsr fs aaT o
9% | FELETE, 79 9T FS 7 G WA
EATE

st ey Ty el - wm =t
HEIRT qg WY qqqIEq F a8 A FG W
THTE 987 & 7T fFaaT awg #% 9r
fa & 9x g w3 9% w17 AT faegw
3w g wg ?
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=t g : ag q1 fawrer 9 E 5%
oH A AT G AATH IART AT AT
FET 77 F qgAT WA |

=1 SETIEI SRy ¢ §EEH
afafy & Jr a7 sfqaza for § w3
FiqTEAT FHGA & qFad H A0 FS
qar faar § 917 9@ 71 39 FAWA
F1 w1 7 # 747 favg wfeart ¢
Y &TT ATC F91 FTA 9L A qOET g
sqTagTivE FIq A@T aar 2 7

st gy S IR gAE o
IAHT AAA §G €T § q1 &1 @I & AH
f s war fF Foomm s afers
Tifaaraw A & fav s ArAgaa
FEY UF wEqT &1 AT qLFT A &z faf-
Feq e A1 w1 &1 fagr & o fe
F. OO FAT [ 3GAT & | AT OF g
IAHT Tg & WaqTET FT A1 IAS a1k
i oY M itz T R

Shri D, C. Sharma: May I know if
the Sadachar Samiti is the offshoot
of the Santhanam  Committee Re-
port, or is the child of the brain
wave of somebody else?

=T grat : ag aw=T T 6 w1 0w
A sfefmas O gwT aifg if
qf 5w Adifaas sedde FT g% a1 7Y
=T ¥ W1 gg warare qfafy & 97 36
H1S FT OF G AG4T 90T 2 |

Shri Hari Vishnu Kamath: May 1
remind the Minister of the statement
that he made in answer to a ques-
tion in the last session with regard to
the recommendations contained in
Chapter XI of the Santhanam Com-
mittee Report on social climate, and
in view of the conflicting reports
which have appeared recently in the
papers, has Government devised, or
do Government propose to devise, a
suitable modus operandi for enquiry
into corruption charges against Minis-
ters, and if so, what that modus
cperandi will be?
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Shri Hathi; I cannot :xactly re-
member what particular statement

the hon. Member has in view. ..

Shri Hari Vishnu Kamath: The
statement was that it was under con-
sideration.

Shri Hathi: . because the Santha-
nam Committee Report was referred
to in the last session a number of
times, but the procedure as adopted
or declared still continues.

Shri Hari Vishnu Kamath: I could
rot follow.

Shri Hathi: The procedure which
the Government has declared in the
House regarding enquiries against
Ministers still continues.

Shri Hari Vishnu Kamath: Then,
am I to understand that the Santha-
nam Committee's recommendation
has not been accepted?

Shri Hathi: The Government has
declared a procedure with regard to
enquiries against Ministers, that if it
is a case of a Central Minister or a
Chief Minister of a State the Prime
Minister will look into it, and if it is
a case of a Minister of a State Cabi-
net, the Chief Minister and the Home
Minister here will look into it.

Shri R. Ramanathan Chettiar: One
of the recommendations of the San-
thanam Committee is to have a Direc-
tor of Grievances. May I know whe-
ther he would be a non-official or an
official?

Shri Hathi: As I said, the idea was
to have one post for both corruption
cases and public grievances. QOut of
that, for the first part, we have estab-
lished an officer, the Central Vigi-

lance Commissioner. The second is
under consideration.

Shri Sivamurthi Swamy: May 1
know whether they have accepted

that part of the Santhanam Com-
mittee Report in which it has been
mentioned that if 10 ML.As or
M.Ps. complain of corruption against
a Minister, it should be enquired
into? :
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Shri Hathi: There is a recommen-
dation, and I just mentioned that with
regard to that, the Government has
taken certain decisions which we
have announced here,

ot fqfe fosr: 3 STt e 2
F*mmﬂﬁfaaﬁﬁmrﬁﬁ%ﬁ-
1T #I&TT g AT IT F oo
T FIE THATHT FI9 AT IST Y ¢
o f a1l &1 Afas e TS A
AT FTONT FIA FT AT & 7 773y ?

ot gt : FY AT &, 0w ar ofeers
AT G a8 oF e gar
TG A TF FH § A qAL @ Aeh
FLOAA FIAT & AT aA F At
FTOT 39 A I FT F1 gL FA F1
ST AT FL AT TE 1 FATET FFT

FTGENE

grata sy (st @mwit) waraw
Frooe gw fafaeedi #§1E sowo
Trero wa ofae & 7

=it ST AV AT : G FHEY
#Y frate & aga fore Fafee <t ar mfs-
LA AN AN T, AT SAR @
foft 7 fam g & av 7 ?

=it grat: g Y A -
I | F1E AFEHT TATH F7 19 AGY 2 |

WETR WERAW : HATAH, FHET FY
frizos & waweT #1E wwIAT
R T=mAT T |

ft sifwreaTe d74T : A T Ao
ToE, A A A ar fear mar & 7

TR AR ;T GE A |

Shrimati Savitri Nigam: May I
know whether the recommendation
regarding the removal of adminis-
trative delays had been implemented
and if so, with what results?
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Shri Hathi: The recommendation
regarding removal of administrative
delays has been accepted no doubt and
with to find out where the de-
lays are and their causes, we have
appointed four sub-committees to
deal with important departments in
the Government and each team is
headed by a Member of Parliament.
They are looking into that.

Shri S. M. Banerjee: Is it a fact that
after the CIB enquiry in Orissa against
the Chief Minister and the ex-Chief
Minister, Government has taken a
decision that in future no cases of cor-
ruption pertaining to a Minister will
be referred to CTB or any other
agency.

Shri Hathi: That is a suggestion
that the Government is considering.

wers wgd o fra Ao |

it farr reva : & ag STAT TR
gfF. ..

Shri 8. M. Banerjee: My question
was. . .

Shri Sheo Narain: I am in possession
of the House.

Mr. Speaker: Even when he is in
possession of the House, I can dispos-
sess him,

Shri S. M. Banerjee: My question
was this from press reports it appear-
ed that this particular enquiry by
CIB was objected to by some of the
Ministers and others. I wanted to
know whether Government nave dis-
continued this procedure due to that
objection and do not have the CIB
enquiry apart from the political en-
quiry.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh): We will not accept that. . .
(Interruptions).

Mr. Speaker: The Home Minister
says that they are still thinking
whether to continue it or discontinue
it.
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Shri Sorendranath Dwivedy: But
why is this Minister replying? Who
is he to reply?

Dr. Ram Subhag Singh: I say that
we will not accept that type of enquiry.

Shri Hem Barua. Sir, on a point of
order. Here was a question directed
at the Home Minister but here is
another Minister who jumps up on his

hind legs and says he cannot accept
it.

Mr. Speaker: When he is not answer-
ing a guestion addressed to him, he is
only a Member then and so interrup-
tions are being made from all sides.
But Ministers have to exercise greater
restraint even when they have strong
views, they should keep a hold on
themselves,

Shri Surendramath Dwivedy: Is it
your ruling, Sir, that Ministers can air
their personal views on matters like
this when replies are being given by
other Ministers? . . . (Interruptions).

The Minister of Rehabilitation (Shri
Tyagi): It is a casual remark.

Mr. Speaker: Can I conduct any busi-
ness in this manner?

Shri Surendranath Dwivedy: Sir,
we want a ruling on this matter. He
is a Minister of the rank of a Cabinet
Minister, though not a member of the
Cabinet; he is a member of the
Council of Ministers.

Mr. Speaker: What I have to say, |
have said already. What else should I
say?

Shri Ranga: Sir, I wish to make one
statement. You were good enough to
say that they were also Members. A3
soon as they become Ministers they
take upon themselves other responsi-
bilities and therefore they cannot very
well be expected or treated as being
authorised to act also as Members, just
like all the other Members
{Interruptions).

Mr. Speaker: He did not hear my
concluding remarks, namely, as Minis-
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ters they have to exercise greater res-
traint upon themselves. I said that.

Shri Ranga: Is that enough?
Mr. Speaker: Yes; I think so.

Shri Ranga: You may think so, Sir.
But I want you to give your consider-
ed ruling, if not now, later on, after
giving due consideration to this parti-
cular point. Because, while one Mem-
ber in this House addresses a question
to a Minister, is it open for another
Minister to exercise his right as a Mem-
ber and begin to make hig own ob-
servations? Is it right? It 1s another
matter whether it is advisable or not,
but it is wrong according to me, and
therefore, I would like you to give
some consideration to this matter and
afterwards give your ruling.

Mr. Speaker: All right.
Shri Hari Vishnu Kamath; Sir, on a
point of order.

Mr. Speaker: Should we not proceed
with the questions at all?

Shri Hari Vishnu Kamath: You
please proceed, but this issue, which
is about a procedural matter, is very
important.

Mr. Speaker: Members stand up and
do not allow me to proceed. I have so
many times requested them that ua-
less a Member is called he should not
begin to speak.

Shri Hari Vishnu Kamath: But I am
raising a point of order under rule 376.
Under that rule I can raise it. (Inter-
ruption): Why should that interrup-
tion be made, Sir?

Mir. Speaker: Order, order. I have
also read that once or twice. I have
been reminded of that manv a time
here. Therefore, my attention has been
drawn to that many times. But I would
put it to the Members: all points of
order raised here, even if two per cent
or three per cent of them have been
found to be wvalid, are not points of
order. Further, we have done only
three questions in 35 minutes. There
ought to be some sense of proportion
amongst us, that we should cover at-
least 10 or 12 questions during the
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Questions Hour. They should help me.
I rather seek their assistance in this
matter,

Shri Hari Vishnu Kamath: I submit,
with the fullest deference to the wise
observations made by such an august
cersonage as yourself, that the issue
raised at the moment—(Interrup-
tion)—Why could you not curb all this
cacophony? Please call them to order,
Sir. Otherwise, how can we function
here?

Shri Sham Lal Saraf: I seek your
guidance—

Mr. Speaker: One point of order is
there. Guidance comes next!

Shri Hari Vishnu EKamath: May I
submit in all humility that the issue
that is before us is in all conscience a
very important one. You have wisely
ruled that any Minister can function
as a Member also—that is, in his dual
capacity of Minister and a Member at
the same time. Now, imagine that a
Minister to whom gz question is ad-
dressed answers the question in a
particular manner, or is going to ans-
wer it or will answer it subsequently,
and in the meantime, another Munister,
as a Member, butts in and gives a
different answer, will it not create
confusion?

An hon. Member rose—

Shri Hari Vishnu Eamath: Why
should he butt in now? Let me finish.
Kindly curb that, Sir. Otherwise, this
House will be reduced to—I would not
use a stronger word—nothing. Suppose,
‘another Minister butts in—(Interrup-
tion)—Can't you stop this caco-
phony?—and answers in a different
manner or makes his own personal
observations—unwise or wrong or any
thing like that—and the Minister con-
cerned answers the question subse-
quently in a different manner, will it
not lead to an impression that the
Treasury Benches are speaking in
different voices?

An hon. Member:
matter?

Shri Hari Vishnu Kamath: If it does
not matter, it is all right! But you

What does it
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have ruled many a time that the Gov-
ernment is one—joint and severa] res-
ponsibility—and that a iMnister re-
presents the whole Government. Now,
you have said that another Minisier
speaks in a different manner as a
Member. How can this Cabinet and
this parliamentary democracy func-
tion like that?

=t §o o FTTANT (FEAT) : FT0
TAT I E g1 ?

Shri Hari Vishnu Kamath: 99 3@ 1|

Mr. Speaker: Order, order.
Shri Hari Vishou Eamath: He is
speaking to me.

Mr. Speaker: Because the
Member speaks like that the
Member there also speaks!

Shri Hari Vishnu Eamath: I did not
even look at Shri Malaviya.

Mr. Speaker: Order, orde. Please
sit down. Some wordg are being put
in my mouth, words which I have not
said. It was a simple answer
that I gave: that when a Minister is
not concerned with answering a ques-
tion, he is a Member at that time,
only sitting there, and if some words
at that time escape from his mouth,
say, by way of interruption, how can
I prevent him at that moment, saying
that no words should escape from
him? But then 1 added that as a
Minister they should exercise more
restraint on themselves and should not
interfere. But that has not been given
consideration by other Nembers. Only
my words that he is a Member are
mentioned. I did not say thai he loses
that status as Minister at that time.
Then also he is Minister.

Shri Surendranath Dwivedy: Other-
wise, he would be . permitted to put
supplementaries.

hon.
hon.

Mr. Speaker: I never said that.
Dr. Ram Subhag Singh: We are not
going to be your victims.

Shri Suremdranath Dwivedy: What
is this remark, Sir (Interruptions).
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Shri Hem Barua: The Home Minis-
ter said that that matter is under con-
stderation and they have not taken
any decision. But here is a Minister
who stood up and said “We will not
accept that”.

Shri Tyagi: It was a casual remark.

Shri Hari Vishnu EKamath: You
keep quiet there. (Interruptions.)

Mr. Speaker: Now casual remarks
must cease and we must proceed with
the questions.

Resistance Movement in Delhi

+
[ Shri P. R. Chakraverti.
+530 ) Shri P. C. Borooah:
") Shri Sham La] Saraf:
Shri Surendra Pal Singh:

Will the Minister of Home Affairs
be pleased to state how far the citi-
zens' resistance against the spiralling
prices has been allowed to function
against anti-social elements trying to
disturb the peace in Delhi?

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N.
Mishra): All possible assistance 1s
being given to the Price Rise Resist-
ance Movement and appropriate steps
have been taken when necessary to
prevent anti-social elemeats from dis-
rupting the functioning of the Move-
ment.

Shri P. R. Chakraverti: May I know
what special facilities are being made
available to these persons so that this
movement may spread all over India?

Shri L. N. Mishra: We want to en-
courage this movement. This move-
ment has worked well and they have
achieved some success also. Special
facilities have been given to them
in the matter of accommodation at
the moment. We want to encourage
them to form co-operatives and give
them other assistance also.

Shri P. R. Chakraverti: In the light
of the experience gained by the move-
ment which was initiated by the per-
sons concerned in Delhi, may T know



5131 Oral Answers
whether Government have already
sent instructions to the other States

to encourage or promote this move-
ment on similar lines?

Shri L. N. Mishra: To the other
States we have not sent any circular.
But so far gs Delhi is concerned, the
Delhi Administration has been asked
to give encouragement and they have

been giving encouragement to  this
movement.
Shri P. C. Borooah: May I know

whether it is a fact that Delhi citi-
zens helped the authorities to seize a
large amount of hoarded grain in
August-September last and is it a
fact that most of the grain has been
returned to the hoarders without any
punishment? May I know what action
has been taken against the hoarders?

§h11 L. N. Mishra: It is not correct.
Grains were seized and cases have
been filed.

Shri Sham Laj Saraf: What is the
basis for recognition of such move-
ments whether in Delhi or in any
other place? Secondly, what steps will
be taken to see that this movement is
kept immune from adverse infiuence?

Shri L. N. Mishra: It is difficult to
say about adverse influence. But we
want to encourage them by giving
them accommodation and encourag-
ing them to form cooperatives. We
will give them the necessary assist-
ance for that purpose.

Shri Sham Lal Saraf: My question
has not been answered. I wanted to
know how Government will give re-
cognition to this movement whether
in Delhi or elsewhere, on what basis,
and secondly how this movement will
be kept. immune from adverse in-
fluence. That iz a very important
question. The Minister should explain
it.

The Minister of Tome Affairs
(Shri Nanda): 1 have been taking
personal interest in this activity. So
far as 1 remember, assistance was
given to cooperative institutions. A
consumers' council has been establish-

DECEMBER 16, 1964

Oral Answers 5132
ed, in which representatives from va-
rious parts of the city who were as-
sociated with this movement are
there, so that there ig a regular body
which deals with this thing.

Kerala Government Employees Join-
ing Sadachar Samiti

+
Shri Umanath:
*531.{ Shri Imbichibava:
Bhri Nambiar:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether it is a fact that the
Kerala Government have warned
their employees against using the
forum of Samyuktha Sadachar Samiti
to lodge information or complaints
against Government servants or Gov-
ernment agencies; and

(b) if so, the reaction of the Cen-
tral Government thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A copy of the order pub-
lished by the Government of Kerala
in the Kerala Gazette is placed on
the Table of the House, [Placed in
Library. See No. LT-3636/64]. The
instructions contained in this order
are exactly the same ag those issued
by the Central Government for its
employees. These instructions lav
down the limits of permissible activi-
ties of the employees as members of
the Samiti. There was no guestion of
warning the employees.

Shri Umanath: The statement says
that the government servants should
not use the forum of the Samiti to
lodge information or complaints
against Government servants or Gov-
ernment agencies. When the Sadachar
Samiti is entertaining information on
cases of corruption from other citizens,
1 would like to kmow what is the
provocation for putting in this res-
triction? May I know whether the
Government is afraid that some one
in the higher-ups is likely to be ex-
posed? What are the special cir-
cumstahces which prompted the Gov-
ernment to put this ban?
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Shri Hathi: The Samyuktha Sada-
char Samiti is a non-officia] body. Its
main work would be to cultivate pub-
lic opinion and also to look into the
complaints received. But they are not
an official body. If the Government
servants are allowed to lodge 2om-
plaints against their superior officers;
then there will be no administration.
no discipline. Therefore, the Gov-
ernment servants are told that they
should not take up matters regarding
their own department or their owm

officers with the Badachar Samiti;
otherwise all Government servants
will try to make complaints against

their own officers. We feel that this
should not be done.

Shri Umanath: Even with regard
to association with the Samiti it is
said: “....provided that their asso-
ciation with the Samiti is without de-
triment to the proper discharge of
their normal official duties etc.” What
is the meaning of even this restric-
tion being put there? Does the Gov-
ernment seriously want to associate
them or does it want to dissociate
them even?

Shri Hathi: I am afraid the hon.
Member has not properly understood
the meaning of the word “association™.
They can associate themselves with
the Bamiti, but their association with
the working of the Samiti should not
come in the way of their official
duties—that is to say, from 11.00 to
5.00 they cannot go and attend the
office of the Samyuktha Sadachar
Samiti. They are allowed to associate
themselves with the work of the
Samiti, but not so as to hamper their
official work.

Shri Nambiar: May I know what
exactly the Government means by
saying: “For becoming members of the
Samyuktha Sadachar Samiti, no prior
permission of the Government will be
necessary, but such menrbership
should be with the knowledge of the
Head of the Department concerned”.
How can you reconcile the latter part
with the former. You want to be in-
formed and at the same time you say

that prior permission is not necessary.
What exactly do you mean thereby?

The Minister of Home Affairs (Shri
Nanda): The condition is that thar
association should not operate to the
detriment of their work in Govern-
ment. Information to the officers is,
therefore, usefu] for that purpose.

Shri Nambiar: Is it possible for an
employee to join this Samiti after in-
forming........

Mr. Speaker: Does he want my
opinion? The answer is to come from
the Government.

Shri Nambiar: The Government
must say whether it is possible.

Mr. Speaker: Next question.

Drinks in Hotels for Tourists

»532 Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact thfat a
deputation of well known 'Hatehers_oi
India met the Minister of Home Affairs
recently and pleaded for the early
lifting of curbs on the tourist’s free-
dom to consume alcoholic drinks in
hotels in this country in order to
attract more tourists from abroad; and

(b) if so, Government's reaction to
this proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The matter is under considera-
tion.

Shri Suremdra Pal Singh: Is it a
fact that this deputation drew the
attention of the Government to the
recommendation of the Tek Chand
Committee that one room in every big
hotel should be set apart for the ex-
clusive use of foreign tourists where
alcoholic drinks could be served; if
so, may I know if the Government is
prepared to accept that recommenda-
tion of the Committee?

Shri Hathi: The deputation drew
our attention to the report of the Tek
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Chand Committee. They also drew
our attention to the report of the Com-
mittee gn Tourism. The matter ig un-
der consideration.

Shri Surendra Pal Singh: Apart
from noting the views of this depu-
tation, has the Government of India
tried to ascertain the views of its own
Department of Tourism on the sub-
ject?

Shri Hathi: I said that the report
of the Committee on Tourism is also
with us. We are considering that as-
pect also.

Some hon. Members rose—

Mr. Speaker: Next quesiion—only
signatories.

Shri Ranga: Sir, without making
that statement if you had gone on to
the next question we would not have
raised any objection.

Mr, Speaker: At this moment only.

Shri Hari Vishnu Kamath: If it be
that question only, it is all right.

Shri Eapur Singh: Sir, we wanted
to put many supplementary questions
on this subject.

Mr. Speaker: It is only three or
four questiong that we have been able
to do during the whole hour.

Shri Ranga: Sir, if you keep out
questions arising out of spirited langu-
age, you will be able to provide more
chance for us to cover more ques-
tions. These are controversial ques-
tions on which everybody is inte-
rested.

Pro-Chinese Activity
( Shri ?nrandranath

Dwivedy:
Shri Hukam Chand

L Shri Surendra Pal Singh:
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Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news re-
port appearing in the Hindusthan
Standard of 16th November, 1964 re-
garding the anti-national activities
through pro-Chinese elements of some
representatives of three foreign coun-
tries in Calcutta;

(b) whether the Government of
West Bengal have made investiga-
tion and reported the matter to the
Central Government;

() if so, the names of the foreign
countries involved; and

(d) the action taken by Govern-
ment as a result of the investigation?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) Yes, Sir.
(b) to (d). The information sought

is of a secret nature and I do not wish
to disclose it in the public interest.

Shri Swrendranath Dwivedy: It 1s
rather strange. Three countries are
involved according to that report—
two of them East European countries
and one South East Asian country.
May I know whether the names of the
countries will also be kept as secret
and the Government is not in a posi-
tion to tell us even the names of the
countries involved?

Shri Hathi: Yes, even that is a
secret, because there are conflicting
reports. So, I do not think it is cor-
rect to give that information. It is
wrong.

Shri Surendranath Dwivedy: Is it
a fact that the customs in the course
of a search in a trade office of a
foreign country has found some
papers which on examination clearly
show that money is being spent for
political purposes by that particular

country? Have those papers been
seized or not?

Shri Hathi: As I said, we have
got a lot of information. Some in-
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formation is right and some is wrong.
I can say that that particular infor-
mation is correct. But it would not
be proper, and it is not in the public
interest, at this stage to disclose any
more information. I do not want to
withhold anything from the House or
from the Member. But at this stage I
would request that such questions may
not be put.

Shri Hari Vishmu Kamath: Sir, on
a point of order. 1 remember that on
a previous occasion when the gques-
tion of the plea of public interest rais-
ed by a Minister was discussed in the
House you reserved to yourself the
tight, the final right, to give a decision
as to whether refusal to answer a par-
ticular question is in the public inte-
rest or not, after seeing the papers
with the Minister. Sir, I appeal to
you jn the national interest—I do not
know whether public interest and
ministerial interest are synonyms—to
go into this matter fully, if not today,
at g later date; let the answer come
on g subsequent date; we do not mind.

Mr. Speaker: Shri Kachhavaiya. I
find he is not in his seat.

Shri Surendranath Dwivedy: Sir,
I have not asked my second question.
As they are not willing to disclose the
information, may I know at least this
much whether the papers that have
been seized do indicate that moneys
were being given to political and pro-
Chinese elements in this country?

Shri Hathi: As I said, we have got
some information. So, I can say “Yes”
or “No” also. At this stage I would
not like to say even that much be-
cause that might give a clue to others.
That ig why I say it is not in the pub-
lic interest to disclose anything at
this stage.

Shri §. N, Chaturvedi: May I know
if any follow-up action has been taken
as a result of the disclosures?

Shri Hathi:

Shri Hem Barua: Since the latest
modus operandi of the Chinese is to
buy the services of traitorous ele-

1899 (Ai) LSD—2.

That is being done.
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ments in this country through diplo-
matic missions here that are friendly
to the Chinese and the espionage ring
by now has spread from Calcutta to
New Delhi. . .

Shri Hari Vishau Kamath: Bombay
too.

Shri Hem Barua: Yes, to Bombay
also. in that context, may I
know the reasons on account of which
Government have not considered it
desirable to administer the last
warning to the Chinese? If they fail
ty listen or to respond to the warning,
why is it that the Government has not
considered the question of severing
diplomatic relations with China, be-
cause they are having a network of
espionage in this country?

Shri Hathi: A reply to that guestion
will presume so many things and will
mean the admission of so many things.
For the present, I would not like to
reply to that question.

Shri Hem Barua: May I submit
that this is such an important matter?
The Chinese first tried with their

Embassy here.
Mr, Speaker: Would he kindly lis-
ten to me? I agree with him that it 1s

a very important question. But the
Minister says that it is not in the pub-
lic interest to give any information.

Shri Hem Barma: Sir, T rise cn a
point of order?

Mr. Speaker:
just now said?

Is it on what I have

Shri Hem Barua: In Calcutta the
Chinese formerly functioneq through
their Consulate and the Bank of
China. Adfter the closure of their
Consulate and the Bank of China, they
are now trying to utilize the services
of some diplomatic missions which are
friendly to the Chinese. It is a very
dangerous thing so far as our security
is concerned. That is why I am con-
cerned so much. Why is it that Shri
Nanda has not considered it desirable
to pack off the Chinese Mission from
here?
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The Minister of Home Affairs (Shri
Nanda): 1 am glad, the hon. Member
has said all this. He should fee] satis-
fied that he has given all this infor-
mation.

Shri Hem Barua: He says that I
have given all the information that
they do not want to give.

Shri Surendra Pal Singh:
from these twg or three suspected
sources through which the money
passes into the hands of the Chinese
agents, may we know whether it is in
the knowledge of Government that
other sources are also there through
which the same thing is happening?

Shri Hathi: The Government has
much more information also.

Mr. Speaker: Next gquestion.
Murli Manohar .. Absent.
want Absent,
Yadav .. Absent.
Tantia.

Shri Rameshwar Tantia: 535.

An Hon. Member: What happened
to Question No, 534, Sir?

Mr. Speaker: That has been with-
drawn by the Members concerned.

Apart

Shri
Shri Bas-
Shri Ram Harkh

Shri Rameshwar

Roads with Thicker Surface

( Shri B.amesh-:ru Tantia;
| Shri Murli Manohar:
535, Shri Baswant:
Shri Ram Harkh Yadav:
| Shri D. N. Tiwary:
| Shri Brij Raj Singh—Kota

Will the Minister of Education be
pleased to state:

(a) whether it is g fact that the
Central Road Research Institute, New
Delhi has made recommendations for
construction of roads with thicker sur-
face to cope with the fast increasing
traffic in the country;

(b) if so, the salient features of the
recommendations; and

(c) whether Government have
taken measures to implement the said
recommendations?
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The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir.

(b) and (c). A Statement is laid
on the Table of the House.

STATEMENT

The Central Road Research Insti-
tute, New Delhi, on the basizs ol in-
vestigations carried out on problems
of road construction in various areas
of the country, has recommended that,
before expensive wearing surfaces like
asphaltic concrete or dense bituminous
carpets etc. are put on the road, the
exisling road thickness should be re-
designed after taking into considera-
tion the characteristics and strength
of the sub-grade and the wheel loads
and intensity of traffic. The Institute
has also recommended quality control
for checking gradation of materials,
batching, and temperature control of
aggregate, binder and mixture, etc.
Wherever lack of finances do not per-
mit thickening of road-crust imme-
diately, it has been recommended that
the bituminousg surface should be as
thin as possible sp that when Lhicken-
ing is subsequently done, the loss may
be as small as possible.

‘The recommendations made by the
Institute are of the nature of techni-
cal advice. The agencies responsible
for construction of roads in the coun-
try are aware of these.

Shri Rameshwar Tantia: May I
know whether the Government are go-
mng to do experiments with these roads
and compared to the present roads

what will be the additional cost and
the duration of their lives?
Shri M. C. Chagla: Experiments

have been made. It is found that this
thicker road stuff is very costly; but
we have come to the conclusion that
without that the asphalt or the sur-
face thing that is spread on the road
will not last. Therefore, we have ad-
vised the Ministry and the body con-
cerned that when they build new
roads they should wuse thicker road
surface. If road surface has gul to
be repaireq and there is no money
for the thicker road surface, they
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should spread it not too much so that
ultimately when the road is to be re-
done the cost would not be too much.

Shri D. N. Tiwary: May I know
whether any attempt has been made
to have the Delhi roads on that basis;
if so, what is the estimated cost?

Shri M. C. Chagla: We had given
advice, for instance, to the Delhi Muni-
cipal Corporation for 18 roads for pro-
vision of increased thickness yf road
surface and increased carpet thickness
depending upon the requiremenis of
each case. We have not been asked as
to the cost. That is not the function of
the laboratory. It would be the func-
tion of the body concerned to assess
the cost.

0il Refining Capacity
*536. Shri Hem Barua: Will the
Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to increase the
total oil refining capacity to about
235 million tonnes by 1968-69; and

(b) if so, the distribution between
the private and the public sector?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) About 7.75 million tonnes is
available in the private sector and
the remainder will be in the public
sector.

Shri Hem Barua: May I know if it
is a fact that Government propose to
allow some expansion of refining
capacities to the private sector refin-
eries; if so, whether it is a fact that
even if our two refineries at Haldia
and at Madras are established and
the existing private sector refineries
step up their production to the rated
target, the distribution between the

private sector and the puplic sector .

would be substantially the same dur-
ing the Fourth Plan as at present?

Shri Alagesan: The
restricted up to the

question is
vear 1068-69
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It is expected that towards the end of
the Fourth Plan there may be some
necessity: for allowing expansion in
the private sector. As far as the
rated capacity is concerned, all the
private sector refineries are now
working to their full rated capacity.
The proportion between private and
public sector will not be affected.
Shri Hem Barua: May I know if
the attention of the hon, Minister is
drawn to a statement made by the
former 0Qil Minister, Shri Malaviya,
to the effect that these proposals for

the establishment of these two
refineries at Haldia and at Madras
be postponed for two years because

by then it would be known where the
sources of crude oil lay; if so, what is
the reaction of Government to this
very useful suggestion made by the
former Minister?

Shri Alagesan: I saw some reports
in the press to that effect. I was also
present at the meeting when Shri
Malaviyaji made this suggestion.
Subsequently, very recently the Gov=-
ernment decided to put up a refinery
at Madras and one at Haldia.

WRITTEN ANSWERS TO
QUESTIONS

Torture of a Domestic Servant in
Delhi

( Shri Rameshwar Tantia:
537, J Shri D. C. Sharma:
'Y Shri 5. M. Banerjee:
Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact
fifteen year old domestic
succumbed to police torture;

(b) if so, whether it is a fact that
this is a third victim of torture in
the Capital;

(c) if so, whether any investigation
has been ordered into this matter;
and

(d) the steps taken by Government
to stop this increase in torture by the
Police?

that a
servant
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) According to the information
available with Government, a domes-
tic servant died on the 31st October,
1964 as a result of alleged beating
by the police while in police custody.
The age of the deceased was record-
ed as 27 years in the medico legal
statement prepared at the Hospital

and 25-26 years in the post mortem
report.

(b) No other case of this nature
has come to notice in recent years.

(e) A magisterial enquiry under
section 176 of the Code of Criminal
Procedure was held in this case.

(d) There has been no increase in
cases of torture by the Police, All
Police Officers are aware of the
strict warning against the wuse of
third degree methods and this is also
emphasised in the periodical meet-
ings convened by Senior Police offi-
cers. Any complaint of torture or
wrongful restraint by the Police is
promptly looked into by the Senior

Officers.
A Vigilance Officer of the rank
of Superintendent of Police has

recently been appointed and it is one
of his duties to wisit Police Stations
and ensure that no suspect is being
interrogated without making a proper
entry in the Police Station diary.
Superintendents of Police and other
Gazetted Officers also make surprise
visits to Police Stations.

Trivedi Award

( Shri Ram Harkh Yadav:
*538. { Shri Murli Manohar:
| Shri Baswant;

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken any decision to implement the
recommendations of the Trivedi
Award about the inter-State boundary
disputes of UP. & Bihar;
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(b) if so, the estimated expenditure

on the implementation of the Report;
and

(¢) when the fixed boundaries
would be demarcated?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) As stated in my reply to starred
Question No. 79 on 18th November
1964, the Prime Minister has accept-
ed all recommendations made by
Shri C. M. Trivedi.

(b) According to an estimate given
in Shri Trivedi's report, the cost of
construction of boundary pillars alone
would be about Rs. 5 lakhs,

(c) The fixed boundary between
the two States will be demarcated
after necessary legislation under arti-
cle 3 of the Constitution has been
enacted by Parliament.

Pak. Infiltrants

539. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Star-
red Question No. 304 on the 2nd
December, 1964 and the supplement-
aries raised thereon and state:

(a) the number of illegal Pak. infil-
trants who have settled in the Assam|
Tripura East Pakistan border villages
under the cover of Pakistani troops
during 1963 and 1964 so far; and

(b) the steps taken to evict them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The information is being
collected and will be laid on the Table
of the House as soon as it is avail-

“able.

Sugar in Co-operative Stores for
Government Employees

( Shri Vishram Prasad:
*540..) Shri Bagri:
Shri Naval Prabhakar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
guota of sugar in the Cooperative
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Stores for the Central Government
Employees, New Delhi has been
continuously curtailed from 10 to 7
and 7 to 5  kilos per family per
menth; and

{b) if so, the steps proposed to be
taken to regulate the supplies in
reasonable quantities to all its mem-
bers without wastage of office time?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) Steps have been taken to issue
a sugar card to each member so that
the members may be able to draw
quota of sugar from a branch store
allotted for the purpose at the rate of
one kilo per member of the family
tincluding domestic servants) which
is the scale prescribed by the Delhi
Administration. The distribution
procedure is also being streamlined
to avoid the waiting periods.

Fq7 qAATR WAT 47 qATA BTFA
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Scientists in C.S.LR.

*542 Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Governing Body of the Council of
Scientific and Industrial Research has
a proposal under its consideration
to bring about some changes in the
existing rules in order to give quick
promotions to the brilliant young
scientists on the basiz of the quality
of their work;

(b) if so, the salient features of this
new proposal; and

(c) when the new rules will be-
come operative?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Yes, Sir.
A scheme for grant of merit promo-
tions to scientists has been in opera-

tion since 1958. The question of
streamlining the rules is under
consideration,

A new scheme of considering

Scientists of certain grades for pro-
motion on assessment of their work
after a period of § years has been
approved by the Governing Body of
the Council of Scientific & Industrial
Research and is being processed.

Use of English in U.P.
{ Shri D. C. Sharma:

+543 ) Shri Rameshwar Tantia:
") Shri Yashpal Singh:

Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the
Uttar Pradesh have

Government of
decided not to
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use English even for the purpose of
amending old Acts passed in English
before 1951; and

(b) the reaction of the
Government thereto?

Central

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House.

effect has
recently.

(a) A report to this
appeared in newspapers
Earlier, an intimation was received
from the State Government saying
that they had decided not to proceed
with the U.P. Language (Transac-
tion of Business in the Legislature)
Bill, 1964, which provided for the
optional use of English beyond 26th
_January, 1965 for amending old Acts
which are available at present in
English only.

(b} Under Articles 210 and 345 of
the Constitution, the decision in
regard to these matters rests entirely
with the State Legislature, and the
State Government have not sought
the advice of the Central Govern-
ment regarding these decisions.

Economic Pool

wrax | Shri Vishram Prasad:
545.7 Shri P. Venkatasubbaiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 353 on the
23rd September, 1964 and state:

(a) whether the guestion of the
formation of an economic pool for
staffing various managerial positions
in the public sector undertakings has
since been examined; and

(b) if so, the manner in which the
selection and recruitment to this pool
be regulated?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
¢(a) and (b). The various aspects of
the Central Economic Pool are still
under consideration.
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Memorial to Dr. Rajendra Prasad

*546. Shri Prakash Vir Shastri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether there is a proposal for
a suitable memorial to the former
President, Dr. Rajendra Prasad in
Delhi;

(b) if so, whether any outlines
thereof have been prepared; and

(c) when the memorial is
to be erected?

likely

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Government have no such pro-
posal under consideration.

(b) and (c). Do not arise.

Engineering Course in Punjabi Uni-
versity Patiala

1425. Shri Sham Lal Saraf: Will
the Minister of Education be pleased
to state:

(a) whether Punjabi University,
Patiala, has decided to introduce a
Condensed Degree Course in Engine-
ering, from ‘he next Academic Ses-
sion for persons having passed three-
year diploma course in Engineering;
and

(b) whether this policy will be
progressively introduced in other
engineering colleges in the country?

The Minister of Education (Shri

M. C, Chagla): (a) Yes, Sir.

(b) This course is not being intro-
duced by the Punjabi University at
the instance of the All India Council
for technical education on the Cen-
tral Government. The Central Gov-
ernment, however, propose to set up
30 centres in the country, two in
each State, for conducting part-time
degree courses in Engineering for
diploma holders serving in the
Engineering profession.
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Scholarships and Loans to Students

[ Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Hem Raj:

Will the Minister of Education be
pleased to state:

1426.

(a) whether it is proposed to estab-
lish a statutory organisation to
-administer scholarships and loans to
the Poor and deserving students;

(b) if so, the main features of this
scheme; and

(c) when the scheme will be imp-
lemented?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shri

ib) and (c). Do not arise,

Production of Soda Ash

1427. Shri Jedhe: Will the Minister
-of Petroleum and Chemicals be
pleased to state:

{a) the names and location of the
varigus factories in the country
producing Soda Ash with their annual
output during 1963-64;

(b) whether it is a fact that the
present production of Soda Ash is
‘insufficient to cope with the increas-
‘ing demand; and

(c) if so, the action proposed to be
‘taken by Government to increase its
‘production to meet the full require-
‘ment of the country?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) The statement
below will give the information:

Name of Factory Location Our
putin
1963-64
{Tonnes)
& M/s. TataChemi- Mithapur 122,400
cals Lid. (GUJA-

RAT)

2. M/s. Saurashira Porttercer 77,900
Chemicals Ltd.  (GUJA-
RAT)
3. M/s. Dhrangadhz- Dharangz- 44,300
ra Chemical dhara
Works. (GUJA-
RAT)
4. M/s. Sahu Chemi- Varansai 14,5C0
cals and Fertili - (U.P)
sers,
(b) Yes.
(e¢) By licensing additional capa-

city either by expansion of the exist-
ing units or by setting up of new
undertakings.

Police Officers in  Maharashtra

J Shri A. V. Raghavan;
1428 1 Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Government of
Maharashtra have promoted State
Police officers in excess of the quota
provided under the rules and regula-
tions framed under the All India
Services Act, 1951;

(b) if so, the steps taken to see
that the claims of LP.S. Officers are
not overlooked; and

{e¢) the number of I.P.5. Officers in
Maharashtra recruited directly and
the number of those who have been
promoted?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No.

(b) Does not arise.
(¢) (i) Recruited directly....B¢

(ii) Promoted .... .. ....6
Total: 92

Discovery of an Ancient TOwn

[ Shri Bibhuti Mishra;
_Shri K. N. Tiwary:

Will the Minister of Education be
pleased to state:

{a) whether Government's
tion has been drawn to a

1429.

atten-
report-
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published in the ‘Statesman’ dated
the 11th Octber, 1964 to the effect

that a 2600 year old town named
Ramagram has been found in
Gorakhpur by an exploration party
of Gorakhpur University’s Depart-
ment of Ancient History; and

(b) if so, the details of
covery?

the dis-

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The details of the
are being verified.

(Shri
discovery

Rehabilitation of Refugees in Cachar

Shri Subodh Hansda:
1430 Shri S. C. Samania:

" Shrimati Savitri Nigam:
- Shri M. L, Dwivedi:

Will the Minister of Rehabilitation
Le pleased to refer to the reply given
to Starred Question No. 360 on the
23rd September, 1064 and state:

(a) whether any time limit had
been fixed for the Committee consti-
tuted in 1962 to enquire into the
failure of the Indian Tea Association
Scheme in Cachar for the rehabilita-
tion of the former East Pakistan
refugees to submit its report; and

(b) if so, when this report is ex-
pected to be submitted?

The Minister of Rehabilitation
(Shri Tyagi): (a) and (b). Yes. The
original date of submission of the
Report by the Committee, which
was fixed as the 30th April, 1963 has
since been extended upto the 31st
January, 1965. The report is ex-
pected to be submitted by that date.

Images of Buddha in Bamia
(Afghanistan)

Shri D. C. Sharma:
1431.7 Shri Yashpal Singh:
Shri D. D. Puri:

Will the Minister of Education be
pleased to state:

(a) whether two huge images of
Lord Buddha measuring 53 and 35
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metres respectively have been locat-
ed in the mountains of Afghanistan in
Bamian area and inspected by the
Director-General Archaeclogical Sur-
vey of India recently on an invita-
tion from the Afghan Gowvernment.

(b) whether it is proposed to take
up extensive excavations in this
area; and

(c) the steps taken in the matter?

The Minister of Education (Shri
M. C, Chagla): (a) The existence of
the images is known for a long time.
They were inspected by the Director

General of Archaeology in July,
1964,
(b) No, Sir.

(¢) Does not arise.
Science Teaching in Primary Schools

( Shri Yashpal Singh:

| Shri Bibhuti Mishra:
Shri P. R. Chakraverti:

[ Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

1432,

(a) whether Government are
considering a proposal to start teach-
ing science at the primary school
stage;

(b) if so, the main features of the
scheme; and

{c) whether the views of the State
Governments have been invited on
the proposal?

The Minister of Education (Shri
M. C. Chagla): (a) The primary
school curriculam includes teaching

of elementary principles of science in
some form,

(b) A phased five-year programme
(starting with 1965-66) is under
consideration to reorient and streng-
then the teaching of general science
as an integrated and articulate
course for classes [—XXI. This pro-
gramme will include (i) preparation
of instructional materials, (ii) use of
new techniques of teaching, (iii)
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graded programme of science activities,
(iv) improvement of syllabi, (v)
training of teachers and (vi) provi-
sion of laboratory and library faci-

lities. The programme also envisages
the utilisation of assistance from
UNICEF and UNESCO.

(c) The State Governments have

been consulted.

Central Board of Secondary Educa-
tion

J Shrimati Savitri Nigam:
1458, | Shri M. L. Dwivedi:

Will the Minister of Eduocation be
pleaged to state:

(a) whether it is a fact that a fee
of Rs. 300 has been prescribed to
accompany an application for recog-
nition of a school for higher second-
ary education by the Central Board
of Secondary Education;

(b) if so, whether this fee or a por-
tion thereof is refundable in case the
School is not recognised; and

(c) whether this Board encourages
the linguistic minority schools like
those for Sindhis in the matter of

recognition and payment of fee and
to what extent?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) No, Sir.

(Shri

(c) The rules for recognition and
the rate of fee are uniform for all

schools including linguistic minority
schools,

Census of Handicapped Persons

1434 J Shrimati Savitri Nigam:
1 Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Ministry of Home Affairs was ap-
proached by various social workers to
include the physically handicapped

deaf, dumb and blind persons while
collecting the last census report; and

(b) if so, their reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) An examination of the enquir-
ies on infirmities including physi-
cally handicapped, deaf, dumb and
blind, in successive censuses upto
1931 proved: them to be so unreliable
that it was decided to discontinue

this enquiry as part of census after
1931.

International Conference on  Public
Education

1435 J Shri P. C. Borooah:
“_ Shri P. R. Chakraverti:

Will the Minister of Education be-
pleased to state:

(a) whether the Indian delegation
to the UNESCO Execuiive Board at
its meeting held in Paris in October
last protested against that organisa-
tion's withdrawal of their services
for International Conference on Pub-

lic Education held in July this year;
and

(b) if so, what was the Board's
reaction to the Indian objection?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The majority of the members
of the Executive Board upheld the
Indian objection. The Board passed
a resolution that in future, States,
which are not members of UNESCO,
should be invited to the International
Conference on Public Education only
if the Board so resolves by a two-
thirds majority. This has since been
approved by the General Conference
of UNESCO.

(Shri

Natural Gas from Cambay Fields

1436, Shri P, C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the pipelines to carry
Cambay natural gas to Dhuwaran
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thermal power station to be used as
fuel have been completed;

(b) if so,
thereof;

when and the cost

(c) how much of the gas will be
utilised under this project; and

(d) how much of the gas poten-
tial available from the Cambay fields
will remain unutilised after the com-
missioning of this project?

The Minister of Petroleum and
Chemicals (Shri Humayun  Kabir):
{(a) and (b). Yes, Sir. on 30-9-1964.
"The approximate cost is Rs. 45 lakhs.

(c) Depending upon the quantity
.of the fuel oil supplied from the
Koyali Refinery, the quantity of gas
supplied to Dhuwaran power station
will vary between 250,000 cubic
_metres per day to over 500,000 cubic
metres per day, When Dhuwaran
generating capacity is expanded, the
gas supply rate is likely to be step-
ped up to the currently estimated
maximum potential of the Cambay
gas field, namely 750,000 cubic metres
a day.

(d) Between 35% to 10097 of the
gas available at the maximum esti-
mated recoverable rate will be sup-
plied to Dhuwaran power station
through this pipe line, depending on
the fuel oil supplied from the Koyali
Refinery.

Dislocation of Persons due to Pak.
Firing

1437. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a} the number of persons dislocat-
ed from the strategic areas along the
ceasefire line in Jammu and Kashmir
following heavy firing by Pakistani
forces in these areas recently; and

(b) where and how
been resettled?

The Minister of State in the Minis-
1iry of Home Affairs (Shri Hathi):
(a) and (b). The Jammu and Kash-
mir Government are collecting the

have they
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information and a statement will
be laid on the table of the House as
soon as it is received.

Complaint Against Sadachar
Members

( Shri Umanath:
1438. J Shri Imbichibava:
( Shri Nambjar:

Samiti

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
received complaints regarding some
important members of Sadachar
Samiti;

(b) who are those members; and

(c) the steps proposed to be taken
in the matter?

The Minister of Home Affairs (Shri
Nanda): (a) to (¢). The Sadachar
Samiti is a non-Government body.
The activities of or complaints against
its members do not come within the
purview of the Government.

Expedition to Devdekhane Peak
Questions

1439, Shri Vishwa Nath Pandey
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a five
member expedition organised by the
Calcutta Climbers' Club conquered
the Devdekhane Peak mear Badri
Nath in Garhwal (U.P.) on the 18th
October, 1964;

(b) if so, the reaction of Govern-
ment thereto; and

(e) whether there was a foreign
member in the climbers' team?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). According to a
message received from the Calcutta
Climbers’ Devdekhane was climbed
on the 18th October, 1964 by a five
member expedition organised by
that Club. The Calcutta Climbers’
Club does not appear in the list of
Mountaineering Clubs and Associa-
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tions prepared by the Himalayan
Mountaineering Institute, Darjeeling.
The Indian Mountaineering Founda-
“tion has also no knowledge about the
existence of the Club, nor have they
any information about the composi-
tion of the expedition organised by
that Club, and other details.

Railway Police of Delhi

1440. Shri Surendra Pal Singh:
‘Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
decided to hand over the charge of
the Railway Police operating in the
Union Territory of Delhi to the Delhi
Administration; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
“Misra): (a) and (b). As a matter of
policy it is considered desirable that
the administration of the Railway
Police in Delhi is transferred fully
to the Delhi Administration. The
administrative and financial implica-
‘tions of the problem are being work-
ed out.

Study of Science and Mathematics

1441, Shri Hem [Raj: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 488 on the 30th Septem-
‘ber 1964 and state the progress made
in the finalisation of the recommen-
dations of the team of the UNESCO
for modernising the study of Science
and Mathematics?

The Minister of Education (Shri
M. C. Chagla): The National Council
.of Educational Research and Train-
ing to whom the UNESCO team's
report was referred for scrutiny has
£4ill not completed its examination.
A decision will be taken on receipt
={ the Council's views.

Public Health Engineering

Shri Ram Sewak:
uu'{Shr{ P. G. Sen:

Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that the
Central Public Health Engineering
Research Institute, Nagpur is hold-
ing a series of symposia on various
problems related to the research in
Public Health Engineering; and

(b) whether any symposium on
problems in water treatment is go-

ing to be held and, if so, the sub-
jects to be discussed thereat?

The Minister of Education (Shri
M. C. Chagla): (a) and (b), Two

symposia on (i)
Evaluation’ and (ii) ‘Problems in
Water Treatment’ were held at the
Central Public Health Engineering
Research Institute, Nagpur on 28th
October and 29-30th October, 1964
respectively, A list of the papers
presented at the symposium on “Prob-
lems in water treatment” is laid on
the Table of the House. [Placeg in
Library, See No. LT-3637/64].

‘Rural Latrines

Care Programme

1443. Shri Y. S. Chaudhary: Will
the Minister of Education be pleased
to state:

(a) the area and places where the
programmes of “CARE" are going on
in the country;

(b) the criteria for selection of such
a place by the authorities of the
“CARE"; and

(¢) the amount so far spent by
this organisation in India?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The Midday Meals Prog-
ramme of “CARE" is being imple-
mented in the States of Andhra
Pradesh, Kerala, Madras, Mysore,
Punjab, Rajasthan and in the Bom-
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bay Municipal Corporation
Schools.

Primary

(b) The selection of the area of
operation is made on the basis of (i)
willingness of the State Government
concerned to cooperate and (ii) avail-
ability of supplies with the CARE.

(c) This information is not
able with the Government.

avail-
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Special Officer's Report on Walcott
i ingka:
l"s_[Shn Himatsingka .
'len-l Rameshwar Tantia:
Will the Minister of Home Affairs
pe pleased to state:

(a) whether the
Officer who had gone

Senior Police
abroad to

wnvestigate the activities of
Walcott had submitted his
to Government;

Daniel
report

(b) if so, the main points brought
out in the report;

(c) whether Government
accepted the report; and

have

(d) the action being taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(by to (d). Investigation shows that
the purpose of the illegal landing
at Murud was to smuggle a consign-
ment of watches into India and that
Walcott and others were involved in
the conspiracy, at least three of whom

are foreigners. On the basis of the
material collected by the Senior
Police Officer whoe had been

abroad in this connmection, the Minis-
try of Law is examining the question
of initiating extradition proceedings.

Resident Representative of Blue
Skies (P) Ltd. Ahmedabad

1449. Shri Man Sinh P. Patel: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 716 on the
16th September, 1964, and state:

(a) whether the paid resident rep-
resentative of the Travel Agency
named Blue Skies (P) Ltd. at Ahme-
dabad was the wife of an I.C.S. offi-
cer; and

(b) if so, the action taken
the said high official?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) In a report received from the
Government of Gujarat it is stated
that the wife of an 1.C.S. Officer was
working in the position of a resident
representative in Ahmedabad for the
firm of Travel Agents, styvled “Blue
Skies Private Ltd.” Bombay;

(b) The State Government is
competent to take action against the

against
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officer if he has viclated any of the
All-India Services (Conduct) Rules,
as the officer was then working in
connection with the affairs of the
State.

Financial Assistance for Introductiom
of Hindi in Mysore

1450. Dr. Sarojini Mahishi: Will
the Minister of Education be pleased
to state:

(a) the reasons for delay in giving
financial assistance to  primary
schools in Mysore State, for the intro-
duction of Hindi; and

(b) the steps being taken by Gov-
ernment to expedite the financial
assistance for encouraging Hindi in
the non-Hindi area?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No grants are given
by the Government of India direct to
the Primary schools for introduction
of Hindi in non-Hindi speaking
States including Mysore.

(b) Financial assistance for the
propagation and development of
Hindi in non-Hindi speaking States is
given to State Governments and
Voluntary Organisations under the
various schemes of this Ministry.
Grants to State Governments are
released at the close of the year in
accordance with the prescribed finan-
cial procedure. Grants to voluntary
organisations are generally paid in
advance.

Multi-purpose Schools in Punjab

I Shri Daljit Singh:
7 Shri Sadhu Ram:

‘Will the Minister of Edutation be
pleased to state:

1451,

(a) whether any financial assistance
was given to the Punjab Government
for the purpose of opening of multi-
purpose schools in Punjab during the
Third Plan period; and

(b) if so, the details thereof?
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The Minister of Education (Shri M.
C. Chagla): (a) No, Sir, not for open-
ing multi-purpose schools. But assis-
tance has been given for strengthen-
ing multi-purpose schools,

(b) Grants were sanctioned for two
such schools as under:—

(i) In 1963-64, a scheme (cost-
ing Rs. 3'10 lakhs) of strengthen-
ing the Government multi- purpose
Higher Secondary School, Patiala,
was sanctioned and the first instal-
ment of Rs. 50000 of central assis-
tance was released.

(ii) In 1964-65 a scheme (cost-
ing Rs. 1.36 lakhs) for strengthen--
ing Govt. Girls Higher Secondary
School, Chandigarh has been ap-
proved.

Primary School Buildings in Punjab

1452 J Shri Daljit Singh:
“ Shri Sadhu Ram:

Will the Minister of Education be
pleased to state the amount of loan or
subsidy granted to the Punjab State
Government for the construction of
primary school buildings during 1963-
64 and 1964-65 so far?

The Minister of Education (Shri M.
C. Chagla): No loan or subsidy was
sanctioned to the Governmtnt of
Punjab during the year 1963-64 for the
construction of school buildings. The
Government of Punjab has not agreed
1o the acceptance of the loan on terms
and conditions suggested by the Gov-
ernment of India. Hence the question
of giving them a loan in 1964-65 does
not arise.

Northern Zonal Council Meeting

1453. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Northern Zonal Council meeting held
recently at Jaipur under his Chair-
manship came to the conclusion that
all member States should adopt a uni-
form pattern of Sales Tax and remove
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the existing anomalies, and a directive
to that effect has already been sent by
the Union Government to the States
concerned; and

(b) if so, the reaction of the various
State Governments to this proposal?

‘The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra) (a) The proceedings embody-
ing the recommendations of the last
meeting of the Northern Zonal Council
held at Jaipur on 12th November, 1864
will be  piaced in the Parliament
Library as soon as they are finalised.
No directive for the purpose has been
issued by the Union Government to
the States concerned.

(b) Does not arise.

National Foundation for Teachers’
Welfare

1454, Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether any Institution on
National Foundation for Teachers’
Welfare has been established in the
country; and

(b) if so, the total collections so far
made for the Teachers' Day State-
wise?

‘The Minister of Education (Shri M.
C. Chagla);: (a) Yes, Sir, a National
Foundation for Teachers' Welfare has
been established.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3638/64].

Raids on Pharmaceutica] Firms in
Delhi

1455. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

" (a) whether scores of allegedly fle-
titious accounts books have been seiz-
ed by the sales tax authorities during
raids on several pharmaceutical firms
in Delhi; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra); (a) and (b). The firm raid-
ed by Sales Tax Authorities is dealing
in chemicals and not Pharmaceuticals.
The Sales Tax Authorities have seized
24 account books and a large number
of other documents. About fifty
other dealers in chemicals are  also
involved in this case. Special steps-
have been taken to complete assess-
ments on a priority basis of all the-
dealers involved.
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Employees of Ministry of Home Affairs

1458, Shri P, R. Chakraverti: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of complaints relat-
:ing to (i) corruption, (ii) misconduct
.and (iii) misuse of official position,
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received against the employees and
officers of the Ministry of Home Affairs
during 1963-64 and 1964-65 so far; and

(b) the action taken by Government
on those complaints?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
During 1963-64, there were 3 com-
plaints of corruption, 15 of misconduct
and 1 of misuse of official position.
During 1964-65 so far, there have been
4 complaints of corruption, 4 of mis-
conduct and 2 of misuse of official posi-
tion.

(b) Departmental action was taken
in 20 cases. Omne case is pending in a
court of Law. The remaining com-
plaints were found to be either vague
or baseless.
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Pay Commission for Delhi School
Teachers

1460. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the question of ap-
pointing a Special Pay Commission
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to revise the pay scales of Govern-
ment School teachers working under

the Delhi Administration, has been
considered; and

tb) if so, the result thereof?

The Minister of Education (Shri

M. C, Chagla): (a) and (b). The ques-
tion was examined: it was not consi-
dered desirable to appoint a Pay
Commission for Government School
Teachers, exclusively.

Governors

Shri Harish Chandra
1461. { Mathur:
| Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to frame
rules 1o define the powers of Gover-
nors and assign them more effective
and wider role: and

ib) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
ta) No such proposal is wunder
consideration.

fo) Does not arise.
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Distribution of Basic Chemicals

1463,  Shri Daljit Singh:
7\ Shri Chuni Lal:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the procedure for the distri-
bution of the basic chemicals, such
as soda ash. caustic soda to the ac-

tual users;
(b) whether some quota of these
basic chemicals has been reserved

for the backward rural areas; and
(¢) if not. the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) to (c). There
is at present no control over price
and distribution of basic chemicals
viz. caustic soda, Soda ash and sul-
phuric acid produced in the country
and consumers get supplies mainly
through normal commercial channels.
As regards caustic soda and soda ash
imported through the State Trading
Corporation. distribution is made to
actual users including small  scale
units on the recommendation of the
Government Department concerned.
In the absence of control over distri-
bution, the question of reservation
of quota for any particular class of
consumers does not arise

Entry to Taj Mahal

1464, Shri Brij Raj Singh-Kotah:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to introduce a
scheme whereby entry to the Taj
Mahal at Agra will be by tickets; and

(b) if so, the broad outline of the
scheme?
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The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) Tickets of the value of 20 paise
will be charged from all adults above
15 years of age on all days except
Friday. There will be no charge
from persons below the age of 15.

(8hri

New All India Services

1465. Shri S. N. Chaturvedi: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the rules regarding
the recruitment and conditions of
service of the three new All India
Services to be constituted under the
All India Services Act, 1963 have
been finalised; and

(b) if so, when these services are
likely to be constituted and recruit-
ment started therefor?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) Not yet.
(b) As soon as certain essential

details, e.g. number of posts to be
encadred in the three new services
ete., are finalised in consultation with
the State Governments, the Services
will be constituted and recruitment
started therefor.

Refugee Camps in Assam

1466, Shri R. Baruwa: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether adequate medical faci-
lities are available at the refugee
camps in Assam;

(b) whether there have been deaths
in all or any of those camps; and

(c) if so, their number, month-wise
and camp-wise?

The Minister of  Rehabilitation
(Shri Tyagi): (a) Yes. the medical
facilities in the camps in Assam are
generally satisfactory.

(b) and (c). Information in respect
of deaths in the camps is being
collected from the State Government
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and will be laid on the table of the
Sabha.

Arrests in Kerala Under D.LR.

f Shri P. Kunhan:

1467. 7, Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of traders arrested
and convicted in Kerala during Octo-

ber and November, 1964 under the
DIR.; and

(b) the number of those among
them who were navrested for black
marketing and hoarding of food-
grains?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
{a) and (b). Sixteen traders were
arrested for hoarding of food-grains
and the cases are awaiting trial.

Damage to Bijapur Fort and
Monuments

Shri R. G. Dubey:
Shri H. V. Konjalgi:
1468. { Smi Hem Raj:
. | Shri Naval Prabhakar:
Shri Basappa:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Director of Archaeology of the Gov-
ernment of India visited Bijapur
recently to inspect the damage caused
to the city of Bijapur, Fort wall and
important monuments of Bijapur due
to very heavy rains in the last week
of September, 1964;

{(b) whether it is also a fact that a
considerable area in Bijapur city
was water-logged due to the over-
flow of the waters over the Fort wall
and the water was 3" to 4 deep in
the city and 5 to 6 deep within
the premises of Ibrahim Roza,
World famous monument; and
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(c) whether the Director of Archa-
eology has submitted any report
and made recommendations to pre-
vent any damage in future, as it
happened in the case of Poona city
when the Kharakvasla Dam burst?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) Yes, Sir.

{c) Yes, Sir. The Director General
of Archaeology is taking action to
prevent future damage,

Central Board of Higher Secondary
Education
( Shri Hukam Chand Kachha-
vaiya:

1469. -{
L Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether the recent proposal of
the Central Board for Higher Second-
ary Education to give two chances to
the candidates placed in cempartment
in the Three Year Higher Secondary
Course examination, will take effect
from the current academic year and
that the candidates placed in compart-

ment during 1963-64 will get the
benefit; and
(b) if so, the details of the pro-

posal?

The Minister of Education (Shri
M. C. Chagla): (a) The matter is still
under consideration of the Central
Board of Secondary Education.

(b) Does not arise.

C.SLR. Research Schemes

‘ll'ﬂl. Shri R. Barua: Will the
Minister of Education be pleased to
state:

ta) whether the Council of Scienti-
fic and Industrial  Research has
drawn up a programme to start re-
se_arch schemes in universities or in-
stitutes on subjects of direct interest

to ils specialised manpower require-
ments in selected fields; and

{b) whether steps are being taken

by the Council of Scientific and
Industrial Research for advanced
teaching in coal technology, metal-

lurgy, chemical engineering and such
other subjects where there 1is an
acute shortage of trained scientists?

The Minister of Education (Shri
M. C. Chagla): (a) The scheme of
Univer-

supporting research in the
sities and other Institutes which has
been in operation since 1958 is not
directly related to specialised man-
power requirements, but the scheme
throws up trained young scientists in
different fields and greatly helps in
meeting the manpower requirements
in these fields. The Research Com-
mittees, on whose recommendations
the research schemes are sanctioned,
have been advised to prepare a com-
prehensive report on the state of
research in their respective fields in
the country, highlighting areas of
concentration and areas where intensi-
fication was necessary.

(b) The Ministry of Education
(Technical Education Division) makes
provision for advanced teaching in
these subjects as also other techni-
cal subjects to meet the requirements
of trained technical personnel of the
country in accordance with the man-
power requirements indicated by the
Planning Commission under the
Third Five Year Plan.

The National Laboratories of the
C.5.I.R. afford facilities for specialis=-
ed courses of training in these fields
for short periods.

Scholarships to S.T. Students from
Manipur

1471. Shri Rishang Keishing: Wil
the Minister of Education be pleased
to state:

(a) whether it is a fact that Sche-
duled Tribes Students from Manipur
studying in Colleges and Universities
have not been paid so far even the
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first instalment of the Central Gov-
ernment Scholarships for Post Matric
Studies for 1964-85;

(b) if so, the reasons therefor;

(c) whether similar reports have
been received in respect of any other
State Governments; and

(d) if so, the action taken by the
Central Government to expedite pay-
ment of the scholarships in time?

The Minister of Eduacation
M, C. Chagia): (a) and (b). 'The
Scheme of Post-Matric Scholarships
to Scheduled Castes, Scheduled Tribes
and Other Economically Backward
Classes students for studies in India
was decentralised in 1959-60 and
since then payment of scholarship to
the students is the responsibility of
the State Governments/Union Ad-
ministrations. A complaint about
the non-payment of scholarship
amount to students from Manipur
studying in the Colleges in Delhi has
been received and a report called for
from that Administration. In the
mean-time ad-hoc payments have
been made by the Education Minis-
try to avoid hardship to the students.

(Shri

(¢) and (d). Occasional complaints
have been received and immediately
the State Government/Union Admi-
nistration concerned has been pressed
for arranging prompt payments.

Examination held by U.PS.C.

1472, Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of successful candi-
dates in the last examination of the
LAS, IPS, CS.S. and other allied
services held by the TUnion Public
Service Commission;

(b) the respective number of Sche-
duled Castes and Scheduled Tribes

who were successful in the said exa-
minations;

(¢) the number of selected candi-
dates who have been given appoint-
ment; and
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(d) whether any special attention is
being given for speedy appointment
of the selected Scheduled Castes and
Scheduled Tribes candidates?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The number of candi-
dates so far recommended by the
Union Public Service Commission for
appointment to Services on the
results of the Combined Competitive
Examination held in 1963 is as fol-
lows: i

(i) General 370
(ii) Scheduled Castes 58
(iii) Scheduled Tribes 29

Total: 457
(c) The number of candidates so

far appointed/allotted to the Services
is as under:

(i) General 292
(ii) Scheduled Castes 40
(iii) Scheduled Tribes 23
“Total: 355

The appointment/allotment of the

remaining eligible candidates is in
progress.

(d) Measures are taken to appoint|
allot all the recommended candidates
to the Services as speedily as pos-
sible,

Scientists in C.S.LR.

1473. Shri Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to combine the senior and junior
scientificjtechnical  staff of  the
Council of Scientific and Industrial
Research and make only one cadre
for them; and

(b) if so, the details thereof and

the pay scales fixed for the mnew
grade?
The Minister of Education (Shri

M. C. Chagla): (a) No, Sir,

(b) ‘Does not arise.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) Reporied death of a number of
persons in Delhi for want of
" shelter during the present cold

wave.
Shrimati Lakshmikanthamma
(Khammam): I call the attention of

the Minister of Works and Housing
to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The reported death of a num-
ber of persone in Delhi for want
of shelter during the present cold
wave,”

'The Minister of Works and Housing
(Shri Mehr Chand Khanna): In
February 1964, a question was asked
in the Lok Sabha regarding deaths of
shelterless people who died as a result
of exposure to cold in the capital
during December 1863 and January
1964. While replying to this Question,
1 gave an assurance that I would dis-
cuss the matter with the represen-
tatives of the Delhi Municipal Corpo-
ration, the New Delhi Municipal Com-
mittee, the Delhi Administration, and
the Bharat Sewak Samaj and see
what could be done in the matter.

After having a discussion with the
representatives of the above bodies,
1 appointed a Committee to go into the
whole question. The Committee
recommended that night shelters
should be provided for 5000 persons
and that provision for larger numbers
may be made later if it was found that
this was necessary,

In December 1963, the total number
of shelters provided by thr Delhi
Municipal Corporation and Lhe Bharat
Sewak Samaj was 17, with acvommo-
dation for about 2000 persuus. Since
then 11 more shelters have been
provided by the Delhi Municipal
Corporation which can accommodate
another 2657 persons. Three more
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shelters capable of accommodating 860
persons will be provided in the next
few days. Thur accommodation will
now be available for 5517 persons.

About 10 days ago, the Delhi
Municipal Corporation carried out a
survey of persons sleeping in the open.
It was found that about 4100 persons
were sleeping on pavements etc, An-
other 1100 were in the night shelters.
Thus, the total number of persons
without shelter was gbout 5200.
Arrangements to provide accommoda-
tion for this number have already
been made.

The Delhi Municipal Corporation
has reported that on the night between
the 13th and 14th December 1964, the
number of persons who made use of
the night shelters was about 1500 only,
Thus a substantial portion of the
available accommodation remained
unutilised. According to the Corpo-
ration, this has been the position even
on other days.

Accompanied by the Deputy Mayor,
I personally visited some of fhe
shelters on the night of the 14th
December. I found that even the
centrally located shelters near about
the Town Hall were not being fully
utilised. The Corporation authorities
told me that while the accommodation
arrangements were sufficient there was
a shortage of blankets. They request-
ed for a grant of Rs, one lakh for the
purchase of 5000 blankets, This has
been sanctione¢. The Prime Minister
has also been pleased to give a grant
of Rs. 10,000 for the purchase of 50(
blankets.

It would thus be observed that
Government have taken all possible
steps to relieve the distress of the
shelterless persons in the Capital,

Shrimatl Lakshmikanthamma: May
I know whether the survey parties
have persuaded these pavement dwel-
lers that they should go to the night
shelters or otherwise they may die of
cold and may I also know whether
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these night shelters are in the central-
ly located places or they are in differ-
ent parts away from their working
places? Has the survey party also
surveyed who the pavement dwellers
are, whether they are beggars or
casual labourers, and is it because
they cannot go such g long distance
that they have not been able to go
to these night shelters?

Shri Mehr Chand KEhanna: As I
have said in my statement some of
these night shelters are situateg with-
in the close vicinity of the Town Hall,
and there is also accommodation
available inside it. The shelters are
there. Provision has also been made
for durrees angd blankets. And if the
people do not go there, in fact nobody
can force them.

Shrimati Savitri Nigam (Banda):
One of the reasons for the lack of
proper attendance at these shelters by
the pavement dwellers is that they do
not know where the shelters are.
Some organisation should be set up to
persuade these people to go to the
shelters to sleep there.

Shri Mehr Chand Khapna: I do not
subscribe to the view point expressed
by the hon, lady Member. As far as
I have been able to ascertain both
from the Bharat Sewak Samaj and
the Corporation, they have made all
possible arrangements and they give
every possible facility in these
gshelters. And if people will not go
there, neither the Bharat Sewak

Samaj......

Shri Ranga (Chittoor): What gbout
the other part of the hon. Member’s
questiox? Were they informed about
it?

Shrimati Savitri Nigam: How do
they know about them?

Mr. Speaker: The question is whe-
ther' really the Minister is satisfied
that those pavement dwellers know
that there are shelters for them, and
it really that information has reached
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them whether the Minister has any
information as to the grounds for their
refusing to go there and utilise those
shelters and remain the whole night
exposed.

Shri Mehr Chand Khanna: When I
visited these shelters, there were a
number of people occupying those
shelters. Ang I talked tp them. And
I found from them that quite a num-
ber of them had been using those
shelters over a number of years; they
have been coming there very frequent-
ly, and they take a particular place,
What I have been told is that some of
the people whe are living in certain
places do not want to leave these
places, because once they leave them
the danger is that they will never get
back these places, somebody else will
take charge of them.

I may say for the further informa-
tion of the House that in the very Town
Hall, in the portico of the Corpo-
ration building, there is one man sit-
ting there. He has been sitting there
for a number of years. According to
the Deputy Mayor, though accommo-
dation is available in a covered
shelter in the Hall itself, that man will
not leave that place.

As far ag the Corporation and the
Bharat Sewak Samaj are concerned
they are doing everything possible.
As far as Government is concerned, if
any more money is needed, whether
to provide more shelters or to pro-
vide blankets and all that, there is no
difficulty. But today we have ac-
commodation available,

Shri Ranga: The question put by
the hon. Member was whether any
steps are being taken to make it
known to all these pavement dwellers
—new people may be coming, and
strangers may be coming—that there
are such shelters and that accommo-
dation is being given to them.

Shri Mehr Chand Khamna: It is a
Bood suggestion.
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Mr, Speaker: What the Minister
says may be true in some of the cases,
But ordinarily one cannot believe that
all those that stay out do so purpose-
ly and that they do not want to go
there. There might be some who real-
ly do not know that the shelters are
available, Therefore, the Members’
desire is that some efforts should be
made in order to give them this infor-
mation so that they might avail of it.

Shri Mehr Chand Ehanna: The sug-
gestion that hag been made is a very
useful one. I shall pass it on both to
the Bharat Sewak Samaj and the
Corporation and see that information
is given to the newcomers who come
to Delhi that accommodation is avail-
able in thg night shelters and that
thcy can be looked after there, and
see that the suggestion is implemented,

Shri S. M. Banerjee (Kanpur): After
hearing the hon. Minister and hearing
about the arrangements which he says
have been dope by the Bharat Sewak
Samaj and the Government, it appears
that people want to die shelterless. As
it is a sad commentary on our plan-
ning, T would like to know what
specific arrangement has been made to
provide shelter to the shelterless, not
only in Delhi but in all cities where
lakhs of rupees are being spent on
slum-clearance schemes....

An Hon, Member: Why not villages
also?

Shri 8. M, Banerjee: The money is
given by the Centre,

Mr. Speaker: He should confine
himself to Delhj at this moment.

Shri S. M, Banerjee: According to
the hon. Minister, about 6,000 men
are shelterless, whereas according to
the survey conducted by  the
Statesman the number was 8,000. I
want to know what specific arrange-
ments have been made to provide
sheltér to the shelterlesg so that they
may not die of cold as 13 people
have died already?

Shri Mehr Chand Khanna: I am not
disputing the statement made by the
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organisation or a corporation fully
representative of the people....

c182

Shri S. M. Banerjee: They are mis-
using them. They are selling the
blankets. The blankets given to them
have been sold in the market, It
has already come out in the news-
papers.

Shri Mehr Chand Khanna: After
all there is a corporation here which
is elected and fully representative of
the people of Delhi. They have had
a proper survey made, and according
to their survey, the number of per-
sons who are shelterless is round
about 5,000 as I have already men-
tioned.

I want to assure the House on one
point that if the members are of the
opinion that more accommodation is
required, whether in the shape of
shelters and accommodation or other-
wise, Government shall see that
necessary arrangements are made
through the Corporation and the
Bharat Sewak Samaj, because these
are the two organisations through
which we are functioning in Delhi.

Shri P. C. Borooah (Sibsagar): In
spite of the availability of accom-
modation in the shelters, it has been
known that quite a number of pave-
ment-dwellers have not thought it
useful to sleep there but in the open,
and all persuasion by the Bharat
Sewak Samaj and the Corporation etc.
have failed. May I know what the
reaction of Government is to the
suggestion for penalising all those
who sleep in the open?  (Interrup-
tions).

Mr. Speaker: This question has not
been relished by Members thrat they
should be penalised.

Shri Nambiar
is too much,

(Tiruchirapalli): It

Shri P. C. Borooah: I wanted to
know the reaction of Government.
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Shri Hem Barua (Gauhati): In the
course of his statement the hon.
Minister has said that an amount of
Rs. 1 lakh has been sanctioned, and
the Prime Minister has also made an
offer of a paltry sum of money or
something like that to buy warm
blankets for the shelterless people.
In the context of that, may I know
whether this amount was sanctioned
to buy these blankets after 13 people
died in the capital or whether Gov-
ernment are aware that even when
these blankets were bought they were
sold in the blackmarket and they did
not reach those people?

Shri Mehr Chand Khanna: When I
visited these ghelters during the
night before the last. accompanied by
the Deputy Mayor and the officials
of the Municipal Corporation, the
people there told me that the accom-
modation was adequate, and 1 saw
that it was adequate to an extent.
One of the complaints that they made
to me was that they were faced with
the difficulty of shortage of blankets,
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and they asked me for 5.000 blankets.
I approached the Finance Minister
vesterday, and immediately had this
amount sanctioned, and we have made
that money available to the Delhi
Municipal - Corporation. All this hap-
pened within one day and that was
yesterday,

5184

Shri D. C. Sharma (Gurdaspur); Is
it not a fact that these night shelters
are being administered in the most
bureaucratic manner. and if so, will
the Government of India turn them
over to some social welfare agency
and entrust the work to social welfare

agencieg including the Bharat Sewak
Samaj?

Shri Mehr Chand Khanna: There

is no guestion of any bureaucratic
‘manner. These shelters ha\’e been

set up by the Corporation, and daris
have been provided and blankets are
given; chowkidarg are provided. As
I have already mentioned in my
statement, no one has been refused
permission, If permission was re-
fused or there were people to pick
and choose from, then only there
would be any question of something
being done in a bureaucratic manner:
but no one has been refused permis-

sion.
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Shrimati Yashoda Reddy (Kurnool):

My name is also there.
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Mr, Speaker: If her name is there,
she would be called.

Shrimati Yashoda Reddy: Apart
from the accommodation being in-
adequate, which the Minister has
accepted by saying that it is 5,000 and
not 8,000, not disputing the figure of
5,000, as against 8,000, I believe some
of the people are.not able to occupy
these because the Bharat Sevak Samaj
charges about 15 paise. 1 would also
like to know who is responsible for
not building the night shelters in New
Delhi after the Planning Commission
had given a sanction of Rs. 5 lakhs to
build such shelters? Are they going
to build such shelters only after we
have dozen or two dozen deaths?

Shrl Mehr Chand Khanna: As to
the Bharat Sevak Samaj charging 15
paise, that is not my information. But
I have seen newspaper reports to the
effect that they charge 10 paise......

Shri Ranga: Why?

Shrimati Yashoda Reddy: They
should not charge even one paisa,

Shri S. M, Banerjee: They are get-
ting lakhs from Government and are
misusing it.

Shri Mehr Chand Khanna: The hon.
Member may not unnecessarily get
agitated. I am just answering the
question.

Shri S, M. Banerjee: You take it
away from the Bharat Szvak Samaj.

Shrimati Yashoda Reddy: When this
matter was reported, he should have
ascertained the facts.

Shri Mehr Chand Khanna: The
Bharat Sevak Samaj is charging 10
paise, according to my information.

An Hon, Member: Why?

Shri Mehr Chand Khanna: Let me
answer. Ther have to engage some
staff and all that.

Shri Ranga:

organisation.

It is a social service
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Shri Mehr Chand Khanna: Let me
pgive the reply. If it is the feeling of
the House that even this 10 paise
should not be charged......

5186

Several Hon, Members: Yes, yes.

Shri Mehr Chand Khanna:. ...I shall
take up the matter with the Bharat
Sevak Samaj.

Shrimati Yashoda Reddy: The
second part of my question, as to who
is responsible for not building suffi-
cient night shelters, may also be
answered, He did not answer it.

Mr. Speaker: What shall I do if
ladies also get aggressive?

Shrimati Yashoda Reddy: I apolo-
gise, But he must answer that part
of the question.

Shri Mehr Chand Khanna: When
notice of this was given by Shri
Banerjee, I got in touch with the
Chairman of the NDMC. He was, un-
fortunately, nut well. So I had a
talk with the senior vice-president,
Sardar Mohan Singh. According to
him, there is hardly any problem of
pavement dwellers in New Delhi. If
need be. he is prepared to take action
in this regard,

Shri Hari Vishnu Kamath (Hos-
hangabad): I am sure you will agree
that these deaths by cold, like deaths
by water, are becoming a hardy
annual sad and tragic, in the capital.
Is it not a fact that a Government
which in the very capital of the coun-
try, right under their noses and their
cyes, have demonstrateq their inability
io provide adeguate shelter—even a
modicum of shelter—to the people.
besides their inability to feed and
clothe the people, have forfeited their
right to govern? This being so, how
could they inspire confidence in the
people that they will defend them
against Pakistan and China?

Shri Mehr Chand Khanna: As re-
gards Pakistan and China, the Def-

ence Minister can answer the ques-
*inn,
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Shri Hari Vishnu Kamath: No, no;
the first part.

Shri Mehr Chand Khanna: As re-
gards the confidence of the people,
results of bye-elections are pretty
clear.

Shri Hari Vishnu EKamath: Look

to Bihar, Answer the first part.

Mr, Speaker; The first part
need be answered.

only

Shri Mehr Chand Khanna: What
is the first part?

Shri Hari Vishnu Kamath: Is it not

a fact that a Government, which in

the very capital of the country, right

under the noses and eyes of the Mini-

" sters, senior and junior, big and small,

hras demonstrated its inability to

provide a modicum of shelter to the

people besides the inability to feed

and clothe them has forfeited its
right to govern?

Shri Mehr Chand Khanna: I entirely
dispute the assertions mnde hv the
hon. Member. I have stated in my
statement that shelters have been
provided, sufficient accommodation has
been provided.

Shri Ranga: Government owes a
duty to this House and to the country
and they should at least express their
regret to the country for this failure.
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Shrimati Savitri Nigam: On a point
of order. I very humbly want to
submit. . ..

An Hon. Member: Ladies also!

Mr. Speaker: If he were in my
position, he would behave in the
same way, If he has discovered my
weakness, why should he expose me?
What is the point of order,

Shrimati Savitri Nigam: A great
injustice has been done to the Bharat
Sevak Samaj because of some ‘mis-
understanding. The Bharat Sevak
Samaj charges ten paise and gives
that tg the dwellers in the form of a
book, pencil and slate.

An Hon. Member: That is
ganda,

propa-

Mr, Speaker: It is not a point of
order.

Shrimati  Savitri Nigam: The
Minister did not have this informa-
tion, that is why I am trying to make
it clear that our dwellers are perma-
nent ones. There is not a single
Bharat Sevak Samaj centre which has
a vacant seat.

Shri Sivamurthi Swamy (Koppal):
May 1 know whether it hag beea
brought to the notice of Government
that these beggars and shelters per-
sons are charged ten paise according
to the rules, but thot the chowkidars
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or other attendants there deémand
'more than 25 paise and sometimes 50
paise per day? Only recently, with-
in this week, they have taken 10
paise; they are charging more than
25 paise, that is why everbody is not
going there,

Mr. Speaker: There are suspicions
raised by Members. The Minister
might kindly look into that.

Shri Mehr Chand Khanna: No, Sir.
I will answer this. As far as shelters
provided by the Corporation are con-
cerned, there are no charges.

Shrimati Savitri Nigam: But they
ure emply.

Shri S. M. Banerjee: Is she holding
a brief for the Bharat Sevak Samaj?
Let her come out and say so plainly.

Sh-i Mehr Chand Khanna: Out of
‘he 5,000 shelters we have provided,
more than 4,500 have been put up
by the Corporation and only about
500 are being provided by the Bharat
Sevak Samaj. When 1 visited the
<helters day before yesterday I talk-
ed to these unfortunate people who
are living in these shelters and 1
made enquiries from them whether
they had any difficulties, any handi-
caps, whether they were being charg-
ed anything at all. The replies were
in the negative. Nothing is charged
from them in any form.

Shri Ranga: Let him accept your
suggestion,

Mr, Speaker: Yes he should fur-
ther look into the matter.
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F1¢ ez T F7 fawe AE & | W
oo a7 F U oerg &Y SEea grar
ag A1 o7 aFar &, faeed1 # 16 Jw
9 UHEET #T ghd § | wfEw g
fasr & mfvgas ofr woErE & fao
UF @) 1999 8, A8 W gH IART
Faaf*F ¥OT 7997 & |

=t FE TR AR (FFEC) LY
frevat &1 4T wgeT =% I oMl
F1 2gW ¥ faw 10 ¥ 1 @ IFW A
w1 %% fasi 7 7 9% ¥ IAFT FEAT FT
SR # T FEre F1 HT A AT AT I
are # ST T st &7 o ar qg
Fr 4t ? F faamgl § 9w o ¥
AR AT FT G ?

st AgT I @W : F agw TG
g1 & | feeT amT W i AW 98
7\ I A W W wEw
garT &% g § 7 g @i & fag
g AZAT T | GHIC TE HIE FIAA
731 § o g9 F01 F1 AT FCF Aoz
e i

=t ST oW T Ty A AT T
IA% AL A wAwir & g o § Famm-
ngi A wAr A Ear gty 7

S WERW ¢ gg FAI 4 #T
g1

=t wndn fog fagwi (asaq) -
Afaazs § mze o9 faq wat &
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Shri Jaipal Singh (Ranchi West):
From the answers in the statement
it is obvious that the Bharat Sevak
Samaj has been, though not a com-
plete failure, very ineffective and if

so, why does the Government not
enlist the service of any other
agency?

Shri Mehr Chand EKhanna: 1 am

sorry if 1 have created that impres-
sion in the mind of the hon. Mem-
ber. Bharat Sevak Samaj is doing
very good work and there is no ecause
for any complaint,
st e wet  (faoete)

oS & gREIEAl § 9 & /& uEe
T faatn #& =g oF fra ofq &
37 A4Y TR I F gy A
qEH 7 9T T | W HANW 2
fe g9 3@3 & 9w TAF g=w H
TaT o wAvT Ie9F g€ A0 ) F 3AH
ag JeT w1gan § i 37 qrir afvfeafagi
F1 ot ¥ TET 20 WA FaF g A
waAdz & wfafrer @ ot g9 az
AMARIAT § A TF F7 faeat &,
FT TRA IT H G @ wv fo 2
fx goF 9@ ¥ § W 5 a7vaA
#r e 27

oY REL I WA 2 AGT AT N )
A ATZATTS *T T §, WIT HIF
AATA AT HTH &F TZ02 | FTATIH HI
FH TG E | WAL ®E AT A
AEARATT q WA § fRewedy
A1 AEAT & T qF Az fA¥ ¥ Imy
F fau Fa1v 2
Shrimati Lakshmikanthamma: Sir, on

a point of clarification. Because of the
human lives, I want to ask whether
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Government will issup instructions to

see that people are not driven from
public places.

Mr. Speaker: I cannot allow any
'more questions. There is another
calling attention notice about the
Delhi Milk Supply and it will be
taken up at 5 O'clock.. (Interrup-
tions,) There is no half an hour dis-
cussion. Now, papers to be laid on
the Table.

1227 hrs.
PAPERS LAID ON THE TABLE

WAGE BOARD FOR ENGINEERING INDUS-
TRIES EXCLUDING STEEL PLANTS

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya) on behalf of Shri
D. Sanjivayya: I beg to lay on the
Taktle a copv of Government Resolu-
tion No. WB-4(3)/64 dated the 12th
December, 1964, regarding setting up
of Wage Board for the Engineering In-
dustries excluding the Steel Plants.
[Placed in Library, See No. LT-3632f

AnNNUAL REPORTS AND AUDITED ACCOUNTS
ETC. OF FERTILISER CORPORATION OF
Inp1A, AND THE INDIAN DRUGs AND
PHARMACEUTICALS Ltp.., NEwW DELHI

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): 1 beg to lay on the
Table a copv each of the following
papersi—

(i* ia) Annual Report of the Fertili-
zer Corporstion of India Limit-
ed New Delhi, for the year
1963-64, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General  thereon, under sub-
section (1) of section B19A of
the Companies Act, 1956

(b) Review by the Government on
the working of the above
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Compahy. [Plaee] in Litnary.
see No. LT-3633/64].

(ii) (a) Annual Report of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi for the year
1963-64. along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(b) Review by the Government on
the working of the above
Company.

[Placed in Library, see No.
LT- 3634/64].

NOTIFICATION UNDER DISPLACED PERsONS
{COMPENSATION AND REHABILITATION)
Act

The Deputy Minister in the Ministry
of Rehabilitation (Dr. M. M. Das): I
beg 1o lay on the Table a copy of
the Displaced Persons (Compensation
and Nchabilitation) Third Amend-
ment HHules, 1964, published in Noti-
fication No. G.5.R. 1679 dated the 28th
November 1964, under sub-section (3)
of scetion 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, [Placed in Library, see
No. LT-3635/64]-

12.28 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir. I have to report the
following message received from the
Secretary of Rajva Sabha:—

“In accordance with the provi-
<jons of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, T am directed to return
herewith the Wealth-tax (Amend-
ment) Bill, 19%64. which was passed
by the Lok Sabha at its sitting
bheld on the 2nd December, 1964,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has no
recommendations to make to the
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12.28% hrs.

COMMITTEE ON PRIVATE MEM.
LPERS’ BILLS AND RESOLUTIONS

FIFTY-FOURTH REPORT

*Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Fifty-
fourth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.28-34 hrs,

PETITION RE: EXTENSION OF
MAHARASHTRA LAND LAWS ETC.
TO NAGAR HAVELI

Shri Nambiar (Tiruchirapalli): 1
beg tc present a petition signed by
Shri Bhadalya Navasha Gond and
others regarding extension of land
Jegislation gsnd other measures in
Maharashtra to Nagar Haveli region.

12,29 hrs,

STATEMENT RE: ACTION TAKEN
ON POINTS MADE BY MEMBERS
DURING DISCUSSION ON RATL-
WAY BUDGET

The Minister of Railways (Shri
8. K. Patil): In the course of the dis-
cussions on the last Railway Budget, a
number of constructive suggestions
relating {o the working of the Rail-
ways were made by Hon'ble Members.
Copies of the debates in this House
as well as ihe other House were subse-
quently sent by the Railway Board to
the various Raiiway Administrations

for scruliny. with instructions that
suitable action should be taken
wherever reguired. In fact, some

Hon'ble Members might have noticed
for themseives the concrete action
which has been, or is being taken, by
Railway Acdministrations in respect of
some of their suggestions,

The Railway Minister had at that
time promised to arrange to send
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taken on points made by
Members during discussion
on Roilway Budget

[Shri S. K. Patil]

replies to Hon'ble Members on the
points raised by them, where they
were not already covered by the

reply to the debate on the floor of the
House.

Instead of sending written replies
direct to each individual member, I
think it best to place in the Library
of Parliament, for perusal, a consoli-
dated set of all such replies so that
the information supplied is not limited
only to the member who had raised a
particular point but is available for
perusal to all others who may be in-
terested. 1 must. however, add that
no remarks have been offered on sug-
gestions or observations of a general
naturg which do not call for a specific
reply. Such suggestions are, of course,
taken note of, for whatever action is
possible, thereon.

I have sccordingly arranged for two
copies of these replies to be placed in
the Library of Parliament for perusal
by Hon'ble Members interested.

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of clarifica-
tion. While welcoming this statement
initiating a new procedure, may I
request vou to direct other Ministers
also to emulate the Railway Minister
in this respect, Most of us have often
found that the questions or the points
remain unanswered or are ignored or
forgotten till the whole thing comes
up again in the next budget dabate.
So, I hope that the other Ministers
will emulate this fine example set by
the Railway Minister,

Mr, Speaker: Dr. Aney.
Dr. M, 8. Aney (Nagpur): May I
ask the hon. Minister whether

this new procedure, as an additional
thing, is being followed, and whether
the old practice of giving intimation
to the Members concerned will also
continue along with it.

Shri 8. K, Patil: It is a better
procedure, because as many as 830
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different questions have been raised.
angd instead of the information being
limited to the hon. Member concern-
ed, we thought it would be hetter if
the matter is printed in a form in
which we have printed them and make
them available to everybody, mnot
only to the Member concerned but
also to other Members, .

Dr. M. §. Aney: Is it in addition
1o the existing practice?

Mr. Speaker: Shri  Tulshidus
Jadhav,
o geEiEm S (A133)

qeAd WERN. AZ AT 997 [T AF F!
wE . zax fAm & gamz g 7
19 | ug FgA7 9vear  fa mfmamie
H o awe AW EFAT 2 T EW AT
AgT T AN YT FIA Z 4 AAT AT
T A [T H OZRF( fAm o§T
a9 =7 =ifed, awm AZaAT ¥ sAs
¥t fomdiee Fidfanz2 fr w7
W FIT tAEzIA YW ¥V F T
ZAF1 37 4 fzar wvar 2 fean @
17 TR 9T A3 F A3 ZW
FAETHAAA AT A E | Fawaar
z & faaa w1 femEdiza 2 saw 74t
41 I &1 JEr afaw

Shri A. P. Sharma (Buxar): As
suggested by Dr. M. S, Aney, I also
want to know whether this facility
of making the information available
to all the Members is an additional
one? Will the Members who have
raised the point be informed also
separately about it?

==
10

Mr. Speaker: He says that it is in
substitution.

12.33 hrs.
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd.

Mr, Speaker: The House will now
take up further consideration of the
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Jollowing motion moved by Shri M. C.
Chagla yesterday, Out of four hours,
3 hours and 15 minutes have already
been taken. The 'wmotion reads as
follows:

“That this House concurs in
the recommendation of Rajva
Sabha that the House do join in
the Joint Committee of the Hous-
es on the Bill further to amend
the Banaras Hindu University Act
1915, made in the motion adopted
by Rajya Sabha at its sitting held
on the 25th November, 1364 and
communicated to this House on
the 27th November, 1964 and re-
solves that the following 30 mem-
bers of Lok Sabha be nominated
to serve on the said Joint Com-
mittee, namely: Dr. M. S. Aney;
Shrimati Renuka Devi Barkataki;
Shri A E. T. Barrow; Shri Bhakt
Darshan; Shri  Yudhvir Singh
Chaudhary; Dr. Panjabrac S.
Deshmukh; Shri Madhavrao Lax-
manrao Jadhav; Shri Gauri
Shanker Kakkar; Shri Hare-
krushna Mahatab; Shri Mahesh
Dutta  Misra; Shrimati Savitri
Nigam; Shri Tika Ram  Pali-
wal; Shri  Sarjoo Pandey;
Shri Purushottamdas R.
Patel; Shri S. B, Patil; Shri P. S.
Nattaraja Pillai; Shri S. K. Pot-
tekkatt; Shri D. D, Puri; Shri
Raghunath Singh; Shrimati
Renuka Ray; Shri Bal Krishna
Singh: Shri  Krishnapal Singh;
Shri Rajdeo Singh; Shri Ramshek-
har Prasad Singh; Shri Sinhasan
Singh; Shri N. M. R. Subba-
raman; Shri Kamal Nath Tiwari;
Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram: Shri Ram
Harkh Yadav. and Shri Ram
Sewak Yadav."

Shri S, M. Banerjee (Kanpur): The
time should be extended by one hour.

Mr. Speaker: It is only a reference
to the Joint Committee. It will come
back again.

Shri 8. M, Bunerjee: There is the
Commission’s report also. Please
consider our wish to extend the time.

(Amendment) Bill

Mr. Speaker: Would the Minister
like to say anything?

The Minister of Education (Shri
M. C, Chagla): As you also have ob-
served, Sir, the Bill is going to the
Joint Committee and every detail of
it would be discussed there. Then it
will come back to this House, but if
they want a little more time, I have no
objection.

Shri S. M. Banerjee: We can conti-
nue with this till 1-30 at least.

Mr. Speaker: Private Members to
continue till then and then the Minis-
ter should be called? That would be
difficult. All right; I will call the hon.
Minister at 1 O' clock.

Shri Hari Vishnu Kamath (Hos-
hangabad): With regard to the
arrangement of business for today, I
wish to make one submission now,
because at 3 O’ clock you may not be
in the Chair. I wish you are in the
Chair then but I am not sure if you
will be in the Chair then. At 3 O’
clock the motion by my hon. friend
Shri Ranga on defence production will
be coming up, You will realise and
the House as a whole will agree—hon.
Members on both sides of the House—
that it is an important matter in the
present day—the question of defence
production—and therefore, I would -
request that the time allotted for that
motion should be extendedq by at least
one hour if not more. At that time
you may not be in the Chair.

Mr, Speaker: Whoever is there, he
has the authority to do it.

Shri Hari Vishnu Kamath: Unless
you issue a directive now, whoever is
in the Chair then may not respond
favourably to the suggestion.

Mr. Speaker: Shri Jadhav.

sit geriTe W (73T Tewe
wErET, aF @t awrvw fgg afqafa
faer & 3 & ot afez el mit & 77w
®1 a1 3 & fro @er g g mg v
fam a1 & 39 & =¥z ot gr=EA
T2 Y9 § A1 92 am faey af 2



5199 Banaras

[#7 T=f=re wrea)
s AIT WG & 1 IA A fAar gAEv

g

“The report of the Banaras
Hindu University Enquiry Com-
mittee appointed by the President
in his capacity as Visitor of the
University to enquire into the
state of affairs of the University
had revealed certain disquieting
features and unhealthy influences
which had been undermining the
discipline of the University”

g ITF yaw 3¥w ¢ fow & fr g
afafa & =37 ¢ |19 T %A,
#1¢ T8 Mo ofqdiza 7 €0 faa &
f& wd¥ma & w=w fewedq @1, @
T I 37 & faq o fasr aer @AmT
war & 1§ 39 K AT T g0 TZ
F:70 97§ B A 0 gfa-
Fiar & frardf 2@ &, =12 #1999 &
Ft, wig gfaafadt & &i, 34 3 o=
AFTT FT FIT 73T A TET
o 7 & Far fv Tdar F sy
faarfqdi &1 o€ & 7dr 71 aEE
¥ feredq go, fom & 9@l 3 91 %7
madkz fafezm o= gaaT % faar
ag #91 Zm@T ¢ | fergwam & A< @
ETAT S4T3T § SuTaT @gdr 9T g |
7 ¥ faz 7l g 0% @ fF aaAde
Tirafadr # av w940 ¥ 39 fa &
foramw % f= S wars £ Afa Zidr
afza, f9q @ & a=ta &0 SFav
Frfea, sa &1 79 fasr | g4 fa &
TEATA ATH IZT FHZ |

9 E7 A T { 977 ¥ 79 B
g2t ¥ ¥ wF 921 gA1 gar 91 faw
T w4 &1 Atfq w1 fowerr €1 AT 97
afes wrara feas o ord w9 F,
fadt Foar 7 ot fody afvafads # qar
At AT & | 39 I99 OF AT T 9@
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fEd ST em aT 9.8 4, ST Al
WET AT 41, 37 &1 &7 fagfane
grar 41 3w & famfagi 97 nsv
AT a1 | wfEa Aowe  fEET A
#, feit g frafadl & a1 7 3@ o .f53,
Sreax ot fafgow s g5 & 39 &7
SR AT AT § AT FeA H FO
T AT & 1 39 w1 ow w7 Faen faai
9% H=BT AR 9% AFAT | TH A H1
w71 F far o oF dar Aww
far ot f5 Frosad g faad o2
frgdff I H I A d T aw
9% & fory aruw 92 & fad @i Taw
a@r @ feh faw @ & faaifam
# fam o 7|7 % AT T WOT @@
H T wE 97 &2 4, ffam ¥ W
AI9 T AF |

ZAT T aE & e sw awi WA
T E | AT 6 /AT 9FF FW A IA
et W ggewrdr fafo &1 @y &
are # gem gew T F gAt ) fegrans
F FegT Ao A fa=1T F 0 FI,
= we Aif fenw & S0 1 0
g 9T AW ¥ fa¥ oHY aaear idr
aifed fowr ¥ f& 59 & oF "wmwE
EEU A

o ma § f& aarw gfefed
F arq ¥ e A% W@ fisg fREr g
2| Tw sum wg afmafedr =y
F1 Tt g7 3w =ug A fgg A
AT fwal T A S a0 | "reEE
A F M 2T K1 OUST AW AT E
HfF my g4 AW F1 F®E AGN &
FH WA Faeg AT WgEE A AT
T aradrs aEl F qaE fzan fa o=
&1 garva Aza gfafedl am war
Y |
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ay A YIAT F 90 WAL Gl | qw
F11 &T 7 AT AT TAAHE FE gHAO
A 37 F g3 A fow § A 9gd
7 A1 Al & a4y Aew g1 fw
az qarty @7 {fear @1 o fax 39
F amy qrar § qiHT AT A1 I9 FT
i1 3veq fgg gfafady A w0
1 gi@l F 7134 a¢ "Aaw g & s
faig afrafad oz qrdt fesget & fag
& AT a2 A TR A ARAF
Wz Fafaga &, ag w1 fomg Aot &0
g Fmr o m fgmg A @R faar
w@T & A1 57 |l feg a5 D oo
ST =mew At 70 ardr 2 afew fomg
qIT F WaET @ wAT qAT AT "D
gr o & ) ol & m=isit aa 0w
g faaT & 3% g &, F svgdao
F 2 & A7 A, adn, dum AR
mz 71 fR e 37 # o 0t ufas wifs
F AR T BE BE THT T AN
& feghl ® o/ 99 #T 339 AT
afqats ¥ 21 9@ & A T oF
FAT § gA9T w90 g1 9 § fw ag-
wfga mar sfa amar =9 anfa &
ferg &1 G417 aF 91 & 447 Fr
R A SATZATY qRT AT F ATATE
T OF WAFT FT WEAAT 97 FT aF
2 1 garar AT Sy 97 gw Ay
ay sf=sa & g W7 aTw fig
afrafmit & 7 2z wex fog fasma
fzar Arr /T IAF TTT S0 gHO AR

™ T

zg ¥ =fafe &0 o qoa 2
fx 7¢ 3% & & f ey afy dfe
F oI 9T F37 @Y 9 1 bqfE w5
IT F AT F@ TR FAW A
feqr s wifgr &fem dfe &
AT OAT WY F1E OF FEF LA
FH & fag w6 f& w@ IIRET
gTTeg wife & faq =mar & aY @5 aE&w
1899 (Ai) LSD—4.
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w17 fF 37 #7 w9 F77 § AR AT
I9 q Al g% F91 o7 T @ ?
T g Ofg & aofa g afew
g dfee 9w 3w a5t faafe
T & 919 a1 7L fawT § ¥ qume-
#z 3% agY g | fow At & fF oo
afs 7 ®h & w=T AR A T
foFar smar & a1 97 @7 ¥, w7 oafy
QT FTaT § d w7 9T At 9
¢ w6 A ¥ & Anar g fe fafaew
A SIREE 9T WY AT a1 TE 2a@r
s fF ot & 37 &7 Feaw FAT T
¥, maTer ¥ HAT 39 T AT 7 feafa
@ & A1 3T B 2AEC Y 9 e
fmr = )

=t wiiwrT o qTw (Fer)

wegel wgiEa, A fig favafaamsg
F i § <t awry faw g # 39
ST oI e frgm ¥ W
TgT FO FHEC FT mred o mam
&1 B0 NE F W 39 § §9I 7
ST 7 AT T4 T AT 9§ Ry
#1 aYg &) @ad sre fear smar ar ar
faenfaal #¢ e & F &g faar
STAT 41 TB HEST gHAT | HiFT 7@ F
Wi weTETE FY F A @

| 9T F9 & T4 A9 Gl g |
o g A o fdl 1 7% Tl g
f&sqm ¥ am ¥ § fyg wex Fw
ar aifge ofew & oo o= foeld &
Fgm f& o o I 3 A
agt grm 1 39 feal &t 38 T o
s @ifer & o favafames &1
fowor Qoo WeTHAT RTSEE AT A HY
1915 ¥ w=T faT 41 #IT 97 a7
% &ur afdfegfa @ w1 s@w frw
gfee & 38 &1 A @ fig fava-
fagrem T 4T I9 &1 IR &
ﬁqﬁiﬂmﬁﬁﬁﬂﬁﬁﬁ
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[ sitgre AT F7a)
oz ferg wex 39 fawafaarem & i
¥ ¥ fagra 37 aga wewr frard
g afe7 71 3¢ 39 Fm F T
T qAAIT ST T T Wem farg 9@ F
A 4T 91 v (FAT 75t F T
<@ 41 ! #4971 3@ 7T ¥W fgrg amw

F FTO FH GAAST qAT o1 7

T gfqafadt & & ¥ 99 we-
T4 7t 9T /G 1957 F ST §S
T a0F FT FH, FREIT A AT
FgA1 e, #fFT wré Wl s|
# g9 T 7R 39 F 9 ¥ g §
g9 oA frafea 77 & 1€ Sifs
AATAETT AL 4T | 2o dYo qHe &
# fafer w2 & of araifs 97
Fa A9 & 77 far & o wafw
Mo M9 fAUSt 1 5 7 faer & feq
qig AT ®T IFA TR FET HRT A9
o o &1 9 T 39 Hoﬂol‘fﬂ'o
qr 1 frgaa &< faam | a= & 73 sprer
a9 AT | FH ANE F AAT F HCO0
w1 gwT ? ogAT 98 fw Aq 1958 #
aETfeare FHET 3W qX F 43 1 q%
O gfatael ¥ areT Wr | T8
F3f o1 FT AT F AGHE F 34T q@q
IFR @ | IR A favafaem ¥ ow
o SreET & TGT iﬁﬂ'ﬂﬁé\‘ﬂ‘ﬁl‘l’r{
w@f qor, afrafedt 7 wifas & fait
oF W T AT AHAT & T8 qur
AN AT FT & | IW I oA
T W AR T I AW
AT IR A F T "guA e fag &
oI odt w1 @ 7 7 A 9w o
oo qF W aen fegrg favafaarem
HHAT &7 oET § 99 W W 9T
¥ WG F AR A9 GT R | A
fedt adrd &7 Sifer T8 wT g
) T "y T adeErEs W@
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wFdT g Wafes g2 AR Ao
e @daagEs g9 7 [ F
faq #% ux Fafear 7 difem gar
FwT 9f | ofET wre mraw gaArn
e g & fr ST ¥ Ay aw A fed
) oWEE ¥ fael ¥ T o
qTEAT I3 Tl 9w 0f § fF
39 F1 fagemn gfews @1 wr 20
T 3 & fr awgafa St & ow oA
0T §6 @ 7 o) g fog
gfqafedt e ¥ misds & @i
gunw fear afdw s o®=1 aw
geitaA ff B wa_W e Agan
Wi AGE FrAT |

= faq & 9% 18 9% ArgA-AEHT
s Ao frmargn & f5 ow a7
frafe o afafa w0 fomd & a2
wgfer #ifaw fgea O =@
ur weeg fafoet fagen &6 o ag
gfafa w =i &1 d9a S
W 39 G4 § & fodr ag = guar
frafes s@t | 38 @9 @gm I
& ? A aTE A g afE e
LIERIGEE I B 1 O L
ag 3% frgga 8@ A fafser #1
ag afas1< o grr f 98 s =g a1
@ F am A 7T F A fole
FH AL ATH T FHAT R | WG ITW
T #1 =fgF 37 F W/ 0F qE
I A gAaT @ & @ few aw
T 7 AEAEAL FT A T
fafoe & gm0 wa add & fvar s ar
qg W oV T AE ¢

T faer & =iwerT 7T argw-aiwee
1 wafa 9 & o= o =T @
FfFT ww Fag o W A A &
A fp v aF 7 R A F TwTE
T W9 9% T FH. T G | AT W
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TrafewT #1F & Afed | e
IEFT FAA wEAT A< fr 0w
gaar 9t &7 79 S & &7 g 6
9% q7 SWT TEAT § W7 dW g &
S T aF WAT EAr g afea ag agi
97 IqTE AgF e Far & 1 ger ag
2 f 9t st S £ v g sy
at wt fafeee<t #t oo fas smaen
T a8 A7 F1 T FL IH TE A
AT FAfE FT 4@ WA WK TEET
afers a8 g9 aen @ fFogEe o
AR 45 § IR FET WFT AW AN
w1 7%t fasr awar &0

@ ¥ ftamr g 1% #E  gfrafadr
F1 giw oarfeEr s o7 W@ g AR
7g afmafedl & saai 9T gae e
fasmm mifz & a1t & 2@ AT woeT
fewrfaar & &few ag s gfafa
1 uEEfa #ifaw & qomd #7
FTHATE § geEy ag s | afer
aAg A IHEF T AT WL FT oo Er
w0 &1 wifaww & a8 fve T wwma
AT g ! 9 I R FT A9 WL H
Hifew gFT UF d7 I9 S F 4%
IgeET 39T FT mfEwT W&
Fea Tl maidw g fF A
TT & FW1 ¥ geasia qgr
afFr 7T a WY F 9 e PEawy
fear @t fee g geew at gor &)
¥ FgAT & fF FE FT W i
AT 9w 7oy & s & art
¥ g fe F 57 & are & qu 7Y w4,
9 99T a9 G0 | HF I THabi
T HOwE 34T § 7 g AW GAES a1
FET ! T F WA g WK
sHFm I ? Fusg i fr
T §9 19 A T WA WE WA
F o7 ®@ € wifE o aga w1 @
sfasre 3FT W gEEEl FrogER
T ¥ fagr om W & 1w g W

AGRAHAYANA 25, 1886 (SAKA) Hindu University 5206

(Amendment) Bill
dfem wmaT ¥4 w & @t sfsw A
& | wifar ag wfawa ¥ avw
feg fawafame oz & i =y far
ST TRT 8, 5% gak favafaeneat av w7
Tt =y fEar smar & 7 gErd a5
g aw@ ¥ T fgg favafamem &
e 71 oft gf ¥ 7 7€ faeet faem-
faaer, Temae foafenas #@T
Tar fgg faafenem HwaE &
T ST 31 o T T T TG & 7
a7 afrafedly & am oF &1 97
gWT =gy | uw g mae € faar
AT gEd wmg T fear ww A
EETT J1T AE § | FT a0 39
arE fig fawafemsa v oam &
frer 27 qv gt g & &1 ag s AT
we?agsen e Twmagd
g =ifge

ags Ig 9r fF 9 =T 4av 9
et & gFar av Afeq wa & A
¥ THo To TIW FT & HIAT ag q=%
I T | FTW AE® { ST A gTAT
frafeatr & 97 @& #1 909 " o0
W g faw & Wl w0 a®
7 faer & f& A S TR &
agr =< a9 | g A8 fF
1§ sgfaq e To wrd FT 01T WK
ger fawifnr @ st #R FE
I D F =¥ fagfem w7 A
FE X g 7 aRY A THF TF
gual fFT 9u% g% o e &1 Sa
gafaw ¥ o Fg41 § fF ag &Y qud
THEd § ST # ¥ e a1 WG WY
g #ifmarf@ s gfaafE 3§ s
q¢ T a9 S5 | §IG @ ¥ g9
fow wrew gfaafedt faw w1 oo
FT @ €, s 5 oF aag A
Ia%T AW T fogr e AfEd
gar gdig gar g fF maz s® mes
gfqafedl fam & 3o o waad 2,
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[ FiF A qan)

st f5 g & faege facde € #x
st waz  fawafaaem & gac
g 9w ag g f& 3@ amey
¥ oY SredY FA FT F9 AT § A
w fawafaarm o7 gaar frdaor w0y
femrsr wr @1 & wacafafa ¥ s
el ¥ woagEs a7 frae wem
f& o e # ot it Swen fFar Sy,
7z urew gfqafedt fam &1 3@+
AT ATEA UHH T F1 JATZA~ F1
ga #7 feor o, Hifs qErfaaTe
FHE1 Y Feare faeger qaa<wr 4F #iT
3 § wgr 141 41 5 =w favafaaem
¥ WIHAY, oM@, TEE-aEaT w6
. TR E AN E ) o A faegw fam @Y
& far w a ¥ faege qwaow
FraEr A 7E g & g g R
favafamem & adaar & ¥ | oF
af=< § &Y wEd #@t OF-Aw & 9=
I &, e 7w famafaag & o=
AW F g qredlE AT qEAr g, GY fE
frdt #Y arfereama ST &Y 1 & goeEr

ot o feg (F0ew) 0 & @
qafegy & fage ¥ TaT qrEET g
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st o Wo wRi (TRR) : T
ey, Fzm e F g ¥ T ow
a9 @ §3A, foen w@& o o
& F faarx & fag e wmear g
T feg afefedt & ag fm
Frafas 1 ufwfaow g, oF &t
AT gaud §5 FEATAGATE |
@y, afk agt 9 afqw e &
a9 9T fAwHE w fmei qar @t
FuaIf@l & 4= § #15 fage &@=r
gaT & Iq F A1 § oY sq=eqr wir
g &, % 3q o At fw w0 AEAE )
=w fa=r ¥ <1 sg=ear it w3, 97 AT
gfesr & 8% 4@ &

FTAE § IRGEET FEA AR
gfitrams 1ot @t o w10 &, &1 s
Mg gfratedt & ofefefes far
T § | WY T AT A A aa §
FTE WEK H & ¥ & e § Wk
ITHT ofefage = =4t & faars
TreEyR gfatedr ¥ am faar m@r g
TG I ¥ A bt 1 ag
afas1< ar f 7g fFdY s #1 ofe-
fauz w7 g&dt 41, afFT = fag &
ag fomr mam §

“Provided that no such college
or institution shall, after the com-

mencement of the Banaras Hindu
University (Amendment) Act,

. 1964, be admitted to any such pri-

vilege of the University.”

THF A I § F W 0" a% @ 4
q¥ fa=m fray st o @ a1 v 3w
Tl T qFATE, TLATT AT Fgwal
F1 GWA @I gU 99 F1 ufmfeoes
g gFar g ar agl, afea ga wifer
fas & gror 39 &t gAwr ¥ fog afew
F fear mar & | %@ @y § wow @
# g€ agw v fae Wt wErEE A A
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s far, A A AT g L W
faiigs & fel & woifas Wt @&
wfefer ofan & foaas o =9 §
I ¥ fefaeum gfwafedt & am
frar amar & 1 WEY WERG A AW
T F S OF AT FTOU F w9 F @
f& o womt o1 ofnfoomm w1t A&
A FFaT & 1| TR AT FE A AT
fs T Aoy ot F1 famc ar
W1 g geW waifuw & §
379 I &1 g T fgg gf-
afedt & rr wrfew 1 g@<t a9 I
1 7@ 5 9 gfafadt o Wedmw
FT JUF 99 qrAE ASl g1 qFAT g |
# agd W & 99 FeAl wigar g %
TR H{TEET A7 FT 4g v g,
T AT W ¥ 9gA T FAT 9T,
I # @ &1 fo% gan, afww g9 &1
F15 o 7€ & 1 afs wfas ® i
g g FeEl F1 g g fgg
fawafaarem & & F%ar gr, 41 @
z¥ faw & qrw g9 & 912 98 919 gAm
¥ fog @m &3 & s | & auma
g fr &8 Y T &1 g @ #T
fr wgramT mreEE S FT AT faE
a7 3 31 FTaet #1 ofEfaa ¥ afaw
7 femr sy

afes & @ 78 F4a1 Arear g fF
7z wiifeq faw a9 ITW & @9 &
graa amar g fF iy afe-
afget wmq @ AREl 9% W9, TE
weAifa w1 foeR A o wR 9El-
qrfefess Tait 7 afaw g1 1 37 sl
Frqfa & fag og a=0 & e g7 @
Fl w5t Wt gw gfEfedt & e
afwfauez w7 fagr S, |ifs At
% T Ufefamsr T gmT &, A
aréf-arfafea &t aog ¥ agrgm &
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TEF HAET AT W K 6 w7
€Y 1 % F& 90 a8 7€ ARy a0

T WEX # & Fow AR §—
fz fog #ow ok fadwr w1,
ot e gfafedt & f8 & 78 &
afes amx mge ¥ § Afew s
ufefage & affafeer & amq g
2 @@ far ox 5 meEg o & 9t
AT AT | St fE 8 Y FT &
ag % g Fro 4 fean smr @ fF
@ firg  gfafedt w1 WRww
F3FT A3 w2 ¥ faw ag . Fro
7 ufwfauas 4&F &/ 1 @ & 207
rgat g fs 7 &t sm—ded fag
AT 17 (T FAF——FATH g
gfafedt & dvqm & fa ad & 9
aET weT ¥ § 1 zufaw & gwwar g
fF ag geie 3% 781 & HIT gafay fam
Freml #1 44 faF fFar &, =40 @9
afmafedt & wmg ofeface e
s wtfiw o gEE Swer dEiEwe
adwet faet ot gwr< famrear adr &

feeiiz W% foeqed & av A
fad ¥ g T mar @ -

“The docision of the Tribunal
of Arbitration shall be final and

shall not be questioned in any
court of law.”

HE W6 @1 A FHfezga 7 fwy
ST " T A9 &1 39 faw # dsr
™7 € "X T a1 QA FA g
41\ gUF A & 72 Fwr T oar fE
sRfegwm &1 Y & € dgar g,
T TEAA g | 7 faeper AF &
TGO FT GHAT BEAS g7 AT
afen mdfdmm =1 21 o o
grgaw 1 1€ ot dmar FE
¥ ¥ gafeean frar o agar &1 foe
#et 91T fawae wUE &1 3@ Q9%
famre wo wifyw 5 ww faw & Ot
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[’!I"l'ﬁo!roﬂﬂ]
T JEEw W T}, T oATAET

TR

mifgT & & oF I 91X AF FEAT
ATEAT § | T&T 9T TOEAL I 1A ;]
fas frar smar & f5 ot & Fmor
s A w1 2w H faw
Mg TR Fg@aE ® | &1
£ 1 & ®r§ e mOafET grfae 9% &
for ad, afes =93 faer &7 &g
FZAT AT=AT 2 1% o gn 91l & = &
HITEA AR FET TR §, 3% 9
¥ af@-frafr #f @@ s ==y 8
a1 At 2 forT a1 Javer £, sw AWM H
9g-39F 2, 1 59 T F g foredare
# 5 =9 3o 7 Qar qEERw g, o
zar wi e a7 ) e e & =
¥ HA e T G, 91 59 F qp ¥
EEFT AT ATATT & T &Y 7 favara
faemar grm % 29 9t 725 &, w9 #1
M E

o g T g fRew A R
TZT § AW A TH A FT AT FA §
oYr FREFET TR A Fa w3
ITHT AT AR FH F qgT FF AT
2 ¥w¥EY 39 2 AR FW 39 AR
& W & 37w F dAnT fere
& grsy ¥ 991 g1 W91 9=
#fagi & T4 63T TATHT T TOAH
FHT A TS GACT GAT AT 1 TH
FEF FT S0 TR HAT g 43T AT
T & 1 9 O AT FFAT g1
2 q1 99 BET I A9 FTHEWA §H
T 3, o | & 5 § 7z 9w
art & fr 3 SEET eI IR A
FEF WA AT HAT AT A T A
g ¥ qumar g @ T o w9 §
W ®F W1 FET g | GEr qg g
arfze | fom SEw &1 F%7 wETAAT
T S A 51 gfaEfeE @ s
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] A wX vEEr qfF FE & AR
qfqafeet 1 dF ¢¥ A Gar w7 &
AT T F AT 9 g9, 7w F famior F
st € @& 7 fF d=w foodt & oifawr
L I8 AR gfafafedi & gt 2, a1 &
awwat g fr 3w e &1 qfa @ aw
A g0 & "war g1

# o 7 g R A gEE 8
fai & 99 o fuer 5et o quT s=5E
faerde ®#98T afiar & fa=me &3

13.01 hrs.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, consequent
on the appointment of the Banaras
Hindu University Inquiry Committee
which was appointed by the President
in his capacity as the Visitor, certain
amendments were introduced in the
Bill. The Committee disclosed or
brought to light certain unhealthy
features existing in the University
and the chaotic state of affairs that
was there in the Banaras Hindu Uni-
versity. The Ordinance was issued
by the President and subsequently
an amending Bill was also introduced
in the House. Now, this is an amend-
ing Bill to amend the Banaras Hindu
University Act, 1915 and this Bill
seeks to incorporate certain amend-
mentg and pther measures for the
betterment of the administration of
the University.

5212

Sir, in 1958, the crisis was such that
it was a culmination of a number of
factors, action and inter-action of a
number of factors, which were quite
unhealthy. The Report has disclosed
these factors. The very nature of
the University as a residential Uni-
versity was no longer there. The
students were allowed to stay wher-
ever they liked. The Divisional Com-
missioner has remarked that it was
very unfortunate that students lived
in very bad places and of very bad
reputation. He alsp said that the
students behaved very rudely when-
ever the police officer went there to
investigate into the crime. If the
state of affairs had reached to this ex-
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tent within the premises of the Uni-
versity why was there delay in tak-
ing administrative action and why the
University authorities could not do
these things? If the University
authorities could not do anything,
why the State Government did not
interfere in the matter? Ig it right
-and proper that whenever a guestion
is being put forth before the Central
‘Government, the Central Government
says that education is a State subject
and, therefore, the Central Govern-
ment cannot interfere in the matter?

Dr. M. S. Aney (Nagpur): The
Banaras Hindu University is the Cen-
tral University, The State Govern-
ment cannot do anything.

Dr. Sarojini Mahishi: I am speak-
ing with reference to some other Uni-
versities also. The Central Govern-
ment says that education is a State
subject and that the Central (Govern-
ment cannot interfere in the matter.
When the State Government is con-
fronted with this question, the State
Government says that the Universil-
ies are autonomous bodies and that
they cannot interfere in the matter
unless there is a law and order situa-
tion calling for their help. If this is
the condition, is it not provoking that
the students should go to the extent
of creating law and order situation or
creating the chaotic situation and
then only the Government is tempted
to take some action in the matter?
‘We have seen the student unrest in
many of the Universities. We have
seen it in Orissa and in Mysore. Ulti-
mately, it went to this extent that the
students took the law into their own
hands and it was such a chaotic situ-
ation that called the Government to
interfere in the matter. Therefore the
Banaras Hindu University being a
‘Central University, I would suggest
that matters ought not to have gone to
this extent. Administrative delays
should be elminated as early as pos-
gible. Ome stitch 4n time may save
nine. .
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The second thing I would like to say
is this. If there would have been a
common Act for all the four Central
Universities that would have been
much better. Apart from the local
conditions and other things prevail-
ing there, a common or a uniform law
for all the four Central Universities
would have been much better. Now,
the Minister has said that this parti-
cular Bill or this Act will be sub-
mitted to the State Govern-
ments and the Universities also
so that the State Governments may
have their own Acts also on the model
of thig Bill. But before the expert
committee submitteg the report, 1
wonder why there was this hurry to
introduce this particular Bill. I would
request the hon. Minister to look inte
thig fact that an Act on thig model
is being introduced in the State Legis-
latures also.

I would like to stress here another
point also. Sub-clause (v) of Clause
34 says:

“The Executive Council may,
after consulting the Academic
Council, withdraw all, or any of,
the privilegeg granted to a college
or institution....”

Now, with the elected element in the
Executive Council all the influence is
being whittled down. I would say,
there should be a better safeguard
that the Executive Council
subject to the approval of the Supreme
authority of the University, that is.
the Court, may take such action so
that there will be proper check upon
the action taken by the Executive
Council. There is the Court also
which ig the supreme authority as far
as the University is concerned and it
is entitled to review the programmes
and the policies and suggest develop
ment measures and alsp to review any
action undertaken by any of the bod-
jes of the Universities. Under {..c#
circumstances, T hope the hon. Minis-
ter will look into this thing also tha*
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the Executive Council may take ac-

tion subject to the approva] of the
Court.

Then, I come to Clause 37. The
Degrees of Doctor of Letters, the
Degrees of Doctor of Science etc. are
being conferredq on persong and it is
inevitable that there shou!d be a
clause to this effect that these Degrees
may be conferred on people oniy on
the basis of merit. The less is said
about these things the better it is. Not
only this University but also many
other Universities are conferring these
Degrees as if it is a sort of obligation
on their part to confer these Degrees
on some of the persons in considera-
tion of something else also. A- a
professor working in a University and
knowing a little about the working of
the other Universities, for example,
the Gauhati University and’ the other
Universities, 1 know all  this.
In fact, there was an editorial in cne
of the papers on the 31st August, 1962
stating that it was a shocking thing
and the matters could not be correct-
ed or remedied for a number of years
and to the extent of Rs. 40 lakhs the
grant was given by the University
Grants Commission to the University
and no account was being maintained
and the Degrees were being conferred
or rather gold also. 1 would like to
know what was the University Grants
Comrmission doing? What was the
State Government doing? There is
the head of the University, the
Governor, the Chancellor of the Uni-
versity and all that  What were
these guthorities doing? The matters
went to this extent. So, I say, an
early action is quite essential. 1If
proper authorities do not come for-
ward to take an early action, the ulti-
mate responsibility will be on the
Government.

Many a time the hon. Minister for
Education has. expressed that educa-
tion would be put in the Concurrent
List. But before it enters th~ Cun-
surrent List, I hope he does not mean
that there should be chaotic condi-
tions in the country as far as the
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Universities are concerned. Gandhiji
used the students’ gtrength and capa-
city for the mnon-cooperation move-
ment towards the attainment of {ree-
dom. The students’ strength is such
a strength that can be used as an ins-
trument by all persons subsequent to
Independence also, There are many
of the political parties and groups and
others who are using the students’
strength as an instrument and I do
not wish to put the blame on the
shoulders of the students. It is an
action and inter-action of so many-
vested interests and groups and part-
ies within the University. The Com-
mission went to the extent of saying
that a University Professor in the
Banaras Hindu University used tihe
railway pass of a student for attend-
ing a marriage party and subsequent-
ly found that he was the recipient of
in the Railway Inquiry Commission
Report also—and this professor was
given a warning. I{ was subsequent-
ly found that he was the recepient of
the President’s Award. I do not
wish to go into all these details on
this matter. Under these circun-
stances, it is better that proper rec-
ruitment of the teachers is made and
the discipline among the student com-
munity is properly maintained.

Then, in one particular appendix I
find that an arrangement is being
made for the study of Hindu, Bud-
dhist and Jain religion. I do not un-
derstand how this grouping i: being
made now. This is what Paninj has
said:

F9 Af0 FiEAEEgE g
framafer fawar foemg

faar@m  wiirfats w3
W@ ga  FYaEEE

Even the great grammarian Panini
has brought together Sua, Yuva and
Maghavan in one sytra. Here, the
grouping has been done—Vedic,
Hindu, Buddhist and Jain studics.
Hindus honour the wvedas arnd the-
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Buddhists and Jains may not honour
the vedas and they consider it as

slander. That is different. Vedic
and avedic or non-vedic stu-
dies could have been. a bet-

ter oclasgification. During these days
when we attach not much importance
to these things but attach importsnce
to the academic study, it is betler
these things are classified in a better
way.

I would also subscribe to this opin-
ion that the earlier the word ‘ Hindu”
in the name Banaras Hindu Univer-
sity and the earlier the word “Muslim”
in the name Aligarh Muslim Univer-
sity is removed the better, because no
loger the significance that was attach-
ing at that time is existing at this
time, anqd it should not call for certain
prejudices and other misunderstand-
ings also under the existing cireumst-
ances in the country. Therefore, I
would like the hon. Minister to look
into these things.

Shri 5. M. Banerjee: Sir, unfortu-
nately this ig a Bill which I wish to
oppose, not only because it has been
moved in a condition where such a
Bil] is not necessary but because of
certain clauses of the Bill. After going
through these clauses I feel that a
democratic right of a particular uni-
versity is being taken away.

What happened in 1958 after the
enquiry? Much has been said in the
House about the functioning of the
Banaras Hindu University, about the
professors and other persong who
were associated with it. We had an
exhaustive discussion in this House,
and hon. Members expressed them-
selves very vehemently about it. But
is it not true that whatever happened
in the Banarag Hindu University is
happening everywhere, in every uni-
versity, especially in the Lucknow
University or in the Muslim Univer-
sity in Aligarh? What was the cause
for bringing this legislation so soon?
The gervices of certain professors
were terminateg by the Vice-Chancel-
lor, by the all powarful and all mighty
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Vice-Chancellor. What happened?
Each of those professors went to the
court of law, and either by the High
Court or by the Supreme Court the
entire thing was quashed and they
were reinstated. And the greatest
tragedy is that professors lik=
Dr. Hazariprasay Dwivedy, who was.
considered to be “most ineficient, un-
disciplined” and so on according to
the Vice-Chancellor and whose ser-
vices were terminated, the same
Dr. Hazariprasag Dwivedy....

An hon. Member: Of the Punjab
University.

Shri S. M. Banerjee: He was first
one of the heads of departments in
the Punjab University. And today
Shrimati Indira Gandhi has inciuded
the same Dr. Hazariprasaq Dwivedy,
because of his calibre, as one of the
members of the Evaluation Committee.

Shri Bhagwat Jha Azad (Bhagai-
pur): And the Vice-Chancellor =also
had to apologize.

Shri 5. M. Banerjee: And the Vice-
Chancellor had to apologize.

Al] the powers are given to the
Vice-Chancellor. It is said in this Bill
that the court will be supreme. The
Court shall be the supreme authorily
of the University. What will be the
supremacy of this? It further says:

“Notwithstanding anything :n
sub-section (1), the Courg shall
not interfere with the Executive
Council in the day-to-day ad-
ministration of the University.”

The Court will met once a vear, and
they will decide certain matters of
policy or procedure. But day to Jay.
whatever may go on, all the power
will be with the Vice-Chancellor and
he will be the sole monarch of wha!-
ever he surveys. So I am opposed to
this.

And sweeping powers have been
given to the Vice-Chanceilor that
even the contracts of professors can
be terminated by him.
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1 shall not say anything about the
-various clauses since the Bil] is going
to the Joint Committee. But this Bill
has been brought without considering
the historic background of the Banaras
Hindu University, without in the least
considering the political aspect of it,
without considering the amount of
sacrifice the students and some of the
-professors of the Banaras Hindu Uni-
versity made at the time of Independ-
ence or in the 1942 movement. I fully
agree with what Dr. Lohia said yes-
terday, that perhaps that particuiar
background or the sacrifice male hy
the students and professors of the
Banaras Hindu University to bring in-
dependence to this country, where
some of them sacrificed their lives. is
not known to the hon. Minister who
was then Chief Justice of a High
Court. So I do not blame him at all.
1 appreciate his calibre. But I am not
for this Bill. It is too premature. It
shoulq not have been brought at all

The Bill says:

“A special meeting of the Court
may be convened by the Execu-
tive Council or the Vice-Chanuel-
lor, or if there is no Vice-Chancel-
lor, by the Pro-Vice-Chancellor,
or if there is no Pro-Vice-
Chancellor, by the Registrar.”

I do not know, did the drafters of
the Bill ever visit the University; did
they ever consult any Professor of
that University or even the Vice-
Chancellor of the University? It ig a
most thoughtless Bill that I have seen,
and we are asked to send it to the
Joint Committee for further conside-
ration. I am sorry that the motion
for circulation was rejected. Because
the hon. Member who moved it was it
Member of the Joint Committee, he
did not press it. But this was really
a fit Bill which should have been sent
{or circulation.

Another guestion was  rais-
ed. Much has been said about
groupism. There is groupism through-
out the country. That has come in
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our blood and in our veins. There is
groupism in the cabinet, whether it is
the Central Government or the Gtate
Government. There is groupism in
everything. Are we not responsible,
as politicians or as Members of this
House or as members of the Cabinet.
for fomenting groupism further in the
country? How ig it that groupism in
the Banaras Hindu University has
been highlighted so much, and group-
ism in Lucknow or Bihar University
or Muzaffarpur has not been high-
lighted? I have got a book, “Coloni-
sation of a University”, and 1 can
read even the remarks of the Chancel-
lor, Shri Ananthasayanam Ayyangar,
who was our respected Speaker. [ie
has said that he was not consulted
even. He was amazed to see the Union
Public Service Commission being uti-
lised for the purpose. Only one name
was suggested for appointment as
principal, knowing fully well that ke
was the only candidate ang he should
be taken in.

Shri Bhagwat Jha Azad: Why do
you accuse that University? Now, by
this Act we are taking away the auto-
nomy and doing the same thing with
respect to the Banaras Hindu Univer-
sity.

Shri S. M. Banerjee: I want that
autonomy should be kept there. But
what happeneq in other Universities?
This should be rectified. I have no
doubt about it.

What is the history of the Banaras
Hindu University? They were the
pivot of the national struggle. Today
everything is confined into thiz Bill,
and all their democratic rights are
being curtailed. I  therefore oppose
this Bill, and 1 hope the Joint Com-
mittee wil] kindly take a note of it
and, if possible, the Bil] should be
dropped.

There can be improvements in a uni-
versity, provided every matter
loockeq upon with a sympathetic eve
and with an eye to improve things.
Otherwise, not only this particular
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Bill, it will not solve the problems of
the University.

Much has been said about indiscip-
line among students. Why is there
this indiscipline? I have read the
books written by Prof. Humayun
Kabir as to why there is indiscipline
among the students, the report of the
Radhakrishnan Commission, and wari-
ous other reports. Insecurity in the
country is the main cause of the in-
discipline among the students, insecu-
rity about their lives. They do not
know; if they fai] in their B.A. exami -
nation they know that their parents
cannot afford to send them to the
college once again and that they will
be on the streets and perhaps die in
a shelterless condition, without any
government shelter. The students
will have to be taken into confidence.
The national character has to be
grown. We have made an assess-
ment that our national productivity
has gone up, that our national income
has gone up. We have never cared
to assess to what extent our natjcnal
character has gone down. An assess-
ment has to be made. The students
should not be blamed. They are one
of the two wheels—the students and
the teacher are twp wheels of a par-
ticular train; both of them have to
reach a place which will increase the
prestige of this country.

st gmatw fag . wemw  wEmEw,
777 wy4r gfqafedt ¥ 0 areaw 2
£ far & 3% faws 97 §9 q@790 |0
SEAT | wFHT giAatady w1 fefafem
Fa7 # A9 & | gfar § 3w
s #r fefafmw a&1 & | W Tw®i
F0E 9T AT FAT 2T T AT Sfaw
w9Z g% A5 ATT H1 72| a0 | |y &
gro1 o w47 oY & < 7wt aOw
2 fF qzf & F1g9 FFAT AT FATT°L
qi § fag™ OF 39 g TR A,
aF ®feer  fa%a T & 96 &
agr av fzfafm smm fear 20
37 F1 foar A4 Fwifeda & )
77T F wrAw H 4O w e & fw
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o7 agt #1 fefafem o= g mar an
EHAT ATAATT ST F qTEAT FT g7
Fatar | gare fafarzs mea w1 wEw
7 AT 34T Ffafaad €1 ¢ fF 7o wAo
Hlo HTT W1 AT FIAT § | T¥97 7 1
TEET &1 AT A WAL & E, I
FI T HAT ATATA T 2, € T o TA0 Alo
H A7 w1 A% a9 & | Afe § awar g
f 3 aF ar< o1 g 9T F g AT
AT A FC A AT THATE &1 AT

T4 a9 aF & f& "reEE e A
famr 3w & 35 gfmafsl 1 #maw
ot ar a2 sdt ey 0 7 7 awi o
FT @7 340 & fF @i o7 W qwed
HTHT F wreAw F T AAT &1 ST AT
HEFA W THe Uo FI TLEAT 7 aTe
faardt & =q #7 q21E F71 AM0UT HASAT
2 | AT AR AOST {ifzam Tt A
A&7 I A% § 1 HFFA 3T 9T 2
HEAT & F1¢ fararg o1 wifaw @ g,
#1¢ aifns g% 58 FqW H A2 2
e fas oF fafeqa &@&w 2 1 "
g3 w1 wH oF fafaqa s 1 2
e AFT & | TT WETHRAT HTASE AT &
wrt & faemh & | Ao § $ 78 anfws
geq 7RI AT | Fe ot ges AT A
st wEr A e 7 w7 &

Y7 faem® §9 a9 FT FoT T F
“When an Englishman says
Christ, he means cotton.”

oYAT, T AT U AN I ET
Fa & 717 387 F71 gexfa @i ofamar
¥ ®rE aeAF T B | W EHTL =N
wifesti A famafmregi & @
HIMAAEAAT 9% @ 8 99 F1 T8
wror oy ¢ fr agt o afas
AYe . s aw fawdwi w5
dfram & qref 7 AT, w7 7
R ZFm 7Y ERiT a8 aFerEEgEar
FFAT TRAT T g¥ # 7% femerT
AT 2 —
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[t o= fag)

“'wfwarea e fred ag feea
YrTfT e avea wnafea. aonaey 1
TE & FT N FAATEAL AT F@T
TARN A AT FA N AEE | T FH
21 SITET &, TTW W E1 AT, 39 &Y
Fifg &7 P oY &, AT FH Y AT
€ WY IAFT & FA F A@T E 1 HAAT
9 FIAA A8 YL & AAAT F A
#1 A7 7rE fogr F53  AR ags w1
T 77€ Feax wwir § 1 gafog g 2
f& waft ¥ wfeg o sqoes saw
74T 7€ aFaT & | HAWEA FIAH a9
g =7 s faaifast &1 gd #1
ararg & stigdr w8 Siftara #
FEM & ST | ITHES i
q 77 ¥ ofvy femenar § —

“HEgART AARCATZ T AL Fed
Fodedls AE AT el wEAf”

(zdr i)

A7 § ofgd $ifRam 7 a7 ¥ 38 /e
i 7 oy e 2fan & & 7w
qAT7 F HRL ATH B AT F,
zafaag %1 599 F4T &7 § T
g g\ W& a® awi Jfaam
arsm agt & Jrwi 7z gafsfafes
TgT FT g 7ET 1 @FAT | AIHATT W
'izg ¥ gE 9 91 J7 AgAE-
#aT uw Wr § 9% (9% 39 a9 ¥ 9
@Y & 1 &7 gfra<fadta & 9% a9 &1
AFTIWTE AT I @I Y T 7
afradfadig w199 fea a7 f mfgx
§H HIATHAEAAT FT OFTOT AT &7
AT Gy FET FTOT AT 42 ¢ FoF e
FUITT g o [ & | =g ARIWAT
4 F1 PR § oz am faer
fF o g1 % favaw 7 war fs
fawafagea & 9" FF-a8 qERL
fredst a1 98 afaw fae oA o=
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I JUF T wAWETEAT 920 &
et 1 5aF fawda & wrowt ooers
e gardt weat gfradfedt & «=%
T g feea &€ 3= s @iy
Tt v et & w9t aw gfrasfodt
a9 Wi W FY @) Af mfog @it
@ ot wT &1 wa¥ agr uF gofAmior
gfra<feet | 4 & a8 nicfwgi 4 3x
T AR AT UF <1 AErgew @ 97§
F 1 IuFT @Gy qew @ AT 1 I
gfraefadt &, famfaai & 4@
TIATET g1 TIET, gy drEat =T
Y g ares F syoAT 9 wfgar &
agt Tw-T=a FT AEw wqrfeq frar g

aqre ferg Afvadadt & v
W1 AW OF 3OA fawed ow Taddz
a9 @ &, OF qEl F Al £ o A
¥ QL @ 3 F 1 TEaE &
FH & % ag oF f9w 257 320 93
R g1 1 forggr w2 FY 177 759
IY THF HF F AL FE, IR B FEC
fafesn w1 ST fafesnr & am¢ #
fagamd, a1 wadt W T HFC
ag &= & o1 gfEa wfz |dt gt I
g 17 fomd gra arfedl &1 9= grar
g 9T 9 W AImET & EU
FT & | &5 oo aF et @ gfqas
¥ FHIS T %1048 3@, § L AW
#Y gfrafadia w124, fFaT o afqaT
¥ o ¥HCQr wY, A g e o
9 & 9 qUger g1, A9 ag A% 3a&r
fF gasr T g g ar med 7
af grex @ 1 @A & IEE
safrrea graT & frlt qR T A
FT T Ao To FT UHe Uo UZ
qres & fU qrE T oaT § afed 5§
gy Tw ¥ Faaior & fog fom areim

AT I Y § ag A grfes @

@ awdt § | ag aw a1 W gifae



5225 Banaras

gt w7 37 3z avfas faar o
37 qTIA F K20 w0 & =

“gey |attr qafa weEAaT
qugfa

7 A9 =reara qar 7 fafsreay

TH FAMTHALIAAT HI TATA FCT
& faq am 37 AT ¥ wafao LA fF
agdt Ffarefafzai & =wymas &
wiaq 5 go £ wte gavtag fr T
97 gA AT AHA AT AT FT

ga% AAMET F4 T FA AT 3
AT wET WEr I fF s
THe Wo ¥ wwAr Aifeaw ¥ T wET
atg afe® uHo To # 72 Hega &1 qgri
dega wifzsqn § @€l S

st Fqto qo HfaEt (av)
AR AR, & AR g ATAT
g @t W9 AF AveT AWT HUN FD
faare 9%z 3@ F fag far

gl T HW A1 I 39 F7q fgeg
famafamaa (dwaq) fa= w1 g7
2 # JuET w@AnT F FHdT FIATE

TF FTq qT I L 739 § IGAL
T g 5 guF am § ¥ oy ey w
e faar o, g7 @14 F q@ Gfw
fFar f& & 3@ gvaw & "9 W 6
fa=Te 737 % a9 | agi T AT
9T qgT A7 faar @ ¢ fF ag fag
AT qfeaq gdar=aF F 1 wem &

AT
B TF gFaE § ag $E ¢

TEq & A9 ¥ Iq AwG F AN X G
HATAE 7w A ATH SATAT N &

7g Afa<faet F wnt & we w7 f5
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a1 AT qF G AT ARA AT FA &
FEaw AT & | By oy Fmr d fw
oI Tq 297§ GET Geqed faAar At
dgafon & @1 F wewd @
afsa 39 degmit F Aewia 91 FW
g W& q dgafem 71 ofoqmr &
TET g & | IT HEATRI EOT OH FH
ol amir &

13.26 hrs,
[Mr, DePuTY-SPEAKER in the Chair]

it s digwre & 719 §, 1 OF swfE A
zaY sgfea & WX 99T F OF HEAT |
L HPE J AAT FI I & | gRHA
REifFravorfms amwmd
1§ w7 TE graT § | aferErdy i g
q% FTH FT AT & | TAIAY qF T AT
¢ fr o TR o & W A e oag
T fawafaag o aqw oy
fawafaaey aar | 1| 47 @ 7 9%
AT &, F1E T 19 T & W qGT 9T
fgg fagimmet #1 faviw meggw fear
x| & at quaan g fr w gt fewg
wepfa, fegad & wfeor 7 fasiy
syaEAT FY 979 A 7@ 3w & fov fggav
T g | Aqfeew @epfa & foem &
qIEET TW AW F AL a5 "% & 1 g
gesfa &1 forer & 7k g o &1
foer & it 3@ 30 ¥ argw W@ W@
grarg | 98 fErg a9 & 7 I & T,
wfeqw ad & T 9T F FrOT, G F
@ T F1 FGW 7 F F FOT &
Trfawrtear 937 2RT & | W gq &
qel 1 3% J0F T G997 AA, 0L 97
fgg o &1 aa g T1g qfemw a9 #1
qe &Y, @ T |Nrer A g Zear Gt
a1 femrs Zar § @€ @A™ 3@ @F 62
& | g8 ST "EE & AW 9 AET g
AT T St "ATEfHg! 1 qew fHar arar
&, OF o9 AT gAY O 9T B dETT 8
ar 7 7g e arfAs faen gt fed
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gC =AfeT & T 92 g% F gHAT A
At § N g9 a@ w7 Iawiear
W § 7 AT 9 AT R ag R A
FHafeai § | a8 qegd 1 7 FA ar
wefmdi &1 Fearear € |

dgafew #1 g9 30 § Igq T9d
i ¥ e § dEAfon F AW &
aX § 70 ag fafreg ammar @ fF
dgufon #1 98 34 72 & fr g9 a9
FT HATT T F, §H B WAL 7 FiX |
dgafon & 7 a8 § i = 3w &
A g Ag I AT 99, T ow aw &
a1 Ao fomra e 93 aRgwa@
¥ o g9 ¥ F< fFdY gadad 1 gt
TEM 3| dgafow qw a9 #1 fet
R m T g G A e
T g | dFAfen & A aga ww
7 fawe § 1% 39 ¥ 7T uF e #1
HOAT IOEAT qgfa & AHE "ed
A T WO SUTEATE H AT FLA
F1 Q1 gfaur 31 & | OF @ FT weardy
FEL g9 & WIIHT & TG HIE AT A
X |

4z ot g4 favafagea & am &
wr ¥ figg wer A frwer 33 F fag,
ag vu+T A of@Esw #1 a@ Ay
TG § AOETT F Il A FE, § avwa
g 5w ¥ 51 awafas o 7@t
& AT | WX AT FT 7IEAT, W
d@gfaaar &1 aEmEor W § ¥ fgg
< fawm 3 & T W T 9T &
@ & @ TEY g ¥ Iw H ogwar
warfea a1 & @ @ | Tt S
o ¢ 7% ag & & dgafon #1 9t fore
N TF G T IEAfaF =ET F1AGT
A F @ § T8 AW A & fuww
Heqral ¥ g & 9™ | gW AeA
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A @eqml ¥ 7 e fw femg o &
CHIE A 14 - ¢ e—

a4 divag J@ |
TYITTE Y |

AR agi w1 g fagarar am g agr v e
WTE T AT Far !

qg U6 FI WA TcA & 1 HI IT A8GHT
& warfa faar mar ar a1 ag arwga
#1 aEdeT T A g &l | WAW A w2
FY a1 951 & 7 g g

a1 # 9T I A1 FFAT AR E
ag a8 ¢ T+ 91 a8 a1 =71 F2r AgT
fear T & 9% ¥ ww ARO AT L
q aIg & qafva = & F1E q°7 FH AGT
g aTET € | SUTET IEL a1 a1 A4 2
fF g7 armfas o9 &7 amaraor 7
geqrt ¥ ag | gW foem wgfa w1
gHl T fows f awaa & o0 & @
99 9T 994 T A TT GETHi §
g daTT 2 )

W & sEaT F qafes ag
aTa FEr 7% § 5 5@ F FE 7 qga w0
sfescfearard | ag W s@rmar d
fs AR =gl &1 SRy Ear
g 7§t 7w o Foow
a qeeq g A1RE A@E MY fww
WaTEE wiEex wifs #1 w@E s
HEqT 9T gAY @AY | Ao wgi aw o

fadw & widegue & ¥ o1 1§ ¢,
F9 FOF @H & FiEEegnT awr
weqret & & | ¥ agi W oF afreaaEr
# | oYer @1 9w § qF A L ST gEw
faem | 98 o WY w09 FLT wET &
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FeEguA ¢ | FERIEE d1 F
HAEIT AT & | TS A 9 ATAEI
g Nifs g =7 deqml ¥ a9 & 7
€ TIATECT T OqET TN & | ATEH
AT AvS g1 A¢ Tgd AEAET ¢ |
BT IT § UH £358 FIaTaCT T (AR
FL | IF TG AT F AEL GH
o faarfaai #1 foear 1 a6 5774,
A F1 |qrgaT F oo sma fows foo
€ 7N TG G E 1 W AE HEW
TR AW 1 s ¥ fog gfm s "
AT FX T ag  IIEAR AT
FT ATATILT 57 FEqTHT H gL ET TFATE |

& auaar g {5 waw afafq = 19
Tt 97 fa=rT FT F g9 faw 7 0%
war fax aarad ot fE oF o= faw
grm A1 SifE g7 o FY gE afae-
fafzgt & fao T3z Fr *97 3 1
€A |

Shri M. C. Chagla: Mr. Deputy-
Speaker, Sir, I am very grateful to
all those who have participated in
ﬂ::ia debate for the wvarious sugpges-
tiong they have made, and 1 assure
them that all the suggestions will be
borne in mind when the Bill goes to
the Joint Committee.

I want to assure this House that
when we drafted this Bill, we did not
intend in any way to interfere with
the autonomy of the University, nor
did we, in any way, wish to aepart
from the great ideals which Pt. Madan
Mohan Malaviya placed before the
University when he founded it. On
the other hand, our intention was that
we ghould give to this University a
constitution which would make it a
true temple of learning and schoiar-
ship, that all the troubles we have
had in the past should disappear ard,
that the professors and students
should dedicate themselves to the
cause of learning and scholarship.

Now, one has got to bear in mind
the distinction between academic n-
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dependence and administration of a
university. I agree that in thig Eill
we have tried to tighten up the ad-
ministration. After what hag happen-
ed before 1958, we had to do it; we
had to set up a machinery wuach
would make such evenis impossible.
1t was a disgrace that thz2 name of a
great university like Banaras Uni-
versity should have been dragged into
the mud and, therefore, my hon.
friendg will appreciate the reason why
we have tried to tighien the adminis-
tration of this University. But we
have taken care to sve that as far as
academic independence is concerned,
the University will funection in an auto-
nomous mannzr. I am  on:- of thase
who believe thet scholarship cannot
flourish unless there is comblete aca-
demic freedom, cnd 1 would be the
last person in the world ever io in-
terfere with the autonomy of a uni-
versity. whether it he 5 Central Uni-—
versity or a Sta'e university.

My hon. friend, 3hiri Bancriee, said
that we have not introduced demo-
cratic institutions in this Bill. I do’
not understand what exactly he
means. After all, we have got to’
have certain university institutions or
authorities. They are to be elected in
a particular way. We have got tc
have representation for professors ond’
deans of faculties and also certain
outside agencies. We cannot have'
those organg elected by adult suffrage
or by democratic processes. It is vetr.
difficult to apply the political cancept
of democracy to the administration of

, a university.

My hon. friend, Prof. D. . Sharma,
and others have pressed upon mc
the view that T should delele the word’
‘Hindu' from the title of the Bill, from
the name of the University. I wish to-
assure this House—ang I do not think
this House needs any assurance from’
me—that T am opposed to anything"
which smacks of communalism or
which gives a communal aspect to an¥
institution in our country. 1 geriouslv
thought about this matter; i have felt
that it would lead to unnecessary con-
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troversy. What matters is not the
name of an institution but what 20°%
«on inside it.

Dr. M. S. Aney: That is i*.

Shri M. C. Chagla: 1 assure this
Housey that Banaras University or
Aligarh University or any Centraj ini-
versity will function as all-India in-
stitutions. They are not sectarjan in-
stitutions. They will not be permit-
ted to be sectarian institutions. But
I give another assurance to this
House, that if in the Joint Commiitee
a2 majority takes the view that this
word ‘Hindu’ should be deleted, T will
support the amendment. When the
matter comes to this House, I wil] try
and see that whips are not issued ana
a free vote is taken. If the House
decides by a majority that the wora
‘Hindu' should be deleted from the
name of the University, i will im-
mediately introduce a Bill to delete
the expression ‘Muslim’ from Aligarh
Muslim University. But it depends
upon that the majority of thiz House
and the other House feels, because. as
I said, if deletion of names will lead
to unnecessary controversy, we should
not do so. What matters is the epirit
which an institution  is run;
what matters is what is the outlook
of an institution, what actually hap-
pens in an institution. A name means
nothing. This House will remember
what the late Prime Minister used ‘o
sav when his attention used i0 be
drawn to the portraits of Viceroys
that are still there in Rashtrapati

Bhavan., He said these merely rerord °

the march of history: it does no* mean
that we believe in them or ‘hat w~
subscribe to their policy or that we
accept the philosophy for which ‘they
were responsible.

Therefore, as T said, names do not
have much significance, unless a name
creates an atmosphere which is bad
for this country.

Shri C. K. Bhattacharyya (Raiganj)-
If T may be permitted to interrupt, it
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is the name and form, the two tu-
g_ether, which constitute the persona-
lity. We cannot exclude either the
form or the name. The two together
constitution the personality.

Bhri M C. Chagla: As | said, 1
agree with my hon. friend, in the
sense that I would personallv, left to
myself, delete both the word ‘Hindu'
from thig University and the word
‘Muslim’ from the Aligarh Muslun
University. But ag I said, even now,
if the Joint Committee decid2s on that.
I shall support the amendment.

Shri Krishnapal Singh (Julesar)
There is some misunder-ianding 1
think the name denotes that it is a
kind of culture on which emphasis is
placed in that particular university,
not that there is anything communal
about it.

Shrimati Yashoda Reddy (Kurnool):
It is for the House to decide.

Shri M. C. Chagla: It is also known
that this University is a Cent-a] Uni-
versity. It is also known thai India
believes in a secular philosophy. Un-
doubtedly in a sense, certain einphasis
is placed in Banaras University o
Hindu, rather Sanskrit, culture, just
as certain emphasis is placed in Al-
garh University on Arabie, Persian
and Islamic culture. You should have
a fusion of the two. I am very anxisus
that non-Muslim should go to Aligarh,
and non-Hindug should go to Banaras
University.

Shri Yashpal Singh: At
they EO.

Shri M. C. Chagla: Yes. Therefole,
if this University emphasises an im-
portant aspect of our culturs, whicn
is Hindu culture or Sanskrit culture,
it is ag it should be. Somebody sa.d
it is the principle of Hindu Dharma,
not so much the religion or ritual. It
is an important aspect of our life.
Similarly, if Aligarh has emphasised
certain religious or ritual aspect of
Islam, its philosophy, Arabic and
Persian culture, it is not a bad thing.

present,
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But if the expressions emphasise the
communal aspect of the universities,
then it is a bad thing. But even to-
day, the way the two institutions are
being run, I do not think they are
communal,

Dr. M, 5. Aney: They are not.

Shri M. C. Chagla: They are not.
Their selection is on an all-India basis.
Students from all over India go tihcre,
and we see to it that the all-India
aspect of the universities is main-
tained.

Shrimati Lakshmikanthamma (Kha-
mmam): Then why does he support
the idea of deletion of the word?

Shri M. C, Chagla: That is if the
House desires it. Personally, I think
there is no occasion for raising this
controversy. But if the House feels
strongly about it, T will support it.

o dWe AT (FgAdT) cowr
7z @9 ¢ f& ey @ faeafaarey
1 7 faura & fs Fret @ aovemg
FT ATEHT &Y I FT ATH-FATC T ?
T ATAATT AT IR F FEgAfAH
Ay & ar 7 7

&t Ho wo wmen ¢ F AF AT
2 1 o mare 7 ¢ fr ag gfaeety
¥ 78 ¥ w8 arzm-amwey e
R E

st GNx WY WS aTEd ey
#a1 Frey @y Fefadt & & &Y a9
g7

ot Wowe =ATTET: Tl FREfAETT
¥ g e fagmam g
ot gz @ fEEr @m fave-

famer &1 7a1 75 faum & fF =w
1899 (Ai) LSD—S5.
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fazafaama &1 arg@-araat et
q F AT F1 Y AFAT LN

S Ho ®o IRAT: FTF T
TEI & FIC o|r gAT W A widgT
fom frdT ' H =g aigw ¥9-
AT gY, IUHT F FAT T |

Shri Surendranath Dwivedy (Ken-
drapara): His point is whether there

s any rule in the university that only

a person belonging to a particular
community should be appointed its
Vice-Chancellor.

Shri M. C. Chagla: No. I am not
aware of any such rule, certainly not
in the Central universities.

Shri Yogendra Jha: I am told that
in the Aligarh University there is a
rule that only a Muslim can be a Vice-
Chancellor.

Shri M. C. chagla: It is not under
the Act, as far as I know.

Shri Surendranath Dwivedy: 1Is
there a convention?

Shri M, C. Chagla: So far it might
have happened that only Muslims
have been appointed Vice-Chancel-
lors, but there is no law, and there is
no reason why, if you can find a non-
Muslim who can do very well in thet
university, he should not be appoint-
ed in that university,

st oW W §IET FT FEA
72t & famafagreg &1 g9ar faaw g1

Shri M. C. Chagla: I do not know
about the past, I can only talk about
the present and the future, and I
assure my hon. friend that as far as
I am concerned, I do not—I hope, I do
not—try to be influenced by any com-
munal considerations in making any
appointments, whether it is the Vice-
Chancellor of the Banaras University
or the Aligarh Ur;iversity.
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My hon. friend Shri D. C. Sharma
has also referred to Clause 5 of the
Bill, and he says that in that there is
no mention about national integration.
Some other criticisms have also been
offered on this Clause which reads:

“(2) to promote Oriental stud-
ies including Vedic, Hindu, Bud-
dhist and Jain studies, to give
instruction in Hindu theology and
religion and in moral and spiri-
tual values and to impart physical
training;”

Perhaps in the Select Committee we
might consider redrafting this Clause.

Various Members have asked me
why this Bill has been introduced in
such a hurry, why I did not wait till
the report of the University Model
Bill Committee was out. Let us re-
member that the Banaras University,
one of our great universities, is today
being administered by a law which
was passed to meet with a temporary
phase in view of certain events that
took place. It was never intended that
that should be a permanent Act. That
was in 1958. Six years have passed.
When I became a Minister, that is
about a year ago, I thought that this
was an intolerable state of affairs, and
I wanted to bring in a permanent
measure. ] iried to get the report of
the University Model Bill
Committee. I tried to impress upon
them the necessity of letting me have
the report as soon as possible, so that
I could go to Parliament with this Bill.
But the delay was so great that T felt
that I could not wait any longer, But
1 assure you that in introducing this
Bill T have been in constant contact
with Dr. Kothari, who is the Chairman
of that Committee, and 1 know the
thinking of that committee. As far as
I know, the Bill which I am placing
before you, if it differs at all from
the ultimate report, will differ in a
very slight measure. 1 give another
assurance to this House. I have al-
ready written to Dr. Kothari to let
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me have that report as soon as possi-
ble, so that I can put it before the
Select Committee, so that the Select
Committee can amend the Bill in such
a way as it likes to bring it in con-
formity with the report of the Uni-
versity Model Bill Committee. It will
also be placed on the Table of the
House.

5236

My hon. friend Shri Chaturvedi
stated that all the powers were vest-
ed in the Vice-Chancellor and the
Visitor and that therefore the consti=
tution was not democratic. The Vice-
Chancellor is perhaps the most im-
portant officer of a university. My
friend said: Look at the Viece-Chan-
cellors we are appointing today! 1 have
no control over the universities other
than these four universities. I have
a voice in the appointment of the Vice-
Chancellors of these four universities,
and any criticism about my appoint-
ments to these four universities is
legitimate. I know—I do not want to
mention names—that Vice-Chancellors
have been appointed to other univer-
sities who should never have been ap-
pointed, but let us not forget that
there are 61 universities in this coun-
try which are autonomous, over which
I have no control. University is a
State subject. Even the Visitor, the
President. has no voice in the appoint-
ment of the Vice-Chancellor. What is
the Union Education Minister to do
except bemoan his fate that he cannot
control the appointments?

Shri Surendranath Dwivedy: It was
a general observation. Tt does not par-
tieularly apply to this.

Shri M. C. Chagla: Unless higher
education becomes a concurrent sub-
ject, the control that the Centre exer-
cises over universities is very slight.
It is only through the University
Grants Commission. It is because we
pay money to the universities that we
have some control. Otherwise, firstly,
the university is autonomous; secondly,
the State has control over it. Tt is
only when they come to us for grants
that we can exercise some kind of
control over them.
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Dr. M. S. Aney: Has the hon. Minis-
ter thought of deciding the question
of making it a concurrent subject be-
fore the report of the other committee
which he has appointed is received?
Does he expect that this proposal re-
garding making university education
a concurrent subject will be decided
soon?

Shri M. C. Chagla: No. I wish it was
so. As my hon. friend knows, under
the Constitution we have got to get a
majority of the States to agree before
we can change the Constitution. So
far, not even one State has agreed to
making higher education concurrent.
You know what human feelings are.
If you have power, you do not want
to give it up. I think, if I might say
so, we made a great mistake when, in
drafting the Constitution, we made
education a State subject. We fol-
lowed the wrong, bad policy of the
British Government. They attached no
importance to education. The first
subject that they decentralised under
diarchy and handed over to the States,
provinces as they were then called,
was education. What interest had they
in education? They wanted clerks and
administrators; at the most lawyers
and doctors. But today, we look upon
education as the finest instrument for
integration, for raising a modern
nation, for spreading the knowledge of
science and technology. Today we
realise the handicapg because education
is not a Central subject. But there it
is. It has been done, and the amend-
ment of the Constitution is not possi-
ble, as I said, unless we carry the
majority of the States with us. I have
no doubt that both this House and
the other House would carry an
amendment of the Constitution to
make higher education a concurrent
subject by an overwhelming majority,
but that is no good; it has to be rati-
fied by a majority of the States.

Shri Chaturvedi criticised the cons-
titution of the Executive Council and
the constitution of the Court. Clause
10 reads:
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“(1) The Executive Council
shall, subject to the control of the
Court, be the execu-
tive body of the TUniversity
and shall have charge of the
management and administration
of the revenue and property of
the University and the conduct of
all administrative affairs of the
University not otherwise provided
for.”

And the constitution of the Executive
ICommittee is at page 26. T think we
have tried to make—I will not use
the word democratic—ag representa-
tive as possible. In the Executive
council you have the vice-chancellor,
the pro-vice-chancellor, three deans by
rotation; you have the faculty of arts,
faculty of oriental leaning and theo-
logy and faculty of education in group
1, three other faculties in group T and
‘three other faculties in group ITI, then
the dean of students, the chief proc-
tor, the principal of the women's col-

“lege, two persons neither of whom

shall be an employee of any univer-
sity elected by the Court from amongst
it members of whom one shall be a
person from outside the State of Uttar
Pradesh, four persons nominated by
the visitor, one person nominated by
the rector and one person nominated
by the chancellor. The total comes to
16. If any supggestions are made in the
Joint Committee to improve the Cons-
titution, T will have no objection to
considering them.

Shri Chaturvedi also spoke about
the court; it has been constituted as
the supreme authority, as I said in
my opening remarks. Tt is the court
that gave trouble on the last occasions.
While we have accepted the court as
the supreme authority, we have clear-
lv laid down its powers.

Shri Surendranath Dwivedy: It is a
deliberate body; it has no functions.

Shri M. C. Chagla: I would not say
that. It hag got the power to lay down
broad policy and to review the acts of
the executive council. 1 do not think
it is going to be a purely decorative
body. If you look at the constitution,
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there again we have tried to have as
many representativeg as possible. T
think my hon. friend Mr. Dwivedy said
that the principle of election was bad
and we should have the principle of
rotation.

Shri Surendranath Dwivedy: 1 did
not say so.

Shri C. K. Bhattacharyya: That was
my suggestion: I quoted from the
Radhakrishnan Commission.

Shri M. C. Chagla: As far as possi-
ble we have accepted the principle of
rotation. It is only where that is not
possible we have resorted to the prin-
ciple of election. Look at the consti-
tution of the court. The representa-
tives of departments and colleges, all
deans of faculties should be there;
heads of teaching departments who
are not deans by rotation according to
seniority as indicated in the Bill, they
will be there; representatives of pro-
fessors and principals, professors who
are not heads of departments by rota-
tion according to seniority, principal
of the women’s college again by rota-
tion and so on. I agree that election
creates parties and groups and can-
vassing. T have had some experience
of the Bombay University; I was the
Vice-Chancellor for some time and 1
think it is a bad principle that uni-
versity professors and teachers should
do electioneering work; rotation is a
salutary principle. So, if you look at
the constitution, you will find that
wherever it is possible we have accep-
ted the principle of rotation. But in
certain cases it is not possible. For
instance, representation for the gradu-
ates is there; we cannot have rotation.
There has got to be a graduates’ re-
presentative; after all the graduates of
the university must have a voice in
the administration of that university.

Shri S. N. Chaturvedi (Ferozabad):
I myself said so, that election has been
eliminated and I welcomed it. It is
because of the election that the tribe
of teacher-politician is growing.
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Shri M. C. Chagla: So, it is only

when it is impossible to have rotation,
we have restorted to the principle of
election.

It was said that doctorate should not
be made cheap. My friend Dr. Mahishi
said so; she did not mention the name.
I hope she will give me the name in
secret a little later so that I can look
into this matter. There was also
mention of degrees being sold. I en-
tirely agree that the distinction of
the honorary doctorate is one which

a university should rarely
confer and confer after
careful consideration. The per-

son who gets it should be a worthy
recipient of that honour. To suggest
that the universities should not have
the power to confer degrees would be
a revolutionary step. There is no
university in the world that I know
of, in UK or USA, which does not
confer hon. degrees. But what we
want is that these degrees, as I said,
should not be given away cheaply, or,

"according tp Dr. Mahishi, sold; or ac-

cording to my hon. friend there, there
should be no blackmarket in these
degrees. But how do you bring that
about by legislation? You can only
bring it about by the university rea-
lising its responsibility, the executive
council, the vice-chancellor and others
should entertain no one unless he has
rendered distinguished service to the
country, to art in some phase of pub-
lic activity. The language that we
have used in the Act is, I think, un-
exceptionable. If that purpose has to
be carried out, it depends upon the
institution which administers the Act.
1 am sure the hon. Member; do not
want me to take away from the Bana-
ras University the power to confer
hony. degrees.

Shri Surendranath Dwivedy: There
is no harm even if you take it away;
you see the way it has been used.

Shri M. C. Chagla: This will be the
first such university, in that case, But
why? After all there are distinguished
men in India and why should not this
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university confer doctorates upon
those people? Why should they be
deprived of that power?

Two hon. Members, I think, refer-
red to the colleges at Gorakhpur, I
have every sympathy for these col-
leges. But as I said in my opening
remarks, this is not an affiliating uni-
versily; it is a residential university.
Two colleges had already been per-
mitted to be affiliated and we do not
want to disaffiliate. If we allow these
colleges to be disaffiliated from
Gorakhpur university and affiiiated to
the Banaras University, we would
have thrown gpen the door for affilia-
tion of other colleges. We do not want
Lo do so. Banarag University is carry-
ing on a particular experiment in edu-
cation which is given in certain sur-
roundings, in a residential university
where professors and teachers are all
in the same campus, where there is
constant contact between teachers and
students. The whole complexion of the
university will change if once we ad-
mit that they can affiliate colleges out-
side the campus.

Dr. M. S. Aney: Are there any other
colleges affiliated?

Shri M. C. Chagla: There are now
two colleges which are already affiliat-
ed; it will be too difficult to disaffiliate
them.

I think my hon. friend Mr. Dwivedy
enquired: why should there be a pro-
vice-chancellor? He will find the ans-
wer in the Bill itself, on page 18. The
pro-vice-chancellor shall assist the
vice-chancellor in all matters; when
the vice-chancellor by reason of ill-
ness or absence for any other cause is
unable to exercise the powers and per-
form the dutieg of his office, the pro-
vice-chancellor shall exercise all the
powers and perform all the functions
of the vice-chancellor. In the absence
of the chancellor, the pro-chancellor
and the vice-chancellor, the pro-vice-
chancellor shall preside at meetings of
the court; he shall be entitled to be
present at and to address any meeting
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of any authority or body or commit-
iee oI tne university but shall not be
entitied 1o vote thereat unless he is
a member of such authority or body
or committee. These are the duties
and powers of the pro-vice-chancellor.
Theretore, the Pro-Vice-Chancellor
ass.sts the Vice-Chancellor administra-
uvely, and acts in his place when
there is a casual vacancy so that he
1s not merely a dignitary like the
Cnanceior or the Pro-Chancellor or
the Rector.

14 hrs.

Shri Surendranath Dwivedy: Why
don't you detine the powers of the
Pro-Vice-Chancellor in the Act itself,
so that he would discharge only those
powerg which have been conferred
upon him? If there is some bifurca-
tion of powers, it might be better.
After all, he is a high-salaried person.

Shri M. C. Chagla: The idea is not
to have Dbifurcation because the
scheme is, his office is coterminous with
that of the Vice-Chancellor and we
do not want any conflict between the
Vice-Chancellor and the Pro-Vice-
Chancellor. The Pro-Vice-Chancellor
must be a person in whom the Vice-
Chancellor has confidence, and who
would help him, I think the adminis-
trative work of the Vice-Chancellor is
immense. The Banarag Hindu Uni-
versity, with its growing number of
students, requires a lot of adminis-
tration, and really the Pro-Vice-
Chancellor is there to assist the Vice-
Chancellor and advise him and to act
for him when he is not there, and
therefore, if you define the duties of
the Pro-Vice-Chancellor and demar-
cate the authority of the two officers,
far from a harmonious working in the
university, it would lead to friction
and conflict.

1 think one hon. Member said that
there were too many officers as de-
fined in clause 7. Let us look at it
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First, the Governor of the State of
Uttar Pradesh shall be the Rector of
the University.

Shri C. K. Bhattacharyya: Let us
begin with the Visitor and then count
the numbers of dignitaries that has
been provided.

Shri M. C. Chagla: The Visitor is
inevitable. He is the President of
India. He has been given certain
powers. So, he is not merely a dig-
nitary. I think the Visitor interferes
rarely but when he does he does to
good effect. As ig clear from what
happened in 1958, if we had no Visi-
tor, no committee would have been
appointed and we would not have had
the report which resulted in the pass-
ing of the ordinance. So, I would not
call the Visitor an unnecessary officer.
Then, there is the Rector. This is just
a courtesy to the State in which the
Banaras Hindu University is situated.
He has no powers. Then there is the
Chancellor. He has no powers except
to preside over the court. The Pro-
Chancellor acts for tne Chancellor so
that the real officers are the Vice-
Chancellor whom you must have, the
Pro-Vice-Chancellor, you must have,
the Treasurer you must have, the Re-
gistrar, you must have; the Deans of
Faculties and thep the Dean of Stu-
dents, the Librarian and the Chief
Proctor. So, I do not think that we
have introduced any bureaucracy or
officialdom in this Bill.

Shri Surendranath Dwivedy: Why
have you excluded the principals of
colleges?

Shri M. C, Chagla: I must confess I
am not in a position to give an ans-
wer straightaway. There was some
reason why they were not looked upon
as officers of the university. I will
look into it and if there is any lacuna
I shall set it right:

Shri Ravindra Varma (Thiruvella):
Ig it because the Mudaliar Committee
bhas inveighed against the concentratiopn,
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of power in the Principals and point-
ed out to the misuse and abuse of their
position in the university?

Shri M, C. Chagla: My hon. friend
is right. I am very grateful to him;
that may be the reason; but I shall
look into this.

Then clause 16D deals with protec-
tion of officers who act in good faith.
May I explain this point espekially to
the hon. Member who raised this
question. Almost every Act gives an
indemnity to officers who act in good
faith. Otherwise it would be impossi=
ble to act in good faith. If an officer
wag to face litigation because he makes
a mistake in acting in good faith, the
life of an officer would become impos-
sible. If you look at the clause, it
makes it perfectly clear. The attempt
is not to save the officers who are
guilty of malpractices. The attempt is
to give indemnity to officers who act
in good faith and while acting in good

faith might act erroneously: The
clause readg as follows:
“No suit, prosecution or other

legal proceeding shall lie against
any officer, teacher or other em-
ployee of the University for any-
thing in good faith done or intend-
ed to be done by him under this
Act or the Statutes or the Ordi-
nances or the Regulations.”

The key-word is good faith. Then, my
hon. friend talked of misappropriation.
If one misappropriates, clearly there
is no good faith. But suppose he
spends the money which is beyond the
budget and nothing has gone into his
pocket. That is an error. He has de-
tected it because he is acting in good
faith and he is carrying out his duties
But any act which is mala fide would
not be protected by this provision.

Then Shri Sharma asked why we
do not have a reviewing committee to
review all the Central universities. The
answer iz that we have the Univer-
sity Grants Commission which cons-
tantly appoints reviewing committees
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to review various departments and
faculties of the universities, not only
the Central universities but also of the
other universities. Therefore, there is
a constant check and control over
these universities. If a  university
wants sanction for opening a new
department, the University Grants
Commission sends a reviewing com-
mittee and finds out whether the uni-
versity is suited for that purpose or
not. Personally 1 do not think any
occasion has arisen for the appoint-
ment of a reviewing committee to re-
view all the four Central universities.

Shri Yashpa) Singh: Any reply in
respect of the English medium for
Sanskrit M.As.?

Shri M. C. Chagla: I shall look into
that matter. I shall enquire of the
Vice-Chancellor as to why it is that
even Sanskrit ig taught through the
English medium. I was not aware of
it. I will certainly look into it.

Then, Shri Gupta enquired as to
who are the members of the committee
to select the Vice-Chancellor, and he
said he could not understand the pro-
visions in the Bill. I should have
thought with great respect to him
that he provisions are very simple and
very clear. Let me turn to page 5 of
the Bill. Clause 7D says as follows:

“The Vice-Chancellor shall be
appointed by the Visitor from a
panel of not less than three per-
sons who shall be recommended
by a committee consisting of three
members:

So0, a committee ig provided.

“Provided that, if the Visitor
does not approve of any of the per-
song so recommended, he may
call for fresh recommendations.”

Then, sub-clause (2) says:

“Two members of the committee
shall be persons not connected
with the University or college no-
minated by the Executive Council
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and one ‘member ghall be a per-
son nominated by the Visitor who
shall also appoint one of the three
members to be the Chairmen of
the committee.”

So, the scheme is simple. You have a
committee of three, two appointed by
the executive council, and one appoint-
ed by the Visitor. These persons or
this committee submits a panel of
three names to the Visitor and the
Visitor appeints a person from this
panel. I wish I could find a better
method of appointing Vice-Chancellors
without sacrificing the autonomy of
the universities. It ig easy for me to
say that I shall nominate without con-
sulting the universities but that would
be undemocratic. That would be in-
terfering with the autonomy of the
university. Consistently with the
autonomy of the university, and con-
sistently with efficiency and consist-
ently with an attempt to get the best
men possible, I think thig ig the only
scheme we have found suitable. This
is introduced in the Delhi University
and I think on the whole it has work-
ed well. We have very good Vice-
Chancellors at the Delhi University,
ag you know, and I am sure that it is
possible to get the best men available
through this method of appointing
Vice-Chancellors.

My hon. friend Shri Sharma also
enquired—and it struck me at the
moment as rather surprising—as to
why power was given to the Banaras
Hindu University to borrow money on
the security of its assets. He asked,
hag the Central Government become
bankrupt that a Central University
should have to borrow money? May
I point out this? Both the Visva-
bharati University Act and this Uni-"
versity Act contain such a provision.
An occasion did arise when this power
had to be exercised, I shall give you
an instance. The World University
Service offered a loan of Rs. 45,000 to
the University of Delhi for the tons~
truction of & community centre. The
loan wag interest-free and repayable
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over a period of 23 years. With the
approval of the Central Government,
which consulted the UGC in the mat-
ter, the Delhi University availed it-
self of thig offer.
no provision in the Act, the Delhi
University could not have got this
money from the World University

Service. This is only an enabling sec-"

tion and 1 sincerely hope and trust
that no occasion will arise when the
University will have to go out begging
for loans at a high rate of interest. So
lang as we are there, we will look
after the University.

Coming to my friend, Dr. Lohia, to
the extent that he indulged in per-
sonal abuse, I will say nothing. If
the abuse gives him pleasure, I will
not deprive him of that pleasure. To
the extent that he advanced argu-
.ments, it is my duty to meet them.
He made a rather surprising statement
that the Banaras University had pro-
duced no research and was very back-
ward in mathematics. I think he was
not fair to the University. He has
forgotten that Mr. Narlikar, who has
brought such glory to the name of
India and whose recent research in
physics, mathematics and astronomy
has created a great sensation, was a
' student of Banaras University. He
learned mathematics in Banaras.

Dr. M. 8. Aney: His father also was
a great mathematician,

Shri M. C. Chagla: Yes; his father
also was a professor. Therefore, it is
not right to say that our universities
are not producing scientists and aca-
demicians of eminence, [ have invit-
ed Mr. Narlikar to come to India and
give a series of lectureg at Banaras. I
hope Dr. Lohia will be there to listen
to one of the lectures and admit that
the Banaras University can produce
great and distinguished gcholars.

My friend, Shri Vidyalankar, said
that the Banaras University should
teach all religions and not merely

Hinduism. I agree. I think compara-
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tive religion and philosophy is a very
important subject in this university
and also in the Aligarh University. I
think in page 47 there is already a
provision for that. If not, we will
make the necessary changes. Page 47
deals with the Faculties. It says:
“Faculty of Arts—(12) Department of
Indian Philosophy and Religion”. 1
take it that that means comparative
religion. He also said that there
should be a provision for the teaching
of all Indian languages. Item 14 is
Department of Indian Languages. I
think Banaras University is teaching
today many Indian languages, just as
Delhi University is doing. So, we have
got it there.

Many speakers spoke about indiscip-
line. I am painfully conscious of the
growing indiscipline among students, I
agree with some of the speakers—I
have said it very often publicly—that
to my mind indiscipline is a symptom
and not the disease. We should dia-
gnose the disease and cure it. I also
agree that indiscipline comes from a
sense of frustration, from a sense «
not belonging, from a sense that there
is nothing you can do to improve the
lot of society. We must do something
to take our students out of this frame
of mind. In the first place, you must
have authorities in the universities
from the Vice-Chancellor downwards,
whom the students respect. That is
the first cause of indiscipline. If you
have a towering personality or even a
fine personality, leave alone towering,
the students will respect him. If you
have professors and teachers who have
high academie distinctions and fine
character, students will respect them.,
Apart from that, if you want better
academic surroundings and better aca-
demic atmosphere for the students,
you must make it possible for the

.students and teachers to have contacts

with each other. With the tremend-
ous number of students we have, I
am sure many students have no con-
tact with the professors and teachers.
That we cannot do by this Bill. You
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by legislation. These are matters that
lie outside the Bill. As I said during
the gdiscussion on the UGC Reports,
the UGC is doing many things in or-
der to change the academic atmos-
phere.

Finally, to my mind, one of the main
reasons for student indiscipline 1s the
fact that students have too much lei-
sure time on their hands—Ilong vaca-
lions, hours after the lectures are
over when they do not know what to
do. I made a suggestion in the Chief
Ministers’' conference: Give the stu-
dents something creative to do; let
them feel that they created something.
Then they would not have this sense
of frustration. That again cannot be
done by this Bill. I cannot improve
discipline by this Bill.

Shri K. N. Tiwary (Bagaha): Did
you give some concrete suggestion?

Shri M. C. Chagla: The Chief Min-
ister of Mysore told me, he is very
keen on improving the forests and he
is going to ask the students to go and
sow trees, because there is a great deal
of deforestation. He is going to pay
the students something per day. I said,
it is an excellent idea. You can em-
ploy the students. They will feel that
they are earning something in their
leisure. My friend asks whether I
have made any concrete suggestion.
India is calling for people to do volun=
tary work, There is so much of social
work to be done; so much work to be
done in the villages—sanitation, road-
building, ete. If only you can harness
the students for these purposes by ap-
pealing to their idealism and patriot-
ism, I have no doubt that the students
wili respond. I do not blame the stu-
dents. What they need is leadership.

Shri S. N. Chaturvedi: We are hav-
ing youth festivals instead of harness-
ing their energies for such construc-
tive work.

Shri M. C. vhagla: If he is referring
to the youth restival, that was a great
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success. It brought students from dif-
ferent universities together. It made
them feel that they belong to one
country and are children of one
motherland. They mixed with each
othez. They have debates and dialo-
gues. It is not merely fun all the
time; they do serious work also. I my-
self saw it, apart from the reports 1
got from the officers and I can give
the assurance that it was a very great
success. It emphasised the unity and
oneness of India, which is a very good
thing.

Shri Jadhav said that professors
should be appointed on merit and it
should be ensured that he has not got
a bad past. I assure him, no professor,
lecturer or reader is appointed in any
university without a properly consti-
tuted selection committee. The com=-
mittee has the record of the person
concerned—his academic qualifications,
etec.—and then he is appointed. What
more can we do? How else can you
appoint professors and lecturers except
through the instrumentality of an in-
dependent, impartial selection commit-
tee? If the committee goes wrong and
indulges in nepotism, it is just bad
luck. It is not a committee of one
member, but there are at least three
members.

Dr. M. S. Aney: Dissolve that com-
mittee then.

Shri M. C. Chagla: In the Banaras
University, you will find, I have pro-
posed that in every selection commit-
tee there will be & representative of
the Visitor. So far that provision was
not there. It was left entirely to the
University. I found in some cases—
my hon. friend is right—that the selec~
tion wag not ag it should be. But now
we will have some control. If we find
that things are not as they should be
we can take action, because the Visi-
tor has the right to set aside an ap-
pointment if he thinks it has not been
properly done.

As far ag I know, Sir, I have ans-
wered most of the points. In conclu-
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sion, may [ again say, you cannot
change the academic atmosphere of a
university, you cannot infuse into it
or instil into it great ideas by legisla-
tion. Legislation can only set up a
machinery. You want human beings,
vou want a sense of purpose among
the Vice-Chancellors; professors and
the teachers to raise a university to
a high pedestal. That cannot be done
by this Bill or any Bill in the world.
Therefore, our hope sghould be that
in this administrative framework
which I have tried to put in this Bill
we will have the great ideals of this
University maintained, the great tra-
ditions maintained and that the Bana-
ras University will be one of our best
universities as, I think, it already is.

Mr. Deputy-Speaker: - The question
is:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill further to amend the Banaras
Hindu University Act, 1915, made
in the motion adopted by Rajya
Sabha at its sitting held on the
25th November, 1964 and commu-
nicated to this House on the 2Tth
November, 1964 and resolves that
the following 30 members of Lok
Sabha be nominated to serve on

the said Joint Committee,
namely:—
Dr. M. S. Aney; Shrimati

Renuka Devi Barkataki; Shri A.
E. T. Barrow; Shri Bhakt Darshan;
Shri Yudhvir Singh Chaudhary;
Dr. Panjabrao S. Deshmukh; Shri
Madhavrao Laxmanrac Jadhav;
Shri Gauri Shanker Kakkar; Shri
Harekrushna Mahatab; Shri
Mahesh Dutta Misra; Shrimati
Savitri Nigam; Shri Tika Ram
Paliwal; Shri Sarjoo Pandey; Shri
Purushottamdas R. Patel; Shri
S. B. Patil; Shri P, S. Nattaraja
Pillai; Shri 5. K. Pottekkatt; Shri
D. D. Puri; Shri Raghunath Singh;
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Shrimati Renuka Ray; Shri Bal
Krishna Singh; Shri Krishnapal
Singh; Shri Rajdeo Singh; Shri
Ramshekhar Prasad Singh; Shri
Sinhasan Singh; Shri N. M. R.
Subbaraman; Shri Kamal Nath
Tiwari; Lt.-Col. Maharajkumar Dr.
Vijaya Ananda of Vizianagram;
Shri Ram Harkh Yadav; and Shri
Ram Sewak Yadav.”

The motion was adopted.

14.22 hrs.

DEMAND FOR SUPFLEMENTARY
GRANT (RAILWAYS), 1964-65

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):
Mr. Deputy-Speaker, Sir, with your
permission, I beg to move the Sup-
plementary Demand for Grant in res-
pect of the Budget (Railways) for
1964-65, under Demand No. 2 (Sur-
veys). I should like to explain at the
outset..........

Mr. Deputy-Speaker: Normally
speeches are not made when Supple-
mentary Demands are discussed. He
can reply at the end. Now, Motion

moved: N

Demanp No, 2—MISCELLANEOUS
RaiLwAy EXPENDITURE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum
not exceeding Rs. 10,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
31st day of March, 1965, in res-
pect of ‘Miscellaneous Railway Ex-

L1

penditure’.

Shri Himatsinhji (Kutch): Mr.
Deputy-Speaker, Sir, [ have said in

*Moved with the

recommendation of the President.
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this House time and again that greater
attention should be paid to under-
developed areas, and I said this also
in connection with the development
of various places ever since I came to
this House two-and-a-half years back.
I am glad the sanction of this House
is being sought to obtain a grant for
survey wark in an area which requires
to be developed and particularly where
the settlement of displaced persong 1s
concerned, so that that area will also
come in line with the other developed
areas of our country.

Sir, 1 was talking about these under-
developed areas. There are so
many such areas. It is very difficult
to do everything at the same time all
over the country. But our planners,
and in this case in conjunction with
the Planning Commission the Railway
Ministry, should see that these works
are done as expeditiously as possible.

Today the example of Kutch, with
which I am more familiar than with
other areas, comes to my mind. Kutch
has an area of nearly 17,000 square
miles and railway communication there
has not been developed. There is only
one railway link with the other parts
of India vie Palanpur. When our
Prime Minister, who was then the
Railway Minister, visited Kutch the
the people from Mandvi and the ad-
joining areas had requested him to ex-
tend the line from Kandla or i{rom
Bhuj to Mandvi which is a minor port.
At that time he had given an asurance
that he would see what coulg be
done about it. So many years have
gone by and yet that line has not come
up. Kandla is being dewveloped and
with it it will be a good thing if in an
economically backward area like Kutch
these minor ports also get some o n-
couragement by way of supply of
means of communcation.

Apart from that, the people have
been suffering great hardships. Their
connections with Bombay and other

places outside Kutch have been there
for a long time. The only means of
travel they have is by bus up to
Kandla and from there ferry up to
Lakhpat either via Palanpur or Nav-
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lakhi. Then there is a boat service
trom Mandvi to Bombay. But that too
does not run all the year round. The
handships that these people have to
undergo can only be imagined when
the ship service is stopped during the
monsoon months. Therefore, I again
bring this fact to the notice of the
Railway Ministry that this line should
also be taken into consideration and
it should be included in the Fourth
Plan and extended to Kandla. Later on
it can also be extended up to Lakhpat
or other minor ports.

Apart from the people who want to
travel or who want this facility,
recently bauxite has been found in
that area and an aluminium plant is
likely to come into existence there. All
along the coast right from Mundra up
to Jakhau there are salt works. If we
come to agriculture, during recent
years, cotton crop, groundnut crop
and others have also increased in that
coastal part and a railway line would
surely help the people and give a fil-
lip to small and big industries.

I must congratulate the Railway
Ministry for having at least decided to
go ahead with the Kandla-Jhund-Vir-
amgam line and I hope they will ex-
pedite the work.

Apart from that, I would like to
draw attention of the hon. Minister to
the fact that even the existing lines
need a lot of improvement and they
should not go unnoticed. When one
travels by rail every now and then
one notices that human beings are
hended into traing in even greater
density then animals. Animals are not
allowed to be hearded in such density.

Mr. Deputy-Speaker: I would
remind the hon. Member that this is
not a general discussion on the rail-
way budget. So, his remarks will
have to be confined to the demand
under discussion; otherwise, it will be
irrelevant.

Shri Himmatsinhji: Therefore, I was
saying that even the existing services
should be improved, for instance,
catering. T do not want to repeat what
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[Shrj Himmatsinhji]
has already been stated by hon. Mem-
bers on these subjects. I hope they will
also be taken into consideration.

Shrimati Yashoda Reddy (Kurnool):
Mr. Deputy-Speaker, this grant is for
the survey of a particular line from
Dantewara to Bhadrachalam Road wvia
Sukma, Konta and Kunavaram by the
DBK Hailway Project Administration.
| congratulate the Government for
naving come here for a token grant of
Rs. 10,000, If I may remind the hon.
Minister, this proposal had come from
the Government of Andhra Pradesh as
long back as three or four years ago,
when they have suggested a broad-
gauge line from Kothagudam to Visa-
khapatnam w»ia Bhadrachalam with a
line top Bailadilla. I have myself
brought this to the notice of the Rail-
way Minister three or four times. So,
I am glad that at least now they have
thought of a survey and | hope that
in the near future we will have a
permanent line between Bailadilla and
Kothagudam.

The provision of transport facilities
in this area has a double significance.
Not only is this area unconnectegq by
raid or road, but, as far as the in-
dustrial and economic jmportance of
the States of Madhya Pradesh, Orissa
and Andhra Pradesh are concerned, it
has very rich natural resources. The
coalfields of Singareni will now have
connection with the Bailadilla region.
Then, though the Bhadrachalam area
is very backward, it js very famous for
one of the temples there; a temple of
very great renown, Bhadrachalam Sri-
rama Temple. Every year whenever
pilgrims are going to the Bhadracha-
lam Srirama Temple for Srirama
Navami, they have to cross the river
Godavari and we frequently hear of
severe boat tragedies. Ag a member
of the Rajya Sabha first and then as
a Member of the Lok Sabha 1 have
appealed to the Government so many
timeg to construct a bridge, either
from the allotment of the railways or
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from the allotment of the Ministry of
Home Affairg for the development of
tribal and backward areas. I hope ine
proposed line will have a bridge near
Bhadrachalam, connecting the two
banks of Cauveri and facilitating pil-
grim traffic.

In this connection, 1 would like 1o
remind the Government that another
line has been proposed by the Gov-
ernment of Andhra Pradesh, connect-
ing the districts of Chittoor and Cud-
dappah a broad-gauge line from Nand-
val to Kaipadi via Pileru, Pakkala,
Midukur and Cuddappah. If the Rajl-
way Minister care to look at the map
of India he wil]l fing that this area,
surrounded by the eastern ghats has
no railway facilities at all. So, if a
person has to go to Hyderabad, he has
to travel by at least half a dozen modes
of transport. Now that a survey 18
going to be made in this area, I would
request the hon. Minister to ask the
Railway Board to have a committee
for investigating this particular line
connecting Nandyal to Katpadi via
Pileru, Pakkala, Midukur and Cuddap-
pah.

1 have nothing more to say except
to congratulate the Railway Mijnistry
for taking up this line from Dante-
wara to Bhadrachalam. I hope they
will come before the House for fur-
ther granfs for expediting the cony-
truction of this line soon.

AT HET W F@T (FT)
IMEAE HPIRA, qH @ur g f& @@
&t F¢ 7y TE 9T S5 fAwrt oAy,
Fra & W@F qamw & ac fdww
Fea & S afew qwT o T
g A% @ 3w &1 W WNT W e
@A =T |

Fd aF TIEAE FT g @
FeT & faulsme AT FRT & "AHT
F1 ATEAT FT AT F9F F foqr oy |
& & TweqR & 083 gu ofwr &
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FATAT B AT FF T2T ¥ ATAAT | HHRT
& 39 ¥ fegg waifer w9 # 1500
T0F & 3T & | 727 X IROE & @A
wafaer & | 9% F1 qfeat @ Iw
gt & srae 97 fyeet § 1| w g
9T TH AR AW F IR 9T AT
frdrer & @, a7 T THE & amr-
arfegt, 9% FY @Wi § F19 F a9
Afamt w17 33T 91 aga g glaa
fae et 8

sarfs & F %7 8, TIwAE
fower gwr ufemr &, gafaw 3= &
% qier eg faar s ) "

FET § AT Y AET F TR

gatfai g & o wgfaur get
g1 mAT WY ¥ @Ay Fer & F7
H9TE ATHIYT AF MET WqT AT,
ar mfwEi &1 aga gfaar g s
AR T T%7 A1 5% ofemsam O 2
F 7 g o

T F @S F FrT F S FH
2 IW &1 qU FT famr sy o pmrd
LT ¥ A C-FEIOE ATET FEaT
TLH IH I AFs ®w o, Sfew wq F
15 @ TE & | T FAT BT TH TF
W & ZAT 91feT )

S qE@ 1 T ol 91 fF 39 g91961
# faorw gfawr &1 o, fom &
Fr§ gFef@r a1 ag-3gm T g
99 WAl § GAE FT WA
&, oY 9gH TSR FT aTH sar faar
AT ;TRT | F T W wreT § faate-
Mg WY FIET F AAALT KT ATFAT FT
fa= fFar & 1 1 R FreT T AIAT
AT 8, IW T A § qE1, I AR
2% & frar faar @, w=ifs 99 &a
# T #1 W, a1 7 A1 St @@
& @ ¥ A o fr 9§ am
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e arr ufar & avE 4 TE@r
e faar smar & 1§ faagw wa
At g fx oomgm w1 g7 oam #@
fower gar 7 @ ST

Shri Basumatari (Goalpara): Sir,
communicatjong is the main thing to
develop a nation and railways are one
of them. I come from an area which
is surrounded by foreign countries,
like, Pakistan, China and Burma. As
you know, we have only one back-
bone line from Siliguri to Assam and
this backbone line lies in a corrider of
40 miles only. This is very dangerous.
1 am very glad and grateful to the
Railway Department that they have
sanctioneg one broad gauge railway
from Siliguri to Jogighopa. While
Jogighopa to Bongaigaon has been
taken up the line from Bongaigaon to
Gauhati has been left out and the
people of Assam fee] that this line has
been left out for ever. Therefore my
request is to have a survey from Bon-
gaigaon to Gauhati made and make it
a broad gauge.

Another request is to have one from
Jogighopa to Gauhati and Goalpara to
Garo Hills. Garo Hills is a resource-
ful area. Minerals, like cement, cnal,
lime ete. are there, The Geological
Department can also survey it. But,
as you know it has not been developed
up till now as expected because there
are no communications. So I have
been suggesting to Government for 2
long time that there should be a line
from Jogighopa to Gauhati and also to
Garo Hills.

We are grateful that one line has
been extended from the defence peint
‘of view from Rangapara to North
Lakhimpur. But this Rangapara to
North Lakhimpur line cannot cover the
whole area of NEFA. As you know, in
NEFA we had a debacle last iime.
There may also be some attack some
time. We should guard our frontiers.
We should not wait for such times
when the Chinese or any other coun-
tries attack us and then only we cons-
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truct the railway. So, I like to sug-
gest one line from North Lakhimpur
to Makak Salek. It js not good for
me to say so but the people of Assam
are found to be saying that, “thanks
to Chou En-lai we have got one rail-
way line at least.”

Shri D. C. Sharma (Gurdaspur): Do
not put it like that.

Shri Basumatari: 1 am quoting
what people say because Assam has
b2en neglected since British time.

Shri D. C. Sharma: Sir, these words
should be expunged.

Shri Basumatari: This is not what
I am saying. 1 am very sorry to say
this. But people go to the extent of
saying like that. Therefore, I say
that the Government should be veiy,
very vigilant and should develop, {rom
the strategic point of view, a Staic
like Assam. I only like to say that
you must not neglect this [fronties
State. This is what I have to say
and am appealing to the Goverament
of India to be vigilant for this strategic
State.

With these few words, I thank once
again the Railway Ministry and also
the Railway Department. I am sorry
that I was misunderstood.

=t gmare fog (F0wm) ;0 a-
= fenizw @1 & wwHEA Fom
§ | 9T UF 3T FUT TT F7 7O AT
g a1 9% i weww fafrer o g
3 agt Y 457 §, v fafrees
agt a5t A & 1 Az 3w adr &
OF €99 &1 Y AOGAT AGY FHHT AT
M@ | W FT oF wwar o aga
T & )

o 7T fFar o7 w1 @ va & Ay
¥ gz 9@ Are g Afer froaw
HET A% a1gq grit ar o e dw
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ERft 1 o7y WY wwd 2 fF oww
F YT A BT FA | A qAT
ﬂﬁeiﬂim o8 ¥ WEi 9%
FE e q9F 2, 7 oo a=i %
fr 2 = wﬁmfmﬁara-q
g | 9T W FT gH Vg ¥ AR
g & AR @TélﬂsmT

ast wgfaar gaT § 1 TEa W
g AT wifig o qEr #F uF
aET & F pEvTAl | OARAT g
21 oTiw ¥ AT WA & UF Wy
¥ g wmE gw ¥ OFET Gged
¥ wafy a9 o wraWr s¢ 92 H
9gT 9T & | 3 & o1 ¥y & 98
AFTT AT & | TTET ATET A AW A
aifaat 1 gfaar o fra @&, 3@ &
foa 7z st & {5 59 &1 a9 &
w19 faer fear @ 1 39 & A9 A
ArazAr W FaeT g1 0

FEFTOT qF AT ATZA F AT
a1 Wr I FT AR AT AR
9 § W ENT | 99 9% IIT a% A%
73 oTEY & 9 9% WA 1 A9
HMETT & AGM o AT HHT HIT HIGT
G ¥ FTH AGT FC gHA | §A FT Gl
% 3 ST =iy

oTawe @l qar ¢ & a1 ee
B &v g1 & 39 9T a1 migar
s5TE wr § wiew o aF 9% gn
% 37 9T IT 1 3T AGH ow@Ar g
FETTAYT & AORTATE AT qTAT I
9T, FFNL ¥ qGAS A AT AT
97, ¥TFT F TLAT A qTHT Ay A 9L
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TRIF A FT OF LT & | q7l I
T A T ¥ @@t 9T o ¥ 2
fefrem &t ag st & 1 P 2w
T T & A A A @ At v A
mfear Y ST & SfE 7= 39w
AFr A s @) o fei o g
F AT &1 wiwar feew ot F @
gYt &, Tt 9T 59 mfewt sFATE AT
& &t @ Fron @ 6 axt A8 sward
st | & =rgar g fw At wgEy AR
# 7 fF e w1 wfeat wward
T$ aY ¥ AT WY &7 qger w A
1 gfear w1 gt |

qIT FUEHITET FH (A ATEA
ATt S T E | 39 ¥ vy ffafa-
g fafae @wit St F1 F19 aga
oTE &1 T | 3 WA g aEr
wewuT faar & f& ag 97 @ A
g 1 gAY g # fenEde a
Frar @ 4fs w1 fgamt amt
¥ IAE T HEA, FET FF T AT
FHI FEF HIT & AT IT T F AT
TEHY FT GAAT GON, AT ST F EY
forelr g FT9 AT | Tg TF WIET
aEFAT & | TEFTIOY AF W WS
g FT gram g omar ar fedfa-
fagew &1 17 FAEET T T @
a9, T7 wAA H 3T w aga glar
g ST

& awar g f5 9z % &% frar
wa & o 27 Hfles wdswT @
oY, ST § worrr g7 faw faeew
¥ 97 3 99 @Y & 39 fawew & w9011
S AT F®TH WY FL I &7 feA T HYE
IA KT FeIr A AEEN FLT FT FHAA
F, ot A = H oArdAT &

WY do Wo uRE (dtarHET)
# oo ¥ g I HAWH A A
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a7 fae™ & dlomet 39F Sy 7
A AT AT § | HATHE 7T AAT-
q & @ FT FEAT 38 A FTE |
T YF ATET FT GGET 1928 X gHT
a1 | FfF= T2t w9 % 1€ WF qEH
@ g wF 2 1 qaT AE T9 qE
FT FAT &1 |

1948 ¥ FaTHET ¥ FAETHT ATA
w1 96 gt 47 foaw w7 FEr 20
Hrer w1 & 1 wfew g9 F qr & 5 FrE
gafq 75F g€ & 1 F frdwe F7a7 Ay
g f& aawar & qoowgT Ft 9T 58
fra F g4 2, 7@ TR ATET A
arfgdr | damEr Ao & ¥ 9%
qaT & | IW UST FTHT TRE AME
I o & gy fegmm @7 A
qIET § 1 A8 ATZA A7 ST 1 FTG!
#nr ®1 glagr g awdr & 1 39T
fagx & &W #1 FoT AT AT
faer mwaT 21

dHa|t 45 T UF gt d99-
fefasmr & gt 2% 7 ;g =5 oW
F Haer gIAT & | IFF ATeA T4 &
IO fagre & aga @ qHi 9% U1
urfe gay ST #1 HoT 9T AT @
zafay & srqar gwar g 5 W AR
=1y Afg e g ¥ )

gEAT § SR &1 g0 &40
At qt &1 & 1 T fagre F S w1
I FT AATHET HIT AT F A0
FT q24T & AY HT F¥ g7 T FA F
F{9 16 92 A7 @14 & | gzAT A
FAYL, TEAT § fasel, TF gET ¥
FrE AT AT R AfEw gEAT &
HATREl AT A9 § F09 16-
17 92 a9 Wi & | g9 ¥ 39 gATH
# mfaal F1 FTH qX@ET EET
g
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5t QYo Ho gwt : FEmE
TETC ¥ et & v !

oY o Wo ATER @ FeTEr AT

T A AT & 1 | ME SR AT
F1 & 91 39 B 0F L9 ¥ gA LI
g% 9gad H 2T WM qer @ St
% 1 safar & swar § 5 a9 997
g % 1 3z garer faege faogr
ZAT € 1 &1 {9 2T 9% ¢, UF 1928
9 ga 1948 # dfEA fer ot
7HT 9F TW AR fHEr g w7 B
FH AZT &1 FT & |

TEIFH(SAT § TF ATET \AATNE
T QT AT 2 | IA AT F a9 F
0 AT 150 Wi KT E | FEHT
T T ¥ griagt #1 18 42 &AW WF
g | TEEwfeamiT §  qrewTHE S"
& fag 1% wFmds mdr ST Tfia
Al UF HF9F7 § o799 " feedr &
AT aF AT § 1 AfEA IERT
9%z & fAe 3Ew faEm &
TATH &AM AT BRT ATEA A
et 7Tg &1 #1E FAaw Al (e
&1 3a< fAEg & =1 o faest &1
a7 g § ITF fAY o SR A5 #1
wEnyg M agrsfzavis & aoedge
a® AT e arfs F sor oy &
9N AT N GFKT F (gedr FeATiE
TEH AE |

#rmEt AdT a% ge-fefaaasr
RIET X 0 1 WIF A AgAm R
az AT ISR T g a1 SEES
AL FLE FUS 14 o1 I 8
HramgT FYIT FET A/ oSEAT F )
Tz ot q% BET AT 9 w89 ¢ |
oF [y ar Jfzr ' 2 faen
gifgdt F1 7@ feawa gET & 0 A
Fiza 2 7 35 v gf Fw A
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afzw gra gaT =gy ifs arfedt
it gfaar o

ITEaF WA, W1 ARG AT
frar 3a¥% fag srosr & geaaTs 34713
Y ST AT fF A SwHET S
w1 o1 gena A7 fay & 99 o< fawiw
4T |
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Shri Nambiar (Tiruchirapalli}: Mr,
Deputy-Speaker, Sir, this is a very
good move that the Government s
now coming forward to begif the sur-
vey of this new line. This is an area
which is fast developing and it inust
develop. Here, my humble submis-
sion is this that by developing this
area, having an additional railway
line. the emphasis for the bifurcation
of these two Railways, the Soulaern
Railway and the Central Railway and
the formation of the new zone in that
area beomes all the more impn:ciant.
Unfortunately, this has been hanging
fire for the last several years. Many
a time the promises were being givea
that it is coming up. But I have my
own doubts as to whether it is zuralng
up even next year. I understand
from non-cfficial sources that there is
a possibility of this new zone comirg
up by the beginning of April, 1965. 1
do not know whether I could get
reply from the hon. Minister as to
whether it is a fact or it is going to
be postponed still further.

Mr. Deputy-Speaker: We are not
concerned with zones now.

Shri Nambiar: This is an area
which is now fast developing and this
new line comes in that area. On p.
2 you will find that the iron and stecl
complex industry is likely to come up
in this area. It is fast developing and
it is all the more necessary that u new
zone should be created. There is a
bottle-neck because of the unwieldy
nature of the Sourthern Railway arnd
the Central Railway, particularly in
this area where the Central Rai'way
is operating. This is a disputed f=ca
and if this area can be brought into &
new zone carved out of the Southern
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Railway andg the Central Rail-
way, then the movement of
goods will be quicker and easier for
the operational purposes. This 15 an-
other important aspect and it is, there-
fore, necessary that this should be
done. This js my humble submission.
Of course, the Deputy Minister may
find it difficult to give an assurance
about this in the House. But I would
request him to consider this matter and
even consult his Chief on this question
because it is hanging fire for a long
period. That is why I wanted to stress
this point.

The other point which T want to
stress is with regard to the employees
of the whole of the Southern Railway
and the Centra] Railway. In this
area, the railway people are finding 1t
difficult to get sufficient foodgrains.
The Railway administration s refus-
ing to give foodgrains to the railway
employees departmentally. On the
other hand, they say that they would
be giving them through the co-opera-
tive societies and all that. But practi-
cally the railway employees are find-
ing it difficult to get the foodgrains.
Therefore, I would request the hon.
Deputy Minister to see that depart-
mental grain shops are provided so
that the railway people get their sup-
ply uninterrupted during the scarcity
period. This is my humble request
which I hope the hon. Deputy Minis-
ter will consider,

oY farafa At (F00w) : W@
A1 TG T qTF qA FEIA F ATAA
g T ¢ A fAq gurd @ gu
# 9T gHE [T AEAT E | TEF T
q5 F A% ot a9 AT 97 =P E A
Fefest &1 Tao0 ®# F7 gfer ¥
WO AT TR E Wl 9T fF mmew aR
frarfaz & AT SOF) 9 737 77 I°w@
T A R AR A A
ot sy o fenfaes & @ &
T FFATE | WO AT 97 FAWO-
Wz AT ATed & A1 AW IH 9T FrE
oA T8t 8, afew & #AT AgEw
1899 (Ai) LSD—S§.
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& aemr wgar § fFowme &g <
gfar & saver & syver WA W A
QT HIX & gy ST 2
@ o T fefeae o amw
Fgr g o aw 75 &
78 UHZ aF WU HT g AT AT
Tt feemt & & 1 oo wrae fo o &
qfed famsT FI%a aTaF= &1 @I 8 |
100 AT & wadae #T% sfear
T qTX 99 HAET FARE &7 &
agt o7 foea zifaer &t § 1 g9t
FEATE ¢

The richest iron ore area in the
world is the Bellary and Goa districts.
Along with Bailadilla, among all India
centres, the BeIlary district, Hospet

and Sandur are the richest iron ore
areas.

Ffea SoRl TIA9 F4 A1 A6
Fr¢ o A3 faar mr | g AwE e
g 2 f5 aFdas qawE 9= ¥ g
TFAT F O 9T W ¥4 umy £ fw
4 OfvgT &1 3999 44 & AU w9
gree, /gy, gfE, ga, s ai
AT ATEA HY /IS AT T FT oo
forar s 1Lfoaet 17 gare 54T S
g9 ofar &t fafwe = =73, &%
HITETHT 3 @, 99 F foAq Aqroren Wy
@Y T, 91 st wEr o, afew
I\ 47 FT ogRmE A gAT |
WET gE ogeEw @ AR AR
qIIE THT ANE § AT A FEAT
9z @ & fF a9 F o1 S9wew =W
W § a8 A% oF Arfeme ai& §
fFaTe T ET 9 @ | Ik & Al aq
T ¥ 31 & fay qar faar sy
Fenfeat &1 91 a7 w9 F7 @ IR
oY Sredt & st &ew fear om0 A
g AT A W AT A 6,
25 fafeu == s #1T oEwE
FE & WN FT  FHedr ¥ )
W Ffwedc & g1 §U 9@ 9% =9
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[t Fraaia zavd)
= 1fa F1 3397 A4 F40 A9 99
AHT T AE 99 4T § | a4 T
ATIRT TH A A AT GIEA OFAAT
faa arar & ag ot =8 e
qATIAIF H KA OFEA FT AT
¥ s feemm A1 @ o w2 Ifew
FTLALIT FT F1 FATE & a5 T4 qOAH
o grEgAr &1 faEmn wme
T FART F91 T F7d g0 F FAT
& F7A1 AEAT § fF @Y wE IqTw
FIA F TGS & IIHT FeAT 7 Feal
gq | faarand | gAwr fedr o
AYE A SIS T T |

gEi & gere &g ofar
ST & IN AT AT O & o AT wEr
faar mar & &fea 75 F™ agy g=0
AITTEE L 119 & AR oA
IAFT FTEAT TR fHAT T & AW
a5 fac grdy e2om Aw £ A aw
foar mar  gad wr A gAn

¥ 7gd 4&T 7 F5d gL AEAE
HAl WERA ® geHAIE T OE AT
AT FAT 5 TAd & oy o w4-
AL E IR WA FY AwEAT AP FoA
g 78 2 A wd w7 egw faon
ST |

AN A FT ATEAF T AAL
org AT AT &, AT L1 AFAT F FgAT
=rgar g 5 it fzmad £ ara sard
& ot & Jor= & fag oo FeT SRy &
IAHI CAT 77 &7 gATAT &7 A |
SHH UF FLUT §I0 T YT AT 99T |
Y ag1 ¥ @ oAd fendde § sm
FIWWET T AF W F7 TEE
I A § AgEafa ¥ ww fegr
T |

9T 37 & a1z § 36 e
& a1 FgAT ARATE | A AfAE
Afefem Farr H 7y S &
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F fedraa =mT & 41 & faar 714
A TAH F1E TS AL E | AR T
arq OO 5AEEl | AfE g fzar =,
AFLrAS |15 A7 AT ATAL A A1 gAAT
77 fediaa & SA&T a7 7 2779 &7 417
qHEr AT TR E |

Shri A, P. Sharma (Buxar): I do

" not think anybody is thinking of that.

Shri Sivamurthi Swamy: We are
dajly receiving telegrams from merc-
hants and general public saying that
Hubli zone is again being taken away.

¥R THT d9g HgIAT T, W gL UF
2z § ns uf fefaw faar 9@ an
ZTOE 19T LI ¥ 99 0F OF T
feefror ga1 fagm s a1 Wi qF T
T4t 2, wfew gaen &1 @1 fediwa &
I 1 A gEmaT AE | gEEr frare
ot Tar W AT WA AT 912 Al
fageemraTs a1 7TEE A SfT T4 3,
#fm gae fediom g@T FT M T7T &
AN & a1 AT g FE |

Shri M. P. Swamy (Tenkasi): Mr
Deputy-Speaker, Sir, [ support the
Supplementary Demand for Grant for
the Railways for their surveying a
new line in a developing sector of
our country. I want to say a few
words about the line which ought to
be surveyed by the Railways.

15.08 hrs,

The southern end of our State,
Kanya Kumari, is not connected by
railway line. The people of that part
have been making a demand for the
last fifty-five years for the laying of
a line from Tirunelveli to Kanya
Kumari. We all press for having a
Banaras-Kanvakumari Express in the
Fourth Five Year Plan at least, and
that will be possible if the Railway
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Ministry orders a sanction of this
line,

Not only that. If this new line is
constructed, we will get a connection
from Kanya Kumari, Nagercoil, and
from there to Trivandrum; and thus
the southern end of India which is
cut off from the railway system will
get an opportunity of railway con-
nection. In my student days, I knew,
my college friends who were studying
at Tirunelveli coming from Nagercoil
had not seen trains. What they used
to do is, they would purchase a two-
anna ticket and go from Tirunelveli
to Palamcottah, just to see the irain
and travel by train because they had
not travelled by train. I want to
emphasise this matter, because that
is the condition even today. That is
why I emphasise that this Tirunelveli-
Kanyakumari line should be ordered
immediately.

Mr. Deputy. Speaker: We will con-
tinue this debate tomorrow. Now we
have to take up the other. business,

15.02 hrs.

MOTION RE. STATEMENT ON
ESTABLISHMENT OF NEW
ORDNANCE FACTORIES

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, I move:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
Factories.”

Sir, it is my duty to warn the coun-
try that just as this Government has
got us into the serious crisis and mess
over food, there is every justification
for fearing that we are likely to be
landed in an equally serious situation
so far as our defence preparations are
concerned. It is well known how the
former Defence Minister, Mr. Krishna
Menon, had neglected -.the preparation
of our country in regard to defences
with the result that we came to grief
on the Himalayan front when the
Chinese invaded our country so
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<uccessfully. We did not want, the
House did not want, a similar debacle
io overtake the country, and therefore
it was generous enough to offer all
the money, to sanction all the money
that the Government came forward
to ask. And we are told now that
for the next five years they are going
to have a five-year plan to spend—
to ask for, obtain and then spend—
as much as five thousand crores of
rupees, at one thousand crores on the
average per annum, on our defence
equipment.

But now what is the position? We
find, according to their own admis-
sion. the radar equipment is coming
in: but this equipment, they said in
answer to a question on the 23rd, is
expected to be in operation in the
latter half of 1965. Therefore, for
another six or seven months it would
not be available for operation at all.

Then, coming to transmitter, long-
distanee transmitter, which they said
they wanted very badly in order to
strengthen our defence preparations
and gain friends through the propa-
ganda that we can carry on on this
Chinese question. Government has
made a mess, and has repeated it
also. At that time, you remember,
the Government of India reached an
agreement with America. That was
cancelled before the ink with which
it was written had gone dry. After-
wards they said they were going to
be in search of another transmitter,
or another friend who would be wil-
ling to supply a transmitter. Only
the other day the Minister concerned
told us that it would take another one
year and six months or two years before
they could possibly get the transmit-
ters that they have been negotiating
for. We do not know wherefrom they
are going to get them. They seem
to think that they would be able to
get them on rupee exchange. Good
luck to them in that. But then, would
they be able to get them, and would
they be able to instal them soon
enough? That is the question.

Coming to these ordnance factories
themselves, and coming to the army
recruitment also, we were assured by

527°
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the new Defence Minister that wvery
soon the Government of India was
going to recruit and organise six
Himalayan mountain divisions. They
said recently that they have recruited
a sufficient number of people, but
they are not yet trained. (Inter-
ruption). For only three divisions.
For the other three, I suppose they
have to wait another two years. We
do not know. They are yet to be
trained, and they are yet to be equip-
ped. How long it is going to take,
we do not know.

On top of all these failures, here
comes the additional failure and more
strategic failure in regard to the pro-
mise they have themselves made to
establish six ordnance factories in our
country. On the 23rd November they
told us that out of the six, two are

not going to be taken up at all. And
for what reasons? They say they
have given some reasons. They may

be found satisfactory by themselves,
but I do not know whether the House
could find itself satisfied with their
Teasons.

They wanted to have one factory
for high explosives. Are we so fully
equipped or supplied with high explo-
sives that we do not need this addi-
tional factory?

Then there is also another one, that
is the propellent factory, to propel
other arms. They wanted to manu-
facture arms in this propellent fac-
tory. That also they are going to
give up. And why? What is the
justification for abandoning these two
factories, we do not know. They
have not given us.

And what are the reasons? Is it
because they have not been able to
find friends abroad to offer to us the
necessary knowhow as well as the
machinery and other equipment
necessary in order to establish these
two factories? Or is it because our
own existing ordnance factories are
producing all the arms that they
wanted to produce from out of these
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two that they find it no longer neces-
sary to establish these two factories?
We do not know, we would like to
have information.

Then, in regard to the other four,
three of them are supposed to be
started in one particular area. Maybe
Maharashtra; one alone goes to Tiru-
Chirapalli. How does it happen? It
is very funny with this Government
that whenever a new Minister comes
he first of all thinks, if he does not
think of his uncle, nephews, brothers
and social and other factors, he at
least thinks of his own region. It
happened in the case of iron and steel.
It also happened in upsetting the
plans that were made in regard to
the creation of a new Zone so far as
the Railways were concerned when
one Minister was there, just because
a new Minister came. Now it 1s also
happening in regard to this particular
matter, How is it that this Minister
has suddenly fallen in love with this
one particular area alone, I want to
be assured. Is it not a fact that in
most of these ordnance factories, one
particular type of labour unions are
prevailing and are recognised, and a
iarge element among our ordnance
labour or their leaders or workers—
God alone knows where it is—are
under the influence of political ele-
ments which cannot be accepted to
be an entirely patriotic and swa-
deshi . . .

Shri S. M, Banerjee (Kanpur): I
disagree. No federation is affiliated..
Mr. Depuiy-Speaker: Order, order.
Shri S. M. Banerjee: He creates a

wrong impression. Mr, N. M. Joshi
is the president.

Shri Ranga: Maybe my friend
belongs to it. But as Chairman of
the Public Accounts Committee I had
the honour of going round inspecting
many of these ordnance factories, and

1 came to know.... .
Shri C. K. Bhattacharyya (Rai-
ganj): Why does Mr. Banerjee take

it upon his head?



5273 Motion re:

& .
Mr. Deputy-Speaker: I have asked
him to wait for his time.

Shri Ranga: I took it up on the
floor of the House and I warned the
Defence Ministry to be careful about
it. Now, some of these ordnance fac-
tories are already there in Maha-
rashtra. And in Maharashtra, you
know, this particular trouble is very
much in evidence—is very much, I do
not mean to say that all the labour
has gone under their influence, but
some labour. Apart from wvarious
other reasons, this is another reason
why the ordnance factories should be
dispersed all over India.

In this particular area, they have
already had a sufficient number of
ordnance factories, and I do not see
any reason why all these three ordn-
ance factories should also come to be
situated there.

Now, what is it that we are doing
in regard to the ordnance factories?
Why should we delay in the develop-
ment of these ordnance factories,
except for the one at Warangal? All
the other factories such as the
Engineering factory at Ambajhari, the
Filling Factory at Chanda and the
Small Arms Factory at Tiruchirapalli
are to come into existence in another
two years' time. When would they go
into production, efficient, satisfactory
and full production? God alone
knows. We do not know what might
happen during the next two years so
far as our defence front is concerned.
Is it not a fact that the Defence
Minister as well as the Prime Minis-
ter have been going about saying
again and again that the Chinese have
mounted their armies on the Hima-
layvan front, with ever larger equip-
ment and in ever larger concentra-
tions and more numerous concentra-
tions, and the threat is growing?
While that threat is growing in that
fashion with all the new equipment,
with all that training and their capa-
city also to stand there in that high
altitude, we seem to be fiddling here.

Out of the six mountain divisions,
only three are taking shape. Out of
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the six ordnance factories, only one
is coming into production, and it was
said that in October it would come
into production; the machinery and
plant were obtained from the USA for
it; in regard to all others, one has
only to consult the astrologer or the
panchangam. This Government is not
in possession at all of the facts. Now,
they might say that let us not discuss
all these things because these strate-
gic secrets would go abroad in that
case and all outsiders would come to
know how weak we are. I would like
to know whether Government are
going to take this House into con-
fidence or not. They formed what
was known as the national defence
council. I would like to know when
it was convened, whether it was cone
sulted at all, whether it was made
aware of all the full details, and
whether it had accepted this attenuat-
ed programme. If they have not
convened it, why did they not convene
it? Ewven in regard to its constitu-
tion I am not satisfied, and I have said
so many a time, because it is inade-
quately represented. It does not
deserve to be called the national
defence council. But even that
national defence council has not been
consulted and they did not agree to
this.

Why is it that we are not able to
start all these factories? It is because
we did not get enough of equipment.
Which is the friendly country from
which we are unable to get it? Is it
not a fact that the Defence Minister
has gone round the whole world and
to the capitals of wvarious countries
and then come back and told us that
all those people are all flowing with
milk and honey with all their love
for us and so on? If that is so, where
is the trouble now? We know what
is happening in regard to the big fac-
tories; they are moving slowly in a
tortoise-like manner. We do mot
know whether they would move at
all. Is the trouble with the USSR or
with the UK or with the USA? We
know that if we are going to depend
upon Soviet Russia for our defence
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forces, it is going to be a dangerous
thing, and at the same time, our Gov-
ernment want to depend upon them,
I would like to know whether Govern-
ment are able to get all the assistance
that they wanted from the USSR and
at reasonable rates?

And why is all this happening? It
is because of the wrong foreign policy
that Government have been follow-
ing. They always talk of non-
alignment and non-attachment and
they want to have an equi-distant
policy, with the result that we are
equi-distant from everybody so far
as aid, help and assistance are con-
cerned, and we are in such a weak
position. Who knows our defence
gecrets and defence strategy? It is
certainly not Parliament and not even
the informal consultative committee.
It is Soviet Russia, and it is England
and it is America which knows these
things. Some time back these com-
munist friends wused to get angry
because we used to have common
manoeuvres with the UK forces, but
now we seem to be having not only
manceuvres but also firtation with
all these three countries, and there-
fore, they know all the facts and the
strength of our forces, and from them
Pakistan gets them and China gets
them. Can Government say that they
do not get them? England is on the
same friendly terms with China as
we happen to be with England or
with Russia. Is it not possible for
the Chinese therefore to get all these
secrets? All this is happening, and
yet why is it that Parliament is not
being taken into confidence at all in
regard to this matter?

In conclusion, I would warn the
Government once again that if they
were to tarry in this fashion in pre-
paring the country for defence, it is
very likely that the new Defence
Minister and this Government will
have to meet with the same fate that
the earlier Defence Minister had met
with. The atom bomb has beer
exploded by China. We do not know
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when she would be minded to throw
it on us. But in the meanwhile, she
has gained so much of strength and
prestige. and correspondingly we have
lost prestige. Let not Gevernment
deceive themselves thinking that all
these African nations are our friends
and, therefore, we need not be in
such a hurry in regard to the trans-
mitter. We have lost heavily already.
We can make good this loss now only
by equipping our forces, First of all,
we have to organise them fully, equip
them adequately and assure them of
adequate supply of arms and equip-
ment, and secondly, we must see that
these ordnance factories are organised
in such a manner in all their variety
that it would be possible for Govern-
ment to assure our defence forces of
a regular, adequate and effective sup-
ply of the latest possible arms, and
when they are needed, in sufficient
quantities, with the necessary pro-
pellent machinery, with the necessary
helicopter and other equipment that
would be needed to help our people
so that they will have timely aid and
timely -equipment on the Himalavan
heights when the need arises.

Mr. Deputy-Speaker: Motion

moved:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
establishment of new Ordnance
Factories.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I reiterate the reguest
or demand made earlier—I think you
were also here at that time—that in
view of the importance of the sub-
ject for the country and the nation
the time allotted for the debate may
kindly be increased by at least ane
hour, if not two hours?

Mr. Deputy-Speaker: We shall
increase the time allotted by one
hour.
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Shri Hari Vishnu Kamath: The
Defence Minister may also be reguest-
ed to be present.

Mr. Deputy-Speaker: Shri A M.
Thomas who is present here is also a
Minister.

Shri Hari Vishnu Kamath: The
senior Minister may also be requested
to be present.

Shri D. C. Sharma (Gurdaspur): I
have listened with rapt attention to
the powerful speech that the leader
of the Swatantra Party has made on
this subject, but T must say wvery
frankly, without hurting anybody, and
with due regard to the leader of the
Swatantra Party that his speech was
much ado about nothing. I do not
think he made a speech on the sub-
ject which was being discussed.

He talked about the mess over food,
our debacle on the Himalayan front,
about the transmitter which we were
to get from the USA, and he talked
about everything that could be dis-
cussed on the floor of this House, but
I must submit very respectfully that
those things did not throw any light
on the motion which he had moved.

Before I come to the motion proper,
1 want to dispel some of the wrong
notions which have been given vent
to by the hon. Mover. Firstly he
stated that we did not get a trars-
mitter from the USA. If we did not
get that transmitter from the USA
which is a friendly country. a country
which I respect, and a country, which
is always ready to help us. that was
because we were inspired by the
notions of national prestige and
national  sovereignty. As regards
having friends, I may tell vou that
we have so many friends in this world
only because we are following a policy
of non-alignment.

Shri Solanki (Kaira):
tion.

Big ques-
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Shri D. C, Sharma: The question
comes from a person who does not
know the meaning of ncn-alignment.
What can 1 do? (Interruption).
But I submit very respectfully
that it is on account of our non-
alignment that we have some of these
persons also as our friends and some
of those countries also as our friends,
who are supposed to be inclined one
way or the other which may not, to
superficial observers, be conducive to
our welfare. I therefore think that
the transmitter deal which we gave
up was done so rightly without hurt-
ing the feelings of any country and
without riding rough-shod over the
sentiments of any country. We did
so in the interest of the sovereignty
of our countryv. I think that was a
good t-iag. Only the other day, we
heard a statement from the Minister
of Information and Broadcasting that
she was going to make good that
failure and instead of having one
transmitter, we are going to have
these three
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three. I am sure that
transmitters will serve our country
much more than one transmitter

taken from any country would have
done.

Another point T want to discuss
before I come to the motion is this.

Shri Kapur Siesgh (Ludhiana):
Don't trouble yourself,

Shri D. C, Sharma: I do not trouble
myself. But the difficulty is that there
are some persons over whose heads
my speech will pass. Therafore, I
think they need not be afraid of that.

1 was submitting very respectfully
that the Mational Defence Council was
brought in. I know what their atti-
tude was with regard to that Council.
They were always talking of retired
generals who were doing propaganda
on behalf of some political party, that
they should be taken into that Coun-
cil, they should be brought in and
they should be consulted so far as
our strategy was concerned. I think
this is a thing unheard of in any
country in the world. This has not
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been done by any defence department
of any country in the world. It has
never been done whenever any coun-
try has had to fight a war. As our
late Prime Minister said, when Russia
started fighting the last war, when
UK started taking interest in any
war, both the countries......

Shri Krishnapal Singh (Jalesar):
Was the hon. Member saying that
generals are doing propaganda here
on behalf of any party?

Shri D. C. Sharma: I did not refer
to the hon. Member.

1 was saying when Russia and UK
were fighting their war, both of them
had to send away some of their old
generals and their place was taken
by younger generals. This is the his-
tory of the second world war. It i
to be found in Germany or any other
country. But here are my friends,
past-dominated, blind to the future,
unrealistic, taking no account of what
is happening in the world, saying that
we should have more retired generals
so that the National Defence Council
could become a Council of old fossils,
a Council of those persons who could
not deliver the goods.

So, I say that when the National
Defence Council had its place in the
economy of our life when it was
needed. Now we are having recourse
to other instruments, other means, in
order to step up the tempo of pre-
paredness of our country. The
National Defence Council was meant
for a particular time and that time
is past.

Now, I am sorry that anybody
should have impeached our Defence
Minister.

‘Shri Alvares (Panjim):
impeached him?

Who has

Shri Hari Vishnu Kamath: Attacked
him.

Shri D, C. Sharma: Those ordnance
ractories are located not in obedience
to the whims of a particular person;
they are not located here and there
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because a person comes from a parti-
cular State. Anyone who has studied
the location of these industries, public
sector industries, whether it is the
steel industry or the ordnance fac-
tories or any other type of industries,
will come to know that this is done
after a great deal of preparation and
field inquiry and that it is the techni-
cal and economic aspect of the matter
that weighs much more than the per-
sonal predilections of any person.
Therefore, to say that three facteries
are going to be located in one State
and one is going to be located in
another State is, I think, wide of the
mark. We want a dispersal of fae-
tories all over India and there is such
dispersal all over India. This is done
not to satisfy the dreams of provincial
aggrandizement, but it is done in order
that the quantum of production should
be the highest in that place, That is
the yardstick with which we measure
the location of our factories.

Now, I agree with Shri Ranga—he
is a good friend of mine—about the
Chinese having exploded an atom
bomb. On the floor of this House,
we have been told that the Chinese
are building up their potential, war
potential, on our borders, that they
are trying to do all that kind of thing.
I also know that they have exploded
the bomb. But if anybody had studied
the reactions to that explosion, which
are to be found all over the world,
he would have found one thing, that
though the explosion of the bomb is
a status symbol, a prestigious thing,
the bomb in itself does not mean any-
thing. You must have a delivery sys-
tem also. It has been said by know-
ledgable persons that the Chinese
will have that delivery system
in, as some say, twenty-years—
some say fifteen years, and some
others say ten. This has to be realis-
ed. Of course, I do say that the
Chinese bomb poses the greatest
threat to us, but to think that the
Chinese bomb is going to do all that
to which the hon. Member referred
is, T think, not justified either by
scientific data or scientific knowledge.
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As 1 look at the industrial map of
this country, I find that the industrial
production picture is very very
encouraging. 1 can assure you that
the quantum of our defence prepared-
ness—] do not want to go into the
past; I do not want to throw mud at
any person—is going up higher and
higher every day. It does not become
the Minister to tell us how much we
are doing today, how much we will
do tomorrow. 1 think our factories
which manufacture things needed by
our army, factories which manufac-
ture things for our navy and air force
and factories which manufacture
things which are related to border
warfare, factories which produce
ammunitions, trusks, tractors, aero-
planes and so on, are all in good
health. They are not only keeping
up the tempo, but [ think their
tempo is going up very very much
every day.

15.30 hrs.
[Dr. SaroJiNI MaHIsHI in the Chair]

Take the Hindustan Aircraft Limit-
ed or the Bharat Electronics. Can
anybody say that these factories have
not been geared to that pitch which
is required by our defence require-
ments? Can anybody say that all
these factories are not being worked
in such a way that they are not going
to be very potent and very active
facors in bringing us nearer the goal
of victory if there is any call to battle?
I think our preparations are all-sided.
Formerly, we took account only of the
requirements of the army. Now we
are navy-conscious, now we are air-
force-consecious, now we are also con-
scious in other respects, and I believe
that this thing is going on steadily. 1
can say without any chauvinism or
without any exaggeration that if we
are called upon to face a challenge
now. India will be able to give a very
good account of itself, and the Chinese
will not be led to believe that the
Indians are not able to give a good
drubbing to them. 1 am sure we Will
give them a good drubbing.
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It hag been said that there are cer-
tain things which are not being done
properly. The Soviet aid is there, the
U.S. aid is there, the UK. aid is there.
Of course, there are some Members
who want aid only from one country
or the other. I am obliged to all these
countries which give us aid. Though
we welcome all this aid, I have no-
doubt that our ordnance factories, the
Hindustan Aireraft Limited and other
factories are working at their topmost
pitch, and I am sure they will be able
to give a good account of themselves.
I believe that this thing is there.

Much has been said about secrets.
Who knows the secrets of anybody?
They say that the TUnited Kingdom
Passes on our secrets to Pakistan, the
U.S.A. passes on our secrets to some
other country, the Soviet Union gives
our secrets to other countries. I do
not know from what source they get
this information. I do not think that it
is in the interests of any country to
give away the secrets of any other
country. Every country deals with the
other countries in a kind of watertight
compartment, and they do not want
that the right hand should know what
the left hand does.

Therefore, 1 believe that our defence-
preparations are going on. After all,
our factories are not like toys which
can be buit up in two hours; arms and
ammunitions are not like a child's
baubles which can be done in an hour
or two. It may take a year or two
to build up a factory, but our country
is defence-conscious, is Chinese aggres-
sion-conscious; our country is armed
not only with weapons, but also armed
so far ag the spirit is concerned.

Something was said about some lab-
our union I believe that the work that
the labour unjons and the ordnace fac-
tories have been doing goes not only
to their credit, but to our credit also,
and I think to spoil it or throw any
kind of doubt on the patriotism of any



5283 Motion re:

[Shri D. C. Sharma]

India is wide of the mark. 1 think
the workers have been doing very well.

So, 1 think on all the fronts we are
very well prepared and our defence
preparations are going ahead, and 1
think in another two or three years
India ‘will have such a defence com-
plex that we shall be able to [face
China with great courage and we shall
be able to give a good drubbing to it.

Shri Hari Vishnu Kamath: While
the Communist Leviathan on the other
side of the Himalayan border was, after
the military subjugation of Tibet, busy
arming itself to the teeth, modernising
its army and equipment and weapons,
our Government, lulled into comatose
_complacency by the pleasing opiates
of panchsheel and the specious mantra
.of Hindi Chini bhai bhai......

Shri Kapur Singh: Very well said.

neglected defence production. It is not
my censure of the Government, but of
President Radhakrishnan’s,

After the national humiliation of the
military debacle in NEFA and Ladakh,
the President visited our forces in the
forward areas, in the hospitals, and
came back ang told us that this debacle
awas the outcome of Government's
credulity and negligence over a period
of years.

Those five years were wasted years.
During those wasted years, the Prime

Minister, maladviseq by his Man
Friday, turned defence and
ordnance factories into little fac-

tories for the manufacture of thermos
flasks and coffee percolators and
such ‘other trinkets and bagatelle, and
that led to the shameful debacle
of NEFA and Ladakh. Our brave,
gallant soldiers who have fought in
various other fields in all parts of
the world, were sent to the front Ill-
equipped, ill-shod, ill-weaponed and
sacrificed to the Chinese communists.

Shortly after that Parliament de-
manded unanimously that there
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should be an enquiry into the whole
matter, and a very experienced officer,
a senior officer of the Armed forces,
Maj. Gen. Henderson Brooks, en-
guired into the whole matter, but an
expurgated, a doctored, a censored
version of the report was laid on the
Table of the House—an insult to the
House. We demanded time and again
that the entire report be laid on the
Table of the House. Even now I
demand that the report of Maj. Gen.
Henderson Brooks, who hag hit the
nail on the head, who has told cate-
gorically who were responsible, and
how they were responsible, how the
ordnance factories were prestitued for
other purposes, be laid on the Table
of the House.

Shri Kapur Singh: Shame.

Shri Hari Vishnu Kamath: All this
has been mentioned in that report,
and if they have got the guts, if they
have a sense of honour, a sense of
shame, an awareness of disgrace,
which they ought to have after the
debacle, let them lay the report on
the Table of the House. It is the least
they should do as a prayaschitta for
the crimes nd blunders which they
have perpetrated for five years, from
1957 to 1962.

Fortunately, at the time of the
emergency, the President, as Supreme
Commander of the Armed Forces,
played key role, and the House, and
the nation, is glad that the near-trai-
torous Defence Minister was dispens-
ed with.

But, after that, what has been the
moeod of the present Government? 1
am sorry to say that it is again sink-
ing into complacency. Here is what
was given by the Minister of Defenoe
Production on the Tth of this month
in answer to a question by an hon.
colleague of mine in the House. The
wording used was: “After the emerg-
ency”, these things are being done—l
do not know if this was misprint or a
slip of the pen or tongue, perhaps he
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meant to say after the Proclamation
of the Emergency—as if the Emer-
gency is finished now. That was
betrayed by a senior Member of the
Congress Party some time ago when
he said there was no emergency. He
was not aware of any emergency.
And that is the mood that has over-
iaken the Congress Party. the ruling
party today, with what fearful con-
sequences for the nation 1 shudder to
think.

My hon. colleague, Shri Ranga, has
rightly pinpointeq the effects of this

complacency. Two precious years,
more than two precious years—the
Emergency was proclaimed on 26th

1962, and today we are In
December, 1964—have elapsed. The
Prime Minister, Shri Jawaharlal
Nehru, woke up in 1962, as he him-
self gaid,—these are not my words—
the Prime Minister confessed that he
had been living in a world of unreali-
ty; and the Chinese invasion, with the
sacrifice of 2,000 gallant soldiers,
voung men who have left behind
widowed women and orphaned chil-
dren, was necessary to wake up the
Prime Minister. Then the Govern-
ment woke up ang were pleased to
sanctjon six ordnance factories for
the manufacture of wvarious arms
needed for modern warfare. What is
the progress? Two years have elap-
sed anj only one factory has gone
into production. Six factories were
under consideration, four were sanc-
tioned, two have been given up, for
reasons best known to themselves;
and God alone knows for what rea-
sons the factories intendeq for the
manufacture of explosives and prope-
llants had been dropped. In respect
of the three other factorieg only civi-
lian works, construction work iz in
progress. One factory has gone into
production. I charge the Government
that they are still somnolent, if not
moribund; they are complacent. The
same complacency is overtaking us,
which had overtaken the Government
in 1957—62 angd if they do not wake
up, T do not know what fearful
consequences will be in store for tihe
people who will suffer for the crimes,

October,
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misdemeanours and blunders of this
Government. 1 am sorry to use
strong words but these are hara
times of desparate maladies that are
eating into the vitals of the Govern-
ment, and so they need desperate
words also. [ hope that this at least
would wake them up and that they
will see that these factories are con-
structed in the shortest possible time.
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The other day, the hon. Ministet
of Information also the late Prime
Minister's worthy daughter, said. two
yvears will be required for the iastal-
lation of the transmitter. [ am not
going into that now. For everything,
weg need two years and three ycars
while other countries like China anc
others go and do it in six months.

Shri Kapur Singh: She came down
to 18 months.

Shri Hari Vishnu Kamath: We are
thankful for small mercies. I hope it
will come down to 12 months later ur:
when they are proddeq on by Parliz-
ment. Parliament should prod them
and push them; only then they will
act; otherwise, sweet sleep, comatose
somnolence complacence that is the
bane of this Government . .. (Inter-
Tuptions.)

An hon. Memer: Even then the¥
do not wake up.

Shri Hari Vishnu Kamath: I re-
member what serious timeg we are
living in today. I was present at a
luncheon given to our Defence Minis-
ter, Mr. Chavan, in London—I wish
he were present here today—and 1
was also invited by the hosts, the
Indian Press Association ip London.
He alarmed and shocked all those
present by telling the audience the
capability of the Chinese Armed
Forces today. Knowing that. why thi:
slow, snail-like pace and why this
complacency? The Defence Minister
told us in London—it was a public
luncheon, it was reported in the Bri-
tish Press, I do not know whether
the Indian papers reported that—
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Shri Hari Vishnu Kamath: I will
quote only ‘one extract from  his
speech, one little item which he high-
lighted, one little aspect of the mat-
ter. He sajd: Chinese airforce is so
developed today, is so well-equipped
today that it is capable of 500 sorties
a day on the Himalayan border. What
are we doing? Some of the Press
correspondents did not believe it; they
repeateg the question. Yes he said,
500 sorties a day on the Himalayan
border. Are we equal to the task?

The other day, I put the gquestion
about the mountain divisions and he
said we were ‘reasonably prepared’.
What is the meaning of thig ‘reascn-
ably prepared’? Shall we go to the
Supreme Court to decide what is rea-
sonable and unreasonable? You are
a well versed lawyer, Chairman
Madam, and you know what are the
statements of Government in this
House like. There have been ump-
teen statements here, perhaps more
than one hundred statements made in
the last two months and 1 will read
only two or three extracts; there 1s
no time. If I am given the time, I
would have pilloried the Govern-
ment much more effectively. A
staternent was made in answer to a
question on Ishapur rifle factory on
2nd March, 1964 that its capacity to-
day is only 2500 rifles per month. 1
do not know what its capacity for-
merly was or whethtr it has increased
now. Then on 1-6-1964 there was an-
other question; six projects were list-
ed. Look how the public interest
creeps into everything. Public means
governmental interest it is not
national interest. It is considered not
to be in public interest to give the
individual cost of each project. What
is wrong with it? 1 do not know
what has infected the mind of the
Government, what malady, what
malaise. You will find in foreign
magzines like Time and other English
magazineg the cost and all these de-
tails. But Government hideg them to

ang ignorance and their own unwill-
ingness to take Parliament into con-
fidence; they refuse to take Parlia-
ment into confidence. When China
captureq our gallant soldierg in Hot
Springs, they refused to tell the
nation, they have no confidence im
the nation. That is why the nation
has no confidence in them. That is
the root of the matter.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): That is well-known from
the results of the by-election.

Shri Hari Vishnu Kamath: We have
also won by-elections do not worry
You are going to see in Kerala how
you fare; you will be routed again.

Dr. M. S. Aney: (Nagpur):
in Kerala election will
success over China.

Success
not mean

Shri Hari Vishnu Kamath: May I
tell the Government and the Minister
of Defence Productjon that they are
to defence the people against China
who is our ememy and not merely
win elections in Ernakulam.

Mr. Chairman: Let us restrict our-
selves to the subject under considera-
tion.

Shri Hari Vishnu Kamath: The
subject is ordnance factories and de-
fence production. I do not know whe-
ther you have got the hang of the
matter. Ordnance factories means
defence production. Defence against
whom? Against the enemy......

Mr. Chairman: Let the discussion
not be diverted towards Kerala.

Shri Hari Vishnu Kamath: He
mentioned the subject of elections.
Why didn’t you cal] him to order? I
hope you will be fair to both sides
of the House.

Mr. Chairman; I request the hom.
Member to continue rather conclude.
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Shri Hari Vishnu Kamath I am
grateful to you for your indulgence.
On the Tth ‘of December only last
week my hon. colleague asked for
information whether defence preduc-
tion in the country during 1963-G4 has
nearly doubled details of increased
pruduction, actual value of produc-
tion in 1963-64 value of arms and
equpment actually delivered tn the
Armed Forces. That was a very in-
nocent question. The® answer was:
information will be collected and laid
on the Table. They could not ams-
wer even whether the defence pro-
duetion had increased had doublea.
Madam Chairman, this is talmatol,
this procrastination even during the
emergency. Madam Chairman, jou
send many questions; 1 have seen
them, you send questions 10 days,
15 days or even one month
ahead sometimes. Even then notice is
not enough for them to collect infor-
mation. What are they doing with
the army of secretaries, deputy secre-
taries and under secretaries and all
these? They are well-equipped here:
they do not want to equip the Armed
Forces equally well with the weapons.
If the Armed Forces had as many
kinds of weapons as they have got
secretaries, deputy secretarieg and 1:n-
der secretaries and all the other para-
phernalia, retinue ang pariwar, our
Army will be better off.

1 will conclude in two minutes.
Madam Chairman. We have got a
wonderful answer here they sav that
the cost of materials imported by or-
dnance factories during 1963-64 ard
1964-65, upto 30th September, 1964 is
12.05 per cent of something. The per~
centage ig given. The Minister goes
on to say: the exact figures of the
cost of importeq materials cannot be
given as they are not maintained se-
parately. I do not know what rigma-
Tole is all this that you can give only
the percentage and not the cost. They
will have to explain it to the House.
How is the percentage calculated
without the cost being known of the
total? Then alone you can calculate
the percentage. I do not know whe-
ther the Minister read through his
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House and tried to go into that mis-
take.
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Mr. Chairman: I wil] request him
to conclude now.
Shri Hari Vishnu Kamath: I will

conclude. 1 would refer, before I
conclude, to the statement made by
the Defence Minister on the 20th of
November, laid on the Table of the
House. He says in this statement that
the production in these factories
which had been dropped, are such
that there js little scope for conver-
sion to civilian use in time of peace.
Are we living in times of peace now?
This completely nails, hits the nail on
its head. The Minister of Defence
Production and the Minister of De-
fence have no businesz to be there.
The Defence Minister came into the
House, came to Parliamnt, with an
enormous fund of goodwill. You know
what speeches he made in Maharash-
tra. He said, if I remember rightly,
that he would not return to Satara, or
his native town, unless and until he
has driven out the Chinese from our
sacred soil. I will remind him of that
promise. The President advised him
at a public meeting to have the
courage to say ‘no’ to wrong propo-
sals. I will advise him to have the
courage to say ‘ves' when wrong pro-
posals are made to him. He ust
serve here. 5

If the Government says, “in times
of peace.” where is the emergency
then? Let them revoke the emergncy
if they say “in times of peace.” Then
they will be honest to themselves. Let
the President revoke the emergency.
S0 [ say this is not the time of peace;
we are living in a time of emergency.
China is massing its forces on our bor-
der. The other day, the Defence
Minister said in a public meeting also
that the Chinese build-up continues, a
very alarming build-up continues. But
they say we are living in times of
peace. What is all this nonsense?

1 hope the Defence Minister will
wake up and see to it that this farce
of running defence production in this
manner, in this lackadaisical manner,
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in this somnolent manner and in this
moribund fashion will come to a close
very soon and that arms will be pro-
duced and the armed forces will be
equipped at no distant date, lest the
worse befall us.

Shri S. M. Banerjee: Mr. Chairman,
I congratulate the hon Member Shri
Ranga for initiating this discussion at
a time when we are confronted on
two frontiers. We have to fight the
armed might of the Chinese and, at
the same time, we are preparing our-
selves to fight Pakistan if they go on
doing the same thing as they are
doing at present. I do not want to
say anything as to what he stated
about trade unions in ordnance fac-
tories. 1 would only correct my res-
pected friend Shri Ranga that there
are two all-India organisations work-
ing in the ordnance factories, one
headed by Shri S. M. Joshi whose
sacrifices to the nation through the
political movement are next to none,
and the other headed by Dr. Malkote,
who belongs to the INTUC. There
should be no fear lurking in his mind
that these organisationsg are headeg by
anti-national elements or those ele-
ments who sabotage the defence pre-
paredness. T would only request him
not to say a thing without knowing
fully well, because the natural feel-
ing may be created in the country
about the labour organisation which is
doing its best after the Chinese aggres-
sion.

1 remember on the 20th October,
1962, we heard on the All Inda
Radip that the Chinese had brutally
attacked us; they had betrays our con-
fidence; they had attacked us treache-
rously like cowards; immediately,
from 21st October, 1962, the entire de-
fence employees under the leadership
of Shri S. M. Joshi and all others, rose
like one man and they worked for 12
hours without taking overtime and
they contributed one day’'s salary and
they contributed in all Rs. 27 lakhs in
one month. My hats off to those de-
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fence employees who really geared
up all the machinery in the ordnance
factories which were almost kept to
rust.

I remember that in 1956, when we
on behalf of the defence employees’
federation moved this House also
through varioug Members and my hon.
friend, the late-lamented Shri U. C.
Patnaik that there should be more
work in ordnance factories. A feeling
was created in this House even by the
late-lamented Prime Minister, Shri
Jawaharlal Nehru, that after all these
ordnance factories should not sur-
vive only with the hope of war. There
was a note of caution from us. We
said at a time of emergency, at a time
of need, when we were surrounded-—
the signs were apparent to us and visi-
ble to us but they were not visible to
this Government—and that the Chi-
nese with their expansionist methods.
expansionist programme, were bound
to attack India. But mass retrenche
ment took place in 1956 in the name
that there is no work in ordnance fac-
tories. The entire ordnance workers,
all defence employees, whose total
number was to the tune of four lakhs,
was reduced to 2.63,000 and trained
artisans were retrenched without any
alternative jobs. That was the history
of the ordnance factories, when Shri
Tyagi was the Minister and Shri Katju
was the Cabinet Minister in charge of
defence.

What happened after that? There
was pressure from all quarters and
just after 1962, 20th October, the
people realised that the ordnance fac-
tories have to produce more. More
Civilian items were produced. I have
np grouse Against that, because there
was a scheme for trigger production.
Tt was said that if we cannot produce
bombs or shells or small arms or
rifles and if the machinery which we
get under the lend-lease scheme from
foreign countries during the last war
were made to rust, we cannot switch
them over to any production, whether
defence or civilian, and that was neces-
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sary that some items, whether civilian
or other items, should be produced
just to keep the skill alive. There is
nothing bad in that. But what hap-
pened after that? Much has been said
about the way in which these ordnance
factories are working. As an ex-ord-
nance factory employee and having
spent 17 years of my precious life in
the ordnance factories as arti-
san and as supervisor, I have seen
what those factories did and how they
functioned in 1961 and how they
started functioning after the Chinese
invasion in 1962. I woulqd only request
my hon. friend Shri Ranga to visit
these ordnance factories. Let him visit
the ammunition factory at Kirkee and
visit the small arms factory in Kan-
pur; let him go and see the gun car-
riage factory at Jabalpur and see
how these trucks are made. Let him
go to the machine-tool factory at
Ambernath which is said to be the
mother factory, which is going to pro-
duce machine-tools for the manufac-
ture of other tools, jigs and fixtures
for the ordnance factories, for manu=-
facturing other items. Let us not cor-
demn the ordnance factories at an
hour when we are confronted with
attacks. when the Chinese are build-
ing up their arms, when they are mas-
sing their army on our borders, when
the Pakistanis are doing their best to
sabotage of our defence needs. Let us
not condemn them; let us not condemn
those who produce arms and are do-
ing their best even today.

Dr. M. 5. Aney: Let us not con-
demn each other.

Shri S. M, Banerjee: I did not say
that Shri Ranga condemned them.
But a feeling may be created, because
we know that there is a feeling in
this country. What is that feeling? I
was surpriseq to read a statement gaid
to have been issued by the Finance
Minister on his return- from abroad.
That statement has not yet been con-
demand. The news appearing in the
National Herald said that the Finance
Minister on his return from foreign
countries is said to have addressed a
letter to the Prime Minister telling
him that we are producing enough in
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ordnance factories and thay even the
reserves are completed and there is
a possibility that some employees may
become surplus. It is also said in the
news that the Prime Minister passed
on that letter to the Defence Minis-
ter asking whether more recruitment
should be done or no recruitment
should be done or the services of thase
people who have been recruited should
be terminated. I want to know
why the Finance Minister should
jssue such a statement and whether
a letter has ever been issued. If so,
at a time when we have trained these
persons, when 23,000 new hands have
been recruited during this emergency
to the ordnance factories and have
been trained, today, they are confron-
ted with retrenchment. In Avadi and
in the parachute factory and in other
factories they are confronteq with re-
trenchment. I know the hon. Minis-
ter will immediately say that they are
trving to absorb them in the new ord-
nance factories. It may be done but

have we completed our work? Is
there no defence order? What has
happened to those orders? What has
happened to those items which you
promised to produce?

Tt has been said here that oniy

2500 rifles are being produced. My
information is that those 2,500 rifles
are automatic rifles per month. T
submit that this number should be
increased. There is np doubt about
the fact that the automatic rifles pro-
duced in the rifle factory at Ishapur
with the help of other factories is the
best rifle of its kind produceq in this
coun compared to any foreign
rifle; that has been mentioned by some
foreign experts who have visited this
country. I am proud of it. There is
another item—sten-guns and bren-
guns—and also small arms which are
being produced in the small arms fac-
torv at Kanpur. 1 want that factory
to be expanded. T shall not be sorry
if instead of six new ordnance fac-
tories. only four come into existence
ang the present ordnance factories are
expanded fully, though I sincerely
feel that there should have been more
than six new ordnance factories imr
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our country to cater to our needs to
move towardg self-sufficiency in the
matter of defence. We cannot depend
on the Soviet Union or US.A. for
ever. We may get some assistance
from them, but we should be proud of
our s technical know-how ang of our
.artisans. India can only be defended
with Indian arms. We cannot depend
solely on foreign countries. That was
one of the recommendations made by
the Baldev Singh Committee, the
Kalyanwalla Committee and other
committees, namely, that our ordnance
factories should move towards self-
sufficiency and the defence production
should go up, and also that the con-
ditions of the employees should be im-
proved along with that.

16 hrs,

Another point has been raised about
MIGs. I do not know what is hap-
pening. 1 wish we shall be able to
produce MTGs in our country during
the fourth Plan. But seeing the way
in which it is proceeding, it is really
a race between #he hare and the tor-
toise. I do not know if ultimately the
tortoise will win. But surely we should
not move at the tortoise's pace.

Coming to the Avro-708 project in
Kanpur, I am extremely happy that
a new officer has been sent as the
General Manager of the HAL there, I
do not impute any motive to that offi-
cer. But ig it a fact that that parti-
cular officer is an Electrical Engineer
and not a Mechanical Engineer? If
really the job is meant for a Mecha-
nical Engineer, how is it that an Elec-
trical Engineer has been sent there?
I want to know whether there is any
truth in it. We cannot experiment
with Avro-T708. The Tata Committee
Teport wag against Avro-T08. The
wenght of that aircraft was increased
by 500 lbs. and then the Tata Commit-
tee said it is not fit for high altitude
flights. We counteracted that, because
I know that Lockheed interest were
working in India. They wanted their
own aircraft to be manufactured in-
stead of the Avro. But we in this House,
from all sides, wanted that Avro-T08
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come and it has proved tg be one of
the best aircraft. But if this sort of
criticism continues even in the manu-
facture of Avro, we shall not be able
to produce Avro, but something else,
if a wrong man is given a high place
in the Avro-108 project.

There will be 23 ordnance factories
with these four new factories. There
should be proper co-ordination bet-
ween them. The post of Controller
General of Defence Production has
been abolished and the person has
been sent out. I do not mind; I do
not hold any brief for any officer.
But what is going to happen now?
That has been bifurcated into two
nosts—inspection and  production.
Will they be controlled by one per-
son—the Secretary for Defence Pro-
duction or somebody else? There
should be proper co-ordination bet-
ween the DGOF, DME, DOS and the
E-in-C, i.e. Engineer-in-Chief, so that
every item produced in the army
workshop could be utilised. The
army workshops should not be mere-
ly confined to repair and maintenance
work, but they should be geared up
for production of arms and other
vehicles,

We are producing tanks and other
vehicles. When we were producing
Shaktiman, leaflets were issued by
Premier Automobiles, TELCO, and
Birlag that our ordnance factories
will not be able to produce it. When
we produced it, they said, it cannot
be put on the road. When it was
put on the road, they said, it may be
spoiled after two years. But today
Shaktiman and Nishan have become
that whatever he has said, he is trying
try and 1 congratulate them.

T will say a few words about the
employees also. I have full confi-
dence in the Defence Ministry and in
the Defence Minister, because I feel
that whatever he has said, he is trying
to fulfil it.

Shri Ranga: Question.
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Shri S. M. Banerjee: My confidence
is not political confidence; it is the
confidence of an Indian citizen in a
Defence Minister who wants that the
Chinese should be beaten hollow. I
still know we were not defeated by
the Chinese; we were humiliated.
Having full confidence in our jawans,
if we had had better Generals and
not traitors like Gen. Kaul and Gen.
Pathania, we would have beaten them
on the plains, if not on the hill areas.
They may have the atom bomb....

Shri Ranga: The traitor was not the

General, but the Minister,

Shri S. M. Banerjee: If you become
the Defence Minister, dd you think it
will change suddenly? It will not.

Shri Ranga: It has changed. You
are in love with the Defence Minis-
ter now!

Shri S, M. Banerjee: I may tell Mr.
Ranga that when Mr. Goldwater was
defeated, it has thrown cold water on
many people. I do not want Ameri-
can Air umbrella. I do not want
that we should depend only on USA.
I want that India should be defend-
ed by the Indian people with Indian
arms. That will be our true defence.
Time will show that the same ill-clad,
ill-feq workers in our ordnance fac-
tories will be able to manufacture the
deadliest weapons, the most conven-
tional automatic weapons in this coun-
try, if we do not condemn them. We
must boost them up. I lend my
wholehearted support to the Defence
Ministry. If thev behave well with
the employees. we shal] pay them
batk. The defence employees will
never fight. If at all we fight, we
shall fight only in self-dzfence for the
Tulfilment of our legitimate demands.

= forx avower (ater) - awafa
w3IEd, zak faa § a7 Weaaq 3@
IR A @ FLEA 5 (DT F I A
Y &1 g7 foar &

oM AR TH fErgeama &1 a7 ¥
der wrz) fedw fafeet &, tod a2
1899 (Ai) LSD—T.
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o oot faQdt @@ F awedi 7 w9
Fifwss wFe frar § 1 feww frfreex
#1 79 ¥ afr G4r 93 ¢ 5 5@ A
Frar ifgm | a8 @9t gHTe Aigar
fetig fafeee ¥ & | wAg @9,
off FTHA A1 7 T, 7 7o fawe sz
5T & | 9 a3 TR E | § aF TS
|14 3T F q@AT F1Rar g fF 741 335w
A RN FI AT I FRIT AT T2 2 |
q Faw gar # fear ary &

7 g9 39 Zre9 & fehy fefe
71 fzom #%, @1 g0 &1 99 § 9w
etz A @ AfEY | 7@ € A
ama & 1 gak Fawat ox gw o .F 4,
afe fewa & avava § g 1 3o
qa49 ¥ T a1 A1few | A g
a9 oF o fewy fafrex &, 11 5
(1 g1 fvz & 1 98 5 Tse
T FLaT & | qF a2 ¢ fF om mq
Fag ¥ 77 3 ofsq qaeEe &
F1E @ard qut 41, @1 Ie@iT FLT 4T,
“q ate fa z gw fr diFzw mw R
THAT T 47§41 AWHIE G99 4%
wtay & FF 7o g7 W feha & drded
#1 AT FT3 ? IR F F wEE
YT 99T AT FL T & 1 I I AT
ot frmE agi 21 37 91 fas w3
oz fawnw §—att &t g7 fawara

TR

4T & AR a7, St g9, A
g1 &, fgrgmm &1 &1 0dm 9% ¢
IfeAd Hae T H FTH FTETE, 397
A fFar §, tam fwar g, ot aagd
F1 AMT TG AT § AT IT F A9 0%
FW@H! &1 & 1 o9 =9 o7 #1 98
wTEAT Fg@y §, S FAT qIA AT A
9% AAY &, F @9 § S FIE
£ fedg & @y w7 wmafagi 1w
%, G F o9 IT AW] HT AET FL
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St worEa 3, foed gra 47 T g,
St FTHEY GIH I g, AT AT A
@ FF | FHA H1 AAAF, gAG
gTaAi s AT T A aE &
FITTF A4S (57 aF9 & T A6 &
A g grfag g1 4F7 & | § awit qrea
59 I § 9gHa § & o a1 S
TG A% ¥ g7 &, IAF fad e ¥
g FATX FHIST T | L TAF!T T8
q¥ e AE{ Y a1 98 faw e
#1 g 7 faear 1 agi woEw a4 oA
feroraedY #1 4T, € a8 w=S! 4t dfea
TALA FIT A GIU FH @07 5 faqr |
o1 qqE g AW AT §, fom e
ST & g g9 g AT 92T &, vEN & #1
39 qg=dl & FEF T ¥ 0

#ard fefrgae ot g | a@iax
9T FT LT FaT § | FET qT F47
¥o @, gl F4 wfewa gt §
Fa%! § Ts6t qg ¥ AMGTE 1 9z 9%
dam o W ol 9% @ & | g
giRFT S A AT Cfar A A
Tz AT1do Hlo THo § | T TgA Faw
&1 FT HY gl feR¥ o Ay gu
TE AT 2 | AT A AT | ST,
g, M@ FT qr |1 /I I AL
g, a1t F1a17 §527 qo o 1Y, 77
AET 9T 21 FEF AR H F A
SY-{19 AT I ARAT § | AT gH
HEs 2, agl 9 AW fFw a9y 72K,
STST 9 AT WS & T AT I
FY | F AEHI TIET T UFH9T §
forw &1 @g 3T fear s § | gErel
qT Y AN @A &, TAR! AT AT
¥ | weATer & AT KT HIY AT FI
arfe TErdt Tl § wg avy am
w1q F1 foet &% | g fevgeaml AR
99 Y 97 wa9l d fAq A & | Iy A=
g% wraTT § A ¥ AwA dw A arfaw
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T 3 A%7 § 7 W AT F AW 97
afaet a@ &) av w qvIEE
STWA A1 gw w1 f2@r 3T |

feqa awfafew & &1 qfafes=
ARTH §F W FH FT @ E 1 F@ I
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& AT HEA<] FY GF T 1 FH T FW
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© A& g A | At o< arfewa afaw

T FT AL AT A00LA | F oY wherw
|ATg § 1 T Y F3A TILH AN o
FMAmHafai a2 &, M F am aw
wdaan A @ifar a¥ §1 3]
WY EATE FAT ATET

S e § Wt g & e
g1 &, I 20 5 T AEAT 2 5w A
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ogd T O & g fFogw du g,
& daTh w% | g A w97 feeE
FAT § AR T w9 ) w2 g A
A A qOE T | gEd ¢ gk
et F wraer # s 7Y @ =nfer
st ¥ AT weltstaTs AE we e

WTE WA Wi, WiE W R 0
g T B: waET aar e @

™ ¥ g & gifmwiT @ afed o
9 ¥ x feda # oA o F1E W
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foran s sfedr ot g e 3 A
!l w9 e s e A, frr g d
AT & WEF g, MW F w&H g, AT
TEEAT g, IAR! HITHT WL FT AT
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9T fTiT F7AT £ 7 ®H 9T | BW §H
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forar a1, 7= 3© @7 9 @ far v )
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i S agt osEy § TR war e A
e, & & fegama w2, fegraa #
%z 2 | AfF =9 7 2w fw 5 o=
FEw gRar fem @ @ fegane
ST o F 9189 0F g FT |
g nan, farT A wifs agr @ a@r
LRI ECECIE IR LU HE 14
ST q4T | AT gAAT ATH 19T AT @
FEFT T GGT AT A & &1 T2 |
FaET 90T gy &1 wfiwe T av
¥® e WL AT F T HWAGT
£, 5 77 T qAfeE @ 1 gH S =
wEarEr § W@ qwwsw § 9 qw o4
=i gata g, Mfeat agd, w7 o+
"9 W F1 &, 94 a1 2w & fag, frdw
at 2w & fag

o G #¥ &t qF gf gaw Hx
gaT | IEET ¥ A9 arfes 9 o &
FgAT 9real § % 5w e 7 aEf
T AR EAT 1fed 1 IR T e
7 forg avg & wew foww &7 o8m@ §,
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et TF R FT T T AT §, g |
®1 oF g w1 wfed, oF s ¥
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sy =ifed | T A § wda 9,
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[= fa= o)
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T GIF1 FIT FT AT T84T ¢ | TR
a1 JaT @ T 2 1 g® ww #E
g AET @ W AL EH T HTFT
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FIET F AW I AT AOAT FE)
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FE AT T FTEC A FT A al IH A=Y
AXE | FOET gE e A9 &
TN, FAFT & T IF FoF4r
affEmE FT @ & F A AT q9T
FLAT ATEAT § W AIAA H | [EISI-
99 AT O 7 GUA (% q 5T AR AN
T & qFd & | FT09 arel |y
Fafeare &7 avd &, & o1 g AT
feam e 2, wasT A7 & T ARy §
TR & 27 TS G AT G 8 |

A< ¥ § 377 & F7m Az g
gara fewa serga grm &t gfan awadt
fr fergema ® oY aw 2 1 i g T4
937 ox frat off d¥ F1 gFEer F<
EAT @, AT Ag Wl T FT GEE T
¥ WA w2

Shri N. Dandeker (Gonda): Madam
Chairman, I agree to some extent
with my hon. friend who just spoke
ahead of me. I agree we ought to
take this debate out of the political
field and as far as possible get it inw
a defence focus. That is really what
we are all interested in gquite irres-
pective of what particular party we
happen to belong to. The only point
on which T do not agree with him is
that because it is a defence matter,
therefore we must be restrained in
our criticism, even where criticism is
needed because of some grave mis-
takes which the Government may, in
our opinion, have committed.

The first thing we ought to do 15 to
get this defence debate intg focus of
the defence requirements of the
country. In trying to get it into that
focus, the first thing that occurs to
my mind is to recall the invasion of
th{s country by the Chinese, the sur-
prise and the shock which it gave us,
the agony and the humiliation of its,
end; and, particularly, the cold anger
with which the whole country 4ra-
dually began to learn of the causes of
that awful catastrophe. Among
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those causes,—there were many,—
among those disclosed causes I should
say, it has been admitted that our
troops were badly armed and inade-
quately equipped. There can be no
doubt about that. They were terribly
badly equipped and terribly badly
armeqd for z conflict of the kind with
which they were faced.

But there were two other undis-
closed causes Which, to the best of my
information, I shall presently mention
—I say tp the best of my information,
because if the ‘Minister thinks I am
wrong, 1 will be glad to be corrected.
I refer to two decisions that were
taken before the Chinese invasion,
two major decisions. One was not to
manufacture automatic rifles in this
country. I cannot characterise that
decision as any thing else but
criminal.

Shri A. M. Thomas: There has not
been any such decision.

Shri N, Dandeker: Let me please
finish. My information was that in
this country a proto-type automatic
rifle, perfectly operatable by our
soldiers, had been developed and was
capable of being manufactured on a
large scale. That is a fact. That it
was not, in fact, manufactured is also
a fact. 1 infer from this that there
was a decision not to manufacture it.
But if the Minister says that there
was no such decision. I presume that
notwithstanding that we had the
capacity and the capability of manu-
facturing an automatic rifle, we slept
over it and took no decision either
way.

The other was a committee appoint-
ed some years ago, before the
Chinese invasion, to examine and re-

port on our border defences. This
Committee has made a very con-
siderably detailed survey of our

border defence requirements and
among the many other recommenda-
tions it made it, also made recom-
mendations about the border fortifi-
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cations and other requirements vis-a-
vis India-China border. But no action
wag taken upon this. Again, I have
a feeling that the decision that was
taken was that no action in this pro-
ject was necessary. But if the Minis-
ter assures me that no such decision
was taken, then at least I will say
this that no decision was in fact taken
either way. Now, Madam, I refer to
those two decisions in this debate be-
cause what we have go far discussed
and are discussing now is another
major decision concerning the ord-
nance factories.

That is the distant focus. The pear
focus has already been referred to
and I need not labour it here.

It has been admitted that the
Chinese forces have been massed in
strength in Tibet; and that they are
also poised on our borders from the
west to the east and also along the
Sikkim and Bhutan borders. From
all those that have been given to us
about the extent of Chinese prepara-
tion on our borders I presume that
the Government conclude, and so also
I conclude, that the Chinese are pois-
ed for an attack against this country
at any moment with considerable
strength. It would not, therefore, be
an excessive exercise of imagination
to say that it would well be in the
early spring next year, or what ever
other time they may think as the
right moment for starting an invasion
against us.

On that kind of situation, what is
it that we have got by way of pre-
paredness on our side? As to that
some important gquestiong arise. I do
not expect the Minister will give me
more details, and I do not think it
would be in the public interest to
give me details; either but I would
like to have same clear assurances, at
least of a general character, whether,
for instance, we have adequate num-
ber of fully seasoned divisions, train-
ed and equipped for mountain war-
fare, now lined up along the northern
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borders, The Government have
assured us that it is so. But when I
come to the question of the extent to
which they are adequately armed,
equipped and supplied, the general in-
ference that I have drawn from such
information as I have is that though
our mountain divisiongs now on our
frontiers are well armed and well-
equipped and supplied, their supplies
and provisions would last them only
for a month or, may be, six weeks, I
am anxious to know whether
they have, behind them, adequate re-
serves in termg of appropriately
trained divisions, adequate reserves
in terms of arms and ammunitions
and all that sort of thing that goes
to supply a fighting force gn a war
footing. I myself have no grave ap-
prehensions in regard to our moun-
tain divisions actually positioned on
our borders; but I dp entertain seri-
ous apprehensions as to the extent of
their supplies, as to the extent to
which reserve supplies of arms,
ammunition, equipment etc. are readi-
ly available beyond the six weeks or
so, for which they are at present pro-
visioned and whether we have ade-
quate stockpiles of them and the
necessary transport to rush additional
supplies to them in the event of a
war breaking out,

Then, in so far as the training of
our, what shall I say, non-combatant
forces, like National Cadet Cerps and
Reservists, are concerned, those orga-
nisations are growing admirably fast,
but I know they are not yet ade-
quately equipped, and that not one of
them has ever seen an automatic rifle,
and that they are mnot trained to
handle, even in groups, a machine
gun or a sten Eun or a bren gun or
anything of that kind. I do think all
this indicates a state of affairs—
that is what I say, a state of affairs
in focus with the Chinese invasion In
the background and our present pre-
parationg in the foreground,—a state
of affairs in which I myself feel very
con-itdavahlyy concerned as to our
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capacity and our capability for meet-
ing an invasion, which it iz quite
possible is imminent early in spring
next year.

It is in that context that we have
to view this problem of ordnance
factories. I have been ridiculeq for
being panicky by the phrases 1 have
used. But it is not a panic, it is just
commonsense. I am not prepared to
accept that this statement of mine is
panicky; it is not anything more than
just alert commonsense, drawing
upon, firstly, what happened in 1962
and, secondly, drawing upon the facts
ag Government have given us about
the massing of the forces by China
in Tibet, about the lining up of
Chinese forces on our borders, includ-
ing Sikkim and Bhutan and, thirdly,
judging by certain incidents on the
border which were in fact the subject-
matter of recent discussion in this
House as regards the encroachments
by Chinese soldiers into Sikkim or
Bhutan or both.

I know that I have myself ridiculed
the Government in other connections,
in connection, for instance, with the
Food Corporations Bill, when grandi-
loquent phrases like “occupying stra-
tegic positions”, “keeping or holding
commanding heights”, engaging in
“crash programmes on a war footing™
and all that kind of terribly military
talk and language was used. But
when it comes to this question of
arming, equipping and provisioning of
our army, and the establishment of
ordnance factories, I must confess
that I do not notice any usage of such
warlike phrases. They are conspicu-
ous by their absence. -

16.25 hrs.

[Mr. SpeAkeEr in the Chair]

What are the facts? Early in 1964,
apparently decisions were taken that
we go chead with only four Ordnance
factories and drop two others. And
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aut of those four factories, in the year
1964, two years after the Chinese in-
vasion, only one has gone intp pro-
duction and three are going to be set
up,—one with the aid of the United
States, another with the aid of the
“Inited Kingdom and the third on our
»wn Steam. When one reads the
statement of the Minister it gives
the impression that the conditions
have somehow changed in 1964 as
compared to those in 1962. Was it
really a considered judgment that we
do not really need six ordnance fac-
tories, and that we need only four?
Or were there other circumstances that
~ompelled them to abandon those two?
it there are compelling circumstances
that caused the Government to aban-
don those two factories, what were
they and what could we do about
them?

The two factories that have been
ibandoned weve concerned with the
manufacture of explosives and pro-
pellants. The statement of the Minis-
ter says that the capital cost would
be Rs. 60 crores; and their foreign
exchange component, included in that
Rs. 60 crores, would be Rs. 21 crores.
Then the statement goes on to say
that the Government were unable to
secure foreign assistance and they
ware unable to secure free foreign
-2xchange. Then they go on to say
they have, therefore, abandoned the
project. It seems to be an astonish-
g kind of statement.

Shri A. M. Thomas: You may read
the next sentence also.

Shri N. Dandeker: I am just going
to read it. I am about to read it
Having abandoned the two factories
on this utterly unconvineing ground,
the statement goes on to make an
meredible proposition:

“In the case of these factories,
the investment output ration is
also high.”

Are we talking of investment? Are
we talking of return on capital? Are
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we talking of ratio of turnover to
capital employed and of profit to
capital? Are we talking of that
whole lot of stuff that we properly
take into account when we approach
a problem from the economic point of
view for a commercial and industrial
project or are we talking of defence
installations? In the case of factor-
ies of this type, the investment out-
put ratio is bound to be high.

Then another prize piece in this re-
markable statement:

“The products in these factor-
ies are such that there is little
scope for conversion top civilian
use during times of peace.”

Who has asked about civilian use
during times of peace? If we are to
be adequately prepared in the matter
of ordnance factories, it necessarily
follows that our requirements have to
be geared to a time of war with the
result that in times of peace we shall
necessarily have considerable idle
capacity in such factories.

Shri A. M. Thomas: I am sorry, the
hon. Member with all his experience
is making such statements. I have
mentjoned in the statement that what-
ever has to be produced in the fac-
tory would have to be imported.

Shri N. Dandeker: I am coming to
that. I am going to comment on that
too. But I do not like the phoney
reasons that are given here:

“The products in these factor-
ies are such that there is little
scope for conversion to civilian
use during times of peace.”

We do not set up ordnance factor-
ies during times of peace for the sake
of peace. Ordnance factories have to
be geared to the requirements of ac-
tive gperations in war. Active opera-
tions consume a tremendous amount
of ordnance material. Consequently,
your factories during peace-time will
necessarily have a considerable
amount of idle capacity. The fact
that you have idle capacity—that vou
have idle capacity in times of peace,
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in regard to certain factories that are
there from where you cannot produce
anyvthing required for ecivilian use—is
utterly irrelevant.

Then, the statement goes on to say:

“There are financial advantages
particularly in foreign exchange
in increasing the stock-piles of
explosives and propellants rather
than setting up capacity for their
manufacture.”

I ask you: Are we going to fight this
war,—presumably that is what we
are preparing for,—on the basis of
stockpiled propellants and explosives
because financially they are cheaper?

Shri Kapur Singh: They do not
want,

Shri N, Dandeker: I said, Sir, in the
course of another speech of mine in
this House that we do not seem tp be
at all reluctant when going in for
enormous giant projects where the
capital-output ratio is thrown to the
winds, where the periods of gestation
are disregarded, where the question
whether the stuff that is manufactur-
ed will ever be reguired for civilian
use is disregarded. We do not say in
those cases, “No, no; let us not have
that gigantic project, let us import
and stockpile which is cheaper”. But
here they say solemnly in regard to
essential ordnance requirements for
warfare, that is, explosives and pro-
pellants,—

“There are financial advantages
particularly in foreign exchange
in increasing the stock piles of
explosives and propellants rather
than setting up capacity for their
manufacture.”.

There is towards the end of the
Minister's statement a bit of a “sop”
for the benefit of the unintelligent.
It says:

“A certain increase in the
existing capacity for the produc-
tion of explosives and propellants
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is also being planned, but th~ in-
crease determined jg such that it
can be more conveniently done by
the modernisation of the existing
factories or by the installation of
new plant at the site of the
existing factories. These propo-
sals are under consideration.”

Am I to understand that when, after
the Chinese invasion, after the sub-
sequent tremendous investigations,
after consultations with the Master
General of Ordnance here and after
consultations with the British and
American colleagues that came over
here, after the whole mass of discus-
sions, it was decided that we needed
at least six new ordnance factories,
this is the kind of claptrap produced.
Am I to believe what we are now told,
that it represents adequate satisfac-
tion of our defence needs?

Coming down to the real difficulties
—I do not want to shirk them—what
has happened apparently is that we
are unable to get assistance in the
matter of foreign exchange, some-
thing like Rs. 21 crores, either from
the UK or from the USA.

Shri Ranga Why?

Shri N. Dandeker: Two questions
arise. Are we laying down any con-
ditions unacceptable to them; if so,
what are they? I think, the House is
entitled to know that. Or, secondly,
is it that they are laying down cer-
tain conditions unacceptable tp us; if
so, what are they? 1 think, we ought
1 am not prepared
to take it in the light of the entire
context immediately following upon
the Chinese invasion of this country,
that the alleged difficulty about secur-
ing assistance from the UK or the
USA in connection with these factor-
ies has closed the problem. What
are those difficulties? who make them?
Who creates them? Are there no
answers to these difficulties?

Once I heard a wisecrack in the
Secretariat, when 1 was in the Secre-
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tariat, concerning a particular man,
namely, that he never found any
solutions to difficulties but he always
found difficulties for all solutions.
That is the kind of business that goes
on here.

Then, let me take it on another
footing. Let me assume that there
are valid reasons. If it is a case of
our having imposed conditions which
they will not accept, or their having
imposed conditions which we are not
willing to accept, assuming that as a
valid position as it prevails, the next
question I ask is: What is this insur-
mountable difficulty about producing
Rs. 21 crores of free foreign exchange
for establishing these two factories
for the defence of this country, when
we can spend uncountable crores of
rupees or enormous projects of gigan-
tic size, of which we have not yet
seen the production in full? This is
a project in the public sector. I do
not want to criticize this, because it
must necessarily be there. There are
other projects also in the public see-
tor. But when we have on the anvil
this urgent defence project, is there
nc sense of priority about this, as to
on what kind of project are
we spending foreign exchange on
what kind of promct must we
spend foreign exchange and where
shall we cut it down? There is, I
submit, considerable scope for giving
the right priority answerg on this, on
whatever basis it might be.

Sir, I am not prepared and I hope
this House is not prepared to accept
that this sort of project ought to be
thrown out for the want of Rs. 21
crores of foreign exchange, even if
we do not want American and British
assistance. On no political ground,
but only on the defence ground, I do
not think this House should be pre-
pared for that. It should be our un-
divided opinion that we want and
must have six ordnance factories, be-
cause that is what apparently our
experts and the foreign experts have

advised. T submit that this House
should take very serious note
of the Defence Minister’s statement

on the subject of why we have cut
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down these two factories and express

in no uncertain terms its view that

we ought to get on with these two
abandoned factories,
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oY AT TET F UF FAET a5
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& 7@ vz SR wRN & A fgw v,

= forw Aromw : wee wEEw, Y
g1 ot fr 7, W & g gw dame
§, S w1 w9 wET ¥ F fog dare
4
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s 1 ¥ wza a9 w1 7w fFar ag
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2 T F @A amE w faw
dar gnfem & ) AT gw A
7= faewr &, &7 el & AR A FA-
fent 1 § ag Tt Tt s Y A
for Za STFROERTS A A0 A9T ¥ @I
g5 AT g rAae T g e
JHFT TFHEAT G FI, THEeT a1 G
=z #¢ frgr | &fws Tat aer
farh 7z & FoF Y A R AT AT A
#Y & 9g 9T FB gL a1 HAT AT,
01 ¥ qraq g 99 WY §, SR
FTFT A S arfw #R I wOAr
gt s i fgrgeama ot oo gt &t
FardrF @ 1 T g S g
g FEE ¥ FTer @ gl
T AT A FT O F FO GATS H
FTH g X L fTg 3 A 1@ g
Fr gETQ drEt 9 wegE wEAfEE
FL &1 g IHHT IT TALET F A9TT T
FEEas | s e €
F1 AT TATH AL P A TWF TE
TUT AGL gAIL w4 fra gl 9 ¥
gawar g |

Sgi aF GAeieEl & I am
g faar ot daefanr =@ @@ & 3%
# wfem =3 9 & argad A aTH-
e T2 gU § 94 # ¥ g agd & aw
AT AfEd | AT WA gW 3@ At
qrif f& g &, 91T ARl & wET FE
gaTX wTEE 4% g § AR faaw
fF For ATl W FAS wAT 7
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zw 2ar @ e Frer ¥ o sy a
faeeirax @@ T 2, IEFT TS
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Shri Nambiar (Tirucherapalli): Mr.
Speaker. Sir, I am also one of those
who feel very strongly for the improve-
ment and the hastening of these pro-
jects which we are already consider-
ing and there is no justification to
give up these two projects as I could
understand from the facts presented
to the House. But at the sam: time
I must s3+ that the discussis- on the
projects ¢f the ordnance factorles
should not go to the extent of creat-
ing a panic in the country that there
is going to be another war or another
attack in the next spring ete. I do
not want to share his views on that
point. In any country, even in the
days of emergency, when people have
to stand up and fight, the people or
those persons who are in the helm of
affairs generally do not speak in
terms of panic-mongering or saying
that another attack is coming in an-
other week and so on. The creating
of this sort of an atmosphere in a
given situation is not very gzood. It
is easy to create a war psychosis tut
it is wery difficult to fight it.
The moment we say that this war
psychosis is a bad thing, they will
say “these people are anti-national,
ete.” The previous speaker talked
about rightist and leftist, all with a
sting and with a venom in his tongue
about the Communist Party, He
must understand that these tacties of
attacking another party and talking
like a hero, as if he is going to defend
the whole country, all these things
are outmoded and very old. History
hag seen that such prattlers have not
succeeded in the past.  So let us not
indulge in such prattlin. Every
one here is keen to defend the coun-
try. Everyone, be he an independent,
communist or non-communist, will
never allow an inch of our land to be
given up, whatever be the label with
which one comes. Let us not try poli-
ties here as my friend on my right said
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that this is not an issue on politics, it
is an issue for national defence. Every.
one is agreed on that. Let us put our
heads together. If you think that by
showing to the world outside that we
are divided, we will gain more, do s0.
Or if you think that by attacking
somebody, or by attacking the work-
ers, you will gain....(Interruption).
They are saying that there should be
greater defence production, and at
the same time they are attacking the
workers who are doing the pro-
duction.

An hon. Member: Nobody attacked
the workers,

Shri Nambiar; My predecessor, Mr.
Ranga, had his venom on the workers.

Shri Ranga: T did not do so. Please
do not use wrong words.

Shri Nambiar: I may be excused by
the leader on the right side, But
workers are also hearing us. Par-
liament js a very important forum to
speak to the country. They hear and
they also understand what we speak.
When they did not do any harm to
the country in the moment of the
crisis and stood up in the defence of

the country and contributed their
mite, you must give them a good
word rather than saying that they

are black-legs, and there are always
black legs, find them out and so on.
In the name of defence what they
want to do is to tighten the security
measures and see that even the right
person is put to  difficulties, I am
against any such move.

1 thought that this discussion would
be a narrow one. I am directly con-
nected with it, because one of the six
factories coming up is in my constitu-
ency, Tiruchirapalli, namely, the
smal] arms factory. Much is said
about it, but nothing has come so far.
From my constituency 1 went and
visited the area. It is a very important
place where this industry is coming
up. It is a big industrial complex—
heavy electricals is there regional
engineering college has already come
wp, and the next is the small
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arms factory. So far, what has been
done is that they have taken some
land and the land acquisition process
is going on with evictions taking place.
More than that, nothing has so far
happened.

So, this sort of snail's pace activity
with ;egard to defence production i
wrong. Ewvery opportunity ig there tc
get this factory into production, be-
cause the small arms factory does not
require much of a foreign-exchange
component and every other possible
material is available there.
Government need not have taken
so much time even to start the
construction of the factory. And in the
south, I am proud that in Avad:
we are producing tanks and we are
going to produce small arms also in
Tiruchirapalli. We are also pleas-
ed that the Government have allottec
certain factories to these areas. I dc
not agree with Prof. Ranga that these
factories are allotted to certain regions
for certain consideration. What consi-
deration is there for us to get it? For
Madras we did not have a Defence
Minister. ...

Shri Ranga:
three.

Shri Nambiar: The present Minier-
ter of Defence is not from Madras.
The thing is . ..

Shri Ranga: Why is it that three
are going to be started in Maharash-
tra, one State alone? That is the
point 1 raised.

Mr. Speaker: Order, order.

Shri Nambiar: If the pressure it
to get one more for Madras, I shal}
join hands with Prof. Ranga! I shall
then be happy, Tiruchirapalli is cho-
sen not because of its being in Mad-
ras ...

Shri Ranga 1 did not say abou!
that.

In one State alone,

Shri Nambiar . . . but because of
its particular benefit to the production,
because of the area, nearness of water,
labour availability, railway centre and
so many other factors, But if there
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are political considerations about the
location of other factories in other
areas, 1 am sorry, I plead ignorance.
If Prof. Ranga would help us, if he
could get more for our side, 1 shall

be happy.

1 @m sorry that everything is de-
layed, in connection with the construc-
ion of the factory. If we proceed at
this pace, leave alone immediate dan-
ger from any part—panicky 1
am not but—I am worried
about the defence of our coun-
try, whether there is going to be
an mmmediate war or not. Our coun-
try, this sub-continent of forty-five
crores, must have the necessary poten-
tial to defend itself from whatever
quarter the danger may come. There-
fore, in that perspective I think there
must be a little more awareness and
vigour on the part of the Defence Min.
istry with regard to defence produc-
tion. o

Shrimati Akkamma Devi (Nilgiries):
Mr. Soeaker, at the outset I thank you
for giving me this opportunity to
speak,

Just as my hon. friend who spoke
before me submitted, I agree with him
that our hon. Minister of Defence Pro-
duction is from Kerala and not from
Madras State. Ewven some time back,
when the Food Corporation Bill was
being discussed here, some Members
on this side as well ag on the opposi-
tion side said that because our Minis-
ter is from Madras, the headquarters
of the Corporation was situated in
Madras. This is entirely wrong, The
situation of the place is taken into
consideration and not because the Min-
ister is from that particular State.
But here, again, the Minister is from
Kerala and not from Madras.

I welcome the Minister's statement
about the setting up of new ordinance
factories. But at the same time let
us remember that we have to improve
and expand the existing ordnance fae.
tories before launching upon setting
up new ordnance factories,
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My friend from the opposition, Mr.
Banerjee, when he spoke, mentioned
about the other ordnance factories like
Jabalpur, Kanpur, Ishapore and so on;
but he entirely forgot to mention the
ordnance factory in my constituency
where we manufacture cordite, Cor-
dite is most important for our jawans.
He spoke about automatic rifles. But
what can our jawans do with rifles or
guns if they don't have cordite? There-
fore, I wish to say something about
the ordnance factory at Aravankadu.

When the Chinese, the ungrateful
Chinese, attacked our sacred soil and
when our late Prime Minister made an
appeal to the workers, not only in the
battlefield but in the fields and fac-
tories also, our workers in all ouwr
ordnance factories worked round the
clock; not only the employers but the
employees, everybody co-operated and
rendered unstinted wssistance and
brought abou! the maximumm produc-
tion. Recently this particular ord-
nance factory was given the shield for
the best performance. Therefore, we
must always remember this factory
whers there is close co-operation bet-
ween the emnloyers and the workers;
and even pur hon. Minister, when he
visited thig fuctory recently, he said
the workers are not only workers but
masters of this factory. Therefore, the
question about these workers must
be carefully considered, with reference
to incentives to them.

As this is a Central Governmen!
institution we¢ have workers from all
over the country, not only from the
north, but from the east, west and
south. These workers come from diffe-
rent places, and this is a hilly area
where the climate ig cold. They have
to be provided with housing facilities.
Not only in this factory, wherever we
have ordnance factories 1 would re-
quest the hon, Minister of Defence
Production and alsg the Defence Min-
ister to see that these workers are
provided with proper housing facili-
ties. Only a very few have those faci-
lities, There are about five thousand
workerg in this factory, but I do not
think even one-fourth are provided
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with housing facilities. Let there be
either housing accommodation, or at
least hostel accommodation for the
time being so that these workers get
the benefit and may make a sacrifice
to give us the mmaximum production of
cordite, which in turn will go to help
our jawans to guard our borders and
our sacred soil.

17 hrs.

Coming to the next point, I insist
on ‘modernisation of the existing fac-
tories, The plant installed in these
factories is nearly sixty years old.
When our workers are able to turn
out the maximum production with this
old plant, just imagine what would
be the position if the machinery is
modernised and the workers are also
given incentives. So, before launching
on the setting up of new machinery in
new factories, let the existing factor-
ies be modernised go that there will
be maximum production and that will
bring benefits to the country.

Some of my friends in the Opposi-
tion say that let there not be party-
politics introduced into this matter, I
do =gres with them sn this point.
After all, it is the defence of our
ccuntry. This concerns not only the
ruling party or the Swatantra Party
oy the Communist pariy but the en-
tire country, and, therefore, we should
unite. Whether we are in the battle-
field or we are from the north or we
are from the south, we should all unite
so that the workers in these ordnance
factories will be given encourage-
ment. Let there not he disparity bet-
ween the workers in one ordnance
factory and another.

I agree with the hon, Minister when
he says that not only should we
cpand and set up new grdnance fac-
tories, but we should also modernise
and equip our existing factories.

With these words, 1 support the
statement made by the hon. Minister.

Mr. Speaker: Shri Sham Lal Saraf
may speak tomorrow. After him, the
hon. Minister would be called, because
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there is no other speaker. This dis-
cussion would be continued tomorrow,
after the Supplementary Demands
for Grants in respect of the Railways
have been disposed of.

17.02 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPORT-
ANCE—contd,

(ii) STRIKE BY DELHI MILK ScHEME’
EMPLOYEES

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Food and Agriculture to the following
‘natter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported strike by the em-
ployees of the Delhi Milk Scheme
protesting against the move for a
limited company.”,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
(Shahnawaz Khan): As a result of
the recommendations made by the
committee of experts that looked into
the working of the Delhi Milk Scheme
recently, there is a proposal before
Government to convert the Delhi
Milk Scheme, now running as gz de-
partment of the Ceniral Government,
into a company under the Company
Law. The rcpresentatives of the Delhi
Milk Scheme Emgployees Union met the
Minister for Food and Agriculture at
7.45 p.m. on the 15th December, 1964,
to maks certain  representations
against the proposal to convert the
Delhi Milk Scheme into a limited
company. In particular, they asked
that the existing rights and privileges
of the D.M.S. employees should be
protected. The Minister for Food and
Agriculture gave them the assurance
that ewverything possible will be done
to protect these rights and privileges
but the Minister was unable to accept
the view that the D.M.S. should not
be converted into a company under
the Company Law.
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The Delhi Milk Scheme employees
went on strike about the midnight of
the 15th December, 1964, and the
stirke was called off as a result of the
efforts of the Chairman, Delhi Milk
Scheme, and the good offices of Shri
K. N. Pande, MP, President of the
Indian National Trade Union Congress.
Fuller details of the incident would
be made available to the House by the
Minister for Food and Agriculture

. tomorrow. He is on tour today. I
request taht this notice may be held
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over till tomorrow. I am making this

request because the hon. Minister

has himself dealt with this case per-

sonally.

Mr. Speaker:

tomorrow.

We shall take it up

17.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, De-
cember 17, 1984!Awaha‘yana 26, 1886
(Saka).
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